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LOK SABHA
Friday, May 7, 1965/Vaisakha 17,
1887 ) Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
T faerelt A afcdtvra, g

+

st gwrTET e
off Wierc s doan
ﬁ(c!o‘ﬂ’ﬁ:
ot v ataw
ot ¥y
staAR

T IAW AGr WA HAY 21
K@, 1964 & ATTITwT T9F G&AT 232
F IO ¥ Y & qg qATH FY FA
w3t fe:

(%) gz (gfar) & Wi
faat & Ava ¥ w1 & fAwior
Fmam Wizl & ;

*1224.

(@) faafo-wd #a g7 @93 A
garE §; WX

(n) foaaT s 49 A% &
IFT & ¥ IAH IJARA WOV g
g ?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). A
statement is laid on the Table of the
House,

STATEMENT

(a) Agreements for the supply of
machinery and equipment, construc-
tion material and working drawings
costing Rs. 23.43 crores were con-
cluded with the Soviet suppliers in
May, 1964. Some construction mate-
rial and equipment have been re-
ceived. Construction of main pro~uc-
tion buildings and auxiliary shops is
progressing according to schedule. A
few buildings including Central Plant
Store, Oil and Chemical Store, Medi-
cal Unit have been completed.

Six Russian experts are at present
at site. 136 Engineers have so far
been sent to USSR for advanced
training. 60 have returned after com-
pletion of training. 21 Foremen and
skilled workers are expected to be
sent to USSR shortly,

Out of 1299 houses approved f{or
immediate construction, 830 have been
completed. Work relating to the rest
is in progress.

(b) The construction work is ex-
pected to be completed by the mid-
dle of 1967.

(c) Fabrication of structural steel
required for the construction of the
factory is being done in the Steel
Structural Block. Manufacture of
motors ig expected to be taken up
from December, 1965.

off gwrtT ewt @ 99 g FAT-
WEAT TAF ATAT qT, AT ORI A Ao
oY f5 w7 FvETy # fo fraat
] T A A ATYAT, IT® T4 F
™ sy Y AEfE o grafaear
& vy | Afe o7 /e # AT A
a7 7z qar A § e § AT AT NgE TR
§ W a7 ¥ W v o 3
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¥ qg AT Angan g 5 awwe aon
qE-9IYUITH T 9T A AaE # @
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JMAT | Y F AATAT A 9T AE-
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B FAT F g wF ¥ N A
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FF1T 9L g§ - T 97 FIC@MT
T & W A &1 a8l 9T TS qErar @y
gFAT & | T I qgl g FTLGET
FAT, A1 A AT F A | Iq FHA
F T gHT ¥ fAq FETC 40 wrer
g g’

ot f7o ato Vg : TdY am@ TG
) @l w Al uEs g ad o
% 21 Q19 TN 9w AT A ] W
I § § £8 TAT—WTT 200 TFY
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wTa 0ty afs T Aagi § Al
&l SamT AT A

<t WYETT MR ALt 0 F I THA
aTgaT § fF 9@ g€ ST a9 FT AT
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Y JA, @ §@ &Y @HAT AT L0,
@ & fadet qar feaet s o W™
¥ Wi qTHT FT I AT LA

Shri Bibudhendra Misra: The capl-
tal cost estimate is Rs. 6802 crores.

The foreign exchange component s
Rs. 26 crores.

S HIHTC AT G@T ¢ T F GG
FTHTT FT GgANT T T AT T8 37
g faar g ?

VeI AERAT : TgT FICGET AT
ar s g

&Y HiFTK R AAT: IT AT GHAT
ot gRiY ?

Shri Bibudhendra Misra: The esti-
mated value of the output at full
capacity woulq be Rs 40 crores per
year.

= fox Aro@w ;. FAY WEET A

T2 ¥ fr 39w # alwfat &
fere fafas snfafmaem T arfen )
¥ gg s gt § o a A A=t
o= afaw ¥ fou fafw wafafedaa
T @R

stfxe Ao fag: farwr fwwr sl
& fag fax fam safaferoes ger
g1

ot e foet : & 7 T TR
g fr a@ 3 3@ FREn F A S
T AT &, A€ FI TF THEANTEA §
o wAT ag w1 fR gEd 9,
R Bizr AW a1 faard F sE-aw
FET T, a1 ag fRE gR aw 3@
SqTET EFAIAEA g ?

=t 0 a2 fag : T8 & FT 71T
T& FUE g A% 1§ @A F
T AR g A I A ¥ A
¥ W97 T AHH FT AT A G |
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s gro Ato farard : ofew w=t-
e ¥ o Q wiaAr aw 7€ & fw
foraeft mfas Tots & o ST, ST
98T § AR a1g ¥ a8 9 w16 U7
TF IFT 92T AT &1 Well AGRA A
T2 & fr @@ T & fag
FE qHE g Y € § 1 F qg v
SeaT § fF agt a3 feadt am
Ry A g Al ?

=t fro A0 fag : fraet il ot
o ¢, 7z @ & few foed a3
gt g, afew & gfomm feam swgar
g 5 s w1 AL

Shri Kapur Singh: This is a sys-
tem of loot.

st o avo fag ;... Tom A
¢ f& e 8 SumEr o ey
g I8 § 5 FREn w1 o
& T 97 & TSI FAT qga I
g, T @ T A #E 7ax 95 9w §)

Mr. Speaker: Next question.

Shri Kapur Singh: About land, may
we ask one question?

Mr. Speaker: I am sorry. I have
passed on to the next question al-
ready.

T & qW

+
sfiwo o frA ¢
st 6o Wo wIHW :
e wo faardt :

AT IGRT AAT VAW HeAT T TA0X
T w0 f&:

(%) ™ == awt § v & quit
1 AET FW F Ay 2w &Y et
e fmfn gwmai &1 fRwy
& o ot ;
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(&) gt & faafowr & wnew-
friwn W @ 99T AR AU
0 FF #r fTwm & g HEE v
s@ aF frat sf 5 0 8

(7) ®=r g gwvEal ¥ faw
F g4 Jeed @t ¥ far ufuw
faRwit qar &Y =i &y @, afz af, &
frat B @< 39 9T @ feig
fear §; A%

(=) #13 & famior & gwrEe
Uw? a1 QAT g7 FIT & fad @7
7 &y 0 Far v g ofoorg
fraT ?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). A

statement is laid on the Table of the
House,

STATEMENT
(a) Three.

(b) The indigenoug content achiev-
ed by each of the three manufactur-
ers is as shown below:—

Name of Make of car  Pcrcentage
manufacturer of indigenous
content
achicved.
M/s. Hindustan Hindustan 83.%50
Motors Ltd, Ambassador
Calcutta.
M/s. Premicr  Fiat 74 00
Automobiles
Ltd , Bcmbay.
M/s. Standard Standard 70.34
Motor Pro-  Hetald
ducts of India

Ltd., Madras.

(c) The expansion programmes of
the manufacturers, including their
foreign exchange requirements, for
the manufacture of cars have not
been approved so far. Due to foreign
exchange difficulties, it has not been
possible to meet the foreign exchange
requirements of the manufacturers
for the import of componenis/raw
materials to the extent applied for
by them.
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(d) The Motor Cars (Distribution
and Sale) Control Order, 1859, was
promulgated with a view to check
profiteering. The resale of new cars
is not permitted within two years
from the date of purchase as g new
car without permission of Control-
ler|State Controller of Motor Cars.
The State Controllers have been ins-
tructed to satisfy themselves, before
according permission for resale, that
the transaction is bona fide and that
no profit motive is involved.

The need for improving the quality

ang removing defects in the manu-
facture of cars has been impressed
upon the manufacturers. Whenever

complaints about defects are receiv-
ed, these are brought to the notice of
the manufacturers for remedial
action,

Shri S, C. Samanta: May I know
whether there is any unit which in
collaboration with a foreign firm is
importing parts and is assembling
them here?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
The main question relates to com-
ponents, and not to a car as a whole.
Shall 1 answer this question?

Shri §. C. Samanta: I wanted to
know about the parts, whether those
parts are brought through foreign
firms which have collaboration with
our firms, and they are being assem-
bled here.

Shri T. N. Singh: Usually, all these
licences for various kinds of compo-
nents are given to different industrial
units, and in some cases where there
has to be a progressive manufacture
of those components here, some spare
parts and components which go into
the main components have to be im-
ported.

Shri S. C. Samanta: Are these
three units manufacturing these
components in their own firms or they
have cstablished ancillary firms and
other firms for the purpose?

Shrl T. N. Singh: These three units
are the main producers, They manu-
facture certain parts or sections of a

MAY 7, 1965
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car or vehicle. The other things are
products of ancillary industries; they
are distributed among a number of
ancillary industries.

=Y TWo ®o faawt: & ag s=mT
Figm g 5 39 4@ gFvedl @ o
FmA & fau &1 agAg fear w@n @,
I F FIT AT WIT H IF FAy
# a1 qET ¥ A F7 agt WA §;
W FET & HmAr § ar e ¥
9 a17 | AeR-fadar &7 ax gri ?

wfifao o Fg:Haward fs
T @ Sr3gAT a@gd FA FIOTAZ
A g 1§ smaar ghawd afaga

¥ o g

Shri Alvares: It appears from the
statement that there is no satisfactory
remedy to the complaints that are
passed on in regard to the manufac-
ture of cars. Will Government consi-
der the withdrawal of manufacturing
licence if the quality of the models
does not improve?

Shri T. N. Singh: If the hon. Mem-
ber wants, I can look into that if a
specific complaint is made.

Shri C. K. Bhattacharyya: Is it
known to Government that the pri-
ceg of manufactured cars have risen
after the regulatory customs duty in-
crease? Have Government permitted
them to make this increase in price?

Mr_ Speaker: Car prices are not
the subject of the question, only car
components.

Shri C. K. Bhattacharyya: May 1
submit that part (d) of the question
—the results of the steps taken by
Government to check profileering—
permits this question?

Mr. Speaker: Components only.

Shri Kapur Singh: Are Govern-
ment aware that indigenous car com-
ponents have come to mean sub-
standarq quality and high prices? 1t
so, do Government deem such indus-
trialisation as desirable at all?
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Shri T. N. Singh: I must say that
it will be wrong to make such a
sweeping charge against ancillary in-
dustries. Many of them are small
units. Considering the technicality
and complexity of many of the spare
parts, I say our ancillary industries
are doing very well indeed

Shrimati Ramdulari Sinha: Have
Government tried to assess the cost
of production of these items to such
firms? If so, what percentage of profit
is added to the cost of such compo-
nents?

Shri Bibudhendra Misra: So far as
the ancillary units are concerned, a
cost study is going on, zad it is
hoped it will be completed in three
or four months.

Shri Joachim Alva: Have these
manufacturers given any gzuarantee
to Government that by a particular
date they will produce cent per cent
parts of quality in this country, es-
pecially in view of the fact that phy-
sically small countries like Poland
and Czechoslovakia are producing
first-rate cars and offering them to us
for sale?

Shri T. N. Singh: There are some
countries where they manufacture
100 per cent parts, but other count-
ries import certain components, 1
think the progress in regard to indi-
genous content here has not been un-
satisfactory. What is really important
is at what cost these things are
going to be produced.

sirgma fag ;3w oEEdE W
Forar g @ fr =238 AT AW o7d
qE A T Fvg F—3F g9 ¥ AR
TR 79 § | & ag AT SEAr
ifsvriammgem mEn 7§

sft fro Ao fag : @@ wTwREE
w71 A1 a3r qfeww & AfF @z
Y N AN g Ty geay §F qard
AT & ol dvd AEd ¥ 35 Fw
=¥ T A AEA--—Ed ee——
T &0
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Dr. L. M. Singhvi: Has any scrutiny
been made of the utilisation of fore-
ign exchange granted to these various
companies, and is any action pro-
posed against those who have not ful-
filled their promise in respect of pro-
ducing the maximum possible indi-
genous parts?

Shri T N. Singh: Every time the
technical development wing scruti-
nises all the import licences for
various components or parts or any-
thing that is imported from abroad.
They are always checked up.

Heavy Electricals Ltd., Bhopal

.'4
( Shri Yashpal Singh:
| Shrl Sidheshwar Prasad:
| Shri P. C. Borooah:

. Shri R. S. Pandey:

1226'4\ Shri R. Barua:
| Shri L, N. Bhanja Deo:
| Shri Vidya Charan Shukla:
(_ Shrimati Renuka Barkataki:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether certain specific pro-
posals are under consideration to im-
prove production at the Heavy Elec-
tricals Ltd.,, Bhopal;

(b) if so, the broad outlines thereof;
and

(c) when a final decision wil] be
taken in the matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri Bi-
budhendra Misra): (a) to (c). To im-
prove labour productivity, an in-
centive bonus scheme has been in-
troduced in one section with effect
from the 15th March, 1965 ang it is
intended to extend this scheme gra-
dually to other sections. Besides, the
Company is endeavouring to improve
production by making effective use of
plant and equipment and eelecting
ranges of manufacture which will
give optimum return and by improv-
ing the manufacturing techniques.

st xare fag : & ST AR
ffesamawiafiam w g’ w
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FI TIFAA F7 FHY 2 g7 A faar
o FE w1 ¢ SAfE gfeemaT gd
g7

IO AT EWTW HAEA W ATQ
gfratcr aar sa Ast (+f o ATo
fag) : wracEsw &1 @ FfEar
qzdt § | MfF g@ ¥ aga o faeq
g ¥fez famr a1 @ afew ag @
o< ot wfear § 1 gAR oA F ama
AT ] AT A aE gEfEwed v
FH a8 agd & Fradfes § 1 B
g Wit Ranfear Y & i grew
¥ fofr gf ad &

st g fag: 45 @@ TR
|IATAT g7 g7 AVF ¢ &9 F7 A7
A d e AW § ) K oA
vt § 5 uw gfra @i 19 &1
ST AFT g, §F AT F qaAi § faoaan
dq @9 & &, feam W% & 7

sfifao w10 fog : za® ax #
JAE 3 ¥ fag A w@ Afew
Ffgd |

Shri P. C. Borooah: May I know
whether it is a fact that the Bhopal
factory was not running to its in-
stalled capacity in 1864 and if so, the
reason for it and the steps taken for
running it to full capacity?

Shrl T. N. Singh: As I told the
House earlier also, Bhopal has got a
staggered programme of production
over a number of yearss The full
capacity is to be achieved in the year
1972 or somewhere about that ac-
cording to the project report. There-
fore, it was already known that for a
number of years production would
not be commensurate with the actual
capacity. Being a complicated job, it
fakee time to get into full swing.

Sori vidya Charan Shukla: Is it not
a fact tnat one of the main troubles
responsible for lack of progress or
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retardation in production is the labour
trouble in this factory, and that the
main reason for the labour trouble is
the surplus trainees being produced
by the training school? May 1 know
what specific steps the Government
are contemplating to take to solve
this labour problem and the problem

of the surplus trainees from the
training school?
Shri T. N. Singh: It is true that

labour has been one of the most im-
portant problems here. I concede
that. We have in the last few months
been able to improve labour rela-
tiong to some extent,

In regard to the trainees problem
to which the hon. Member has re-
ferred, it is true that their problem
has also created certain difficulties.
We have been trying to train a lar-
ger number of people than we need,
and we stated very clearly when we
took up the training that all need
not necessarily be absorbed in the
factory itself. We ourselves are try-
ing our best to get them jobs. It is
considered by the Labour Ministry
that technical training should be con-
tinued by us for the general good of
the nation as a whole. Therefore, we
are continuing that, but even that
question as to at what levels and what
quantum of training should be given
is under consideration.

slgew WY wEAW ;. FAT A7
0 § fr Tor g@R S FEE
@ A9 H9X ET ¥ FH FIET
# ooy §uX g ¥ sHEEdr FAT §
2T FAT aXFR A waEdr w7 §
Iq ¥ 39 Y 7T qTHIT T AZFW
T AE BT 3, FWH! AT AIHL
Ty ad F 2 7w omg N ad
T & P agt & wogR A H, =% F
T @t =% gy §, o g3 @t
3 @ N ¥ aeRe A daa 2,
X 2T 45 ¥T gEE g A FT
oy afe gAY wNgU ¥ IS
e A WR e F sfsq 43
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< g faare %1 gowrd, F1§ qEY Frer
e & fearmde & 7

sftfro o fag : wtgr @ =<
AN F1 qrERT §, G279 TaAHE H
Iy qu wgAw faw @ @ dIw
TEAHT F ®e Eade § 71 foewa
T & J7F 7% gf w1 @ @,
fefyizfen qfraas s o g awdt &,
AT v g, ga% fag F@F e v
g ¥ AR IEF WA T HAT
93T & AR FAT F Aqu § fre
gfma @ ffdefea gfmm wwx
faar 1 @Far @ AR SEE qEEE
R a1 wFA & | AR e gfaaw
#1 F¢ waaw g 5 ag ffisidfes
afr Y & 4t g fr i g
FI qgf aEETd & AT qFAr @ AR
Igk a1z A GEer g, fawwr agua
grm, SuF qarfas haer WY fear o
gEar & |

=t femm qzAme @ @R qgam
& AT qT AT 64 TS T FTRE
# & F@ € 99 9 g 09
40-45 W@ JAEA® W ghoor &
&7 # @9 T § NfF AT I TR
frgeamt wogd A ;=T AT
i amaga @ ?

st fxo ATo ﬁg'vﬁm?@%
2 IER A 9F FF A F 39
g g 5 O am wmd
sfea § g9 Haw@ AT TRAT §
fF zav @€ FvEW # wmifE
FOF AT T FAT 1 AT AN
T AR FE g ey w1 w7
%, TAETH 64 WIEHY W FT FATH
T @1 Ffrmdfer Aa A wRw #+¥
71 oz #1 wfus der a@ 3

Shri Sham Lal Saraf: What capa-
city has this factory reached in the
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manufacture of generators and tur-
bines?

Shri T. N. Singh: Wec are at pre-
sent engaged in the manufacture of
transformers, switchgears and motors.
Generators are not now being manu-
factured.

Shri Mohamad Elias: Last year
in order to suppress the agitation
among the workers, a large number
of leading workres had been victimised
and the workers are very much agi-
tated. May I know whether Gov-
ernment is considering the reinstate-
ment of these workers in order to
improve labour relations as also
production?

Shri T. N. Singh: A separate ques-
tion was put long ago and we have
answered that question.

Shri M. R. Krishna: May I know
whether the Government have taken
proper care to see that the defects
and deficiencies found in the Bhopal
Heavy Electricals are not repeated in
Hyderabad Heavy Electricals?

Shri T. N. Singh: To what defects
does the hon. Member refer? 1 can-
not understand it?

Shri M. R. Krishna: About the list
of ancillary industries, T am told that
even in Bhopal, the ancillary indus-
tries have not yet been decided upon.
It is so in Hyderabad also.

Shri T. N. Singh: I may assure the
House that it is only in the public
sector industries that we are iaking
all possible care for the establishment
of ancillary industries and every
effort is being made to have as many
units as possible. It is true that the
development of ancillary  industrics
takes time but probably the project
may not be so much to blame as the
unwillingness of many of our small
entrepreneurs.

Shri Harish Chandra Mathur: 1Is
the hon. Minister aware that there
is a considerable surplus of stafl at
the higher level on the engineering
side that they have hardly anything to
do and so it creates a problem by
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itself as they are mostly worried
about their own future prospects than
the production of the concern and if
50 whether any study has been made
und what are the conclusions?

Shri T. N. Singh: I am aware of
that human aspect of the problem. It
1s true that we have engaged staff
who at present do not have all the
work that they should have. The
reason obviously is progressive manu-
facture takes time. We have to re-
cruit staff with the necessary skills
much in advance and there will be a
certain amount of surplus by the very
‘nature of things. We are trying to
step up the production programme
and see that they are fully engaged.
It is also possible many times to
find special work for them and that
also we are doing.

Shri Harish Chandra Mathur: Do I
take it that the surplus is a planned
one?

Shri Priya Gupta: The hon. Min-
ister stated that by introducing an
incentive system the Government in-
tends to pull up production. May I
know if the scheme of incentives will
ultimately result in change in Norms
for job analaysis that is workload per
man will increase and cause a dec-
rease in the total strength of the
workers in the factory. Has the Gov-
ernment examined these things?

Shri T. N. Singh: If the hon. Mem-
ber rcfers to the effect of the incen-
tive scheme, 1 can say that it is pro-
ducing good results. We are yet in
the initial stages and it is not possible
also to apply them in all the depart-
ments because we can apnlv  them
in departments where production has
reached certain level and that is how
we have made a berinning. T am con-
fident this will produce good results.

Circular Raflway for Calcutta

»1227. Shet P. R. Chakravertli: Will
the Minister of Railways be pleased
to state:

(a) \\:hother Government's attention
has been drawn to the non-official
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resolution unanimously adopted by
that West Bengal Assembly on the
26th March, 1965, emphasising the
immediate need for a circular rail-
way for Calcutta;

(b) the steps proposed to be taken
to rclieve the present hazardous and
intalerable crowding in the city’s
trams and buses; and

(¢) whether Government have rea-
lised the vital importance of the pro-
posal and has taken a policy decision
in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) and (c). Both the Government
of india and the Government of West
Bengal are aware of the traffic pro-
blem in Calcutta as also in other
major cities. No ‘policy’ decision has
so far been taken out various sugges-
tions, one of which is the setting up
so far been taken but various sugges-
and recommend a long term solution
for an integrated mass transit system,
arc under examination.

Shri P. R. Chakravertii May I
know whether the Government has
decided to give priority to the con-
struction of a circular railway or a
sub-railway?

Shri Sham Nath: This question is
going to be examined by a committee
of experts because the problem of
suburban traffic in other cities is also
involved in it.

Shri P. R. Chakraverti: May I
know whether the Government has
taken up the matter with the Planning
Commission and if so, what is the
reaction of the Planning Commission?

Shri Sham Nath: The matter was
discussed with the Planning Commis-
sion and they were of the view that
this is such a question that it should
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be examined by a committee of ex-
perts.

Dr. Ranen Sen: In the year 1952
there was a committee set up by the
West Bengal State Government which
recommended the creation of such a
circular or ring railway around Cal-
cutta; and then again, recently, the
CMPO, through their expert commit-
tee, have also recommended a circu-
lar railway after making a through
investigation. In view of this, would
the Government come forward imme-
diately to start the setting-up of the
circular railway in Calcutta?

Shri Sham Nath: It is true that
this matter has been considered by
various committees and teams, but
the real question is whether it is the
responsibility of the railways to pro-
vide a metropolitan railway in Cal-
cutta.

Y WrA W 9TEE ;34T 48
a9 ¢ f5 F9wd § gAOET T A
FEWEFAE] 7 AT A AT WY
T F faaw #T & quAr fawfor
WHREATAmgw A « 5
wET FY FEAEEHAT F1 HEgHH w7 fAar
T ¢ fagra ®9 ¥ afed 99 & A
g afr #1 9w @

Y W g At ®Er & fE
FAFA ¥ TEF A AT § UF Y
oz iz famzm &t faa & 3w
& geAH g g, afeT ag Wi N
foeierd 48 & a=r fw Amm a2 7
wegd § ez oz farew &7 g
FI

Shri S. C. Samanta: Is it not a fact
that another road bridge is going to
be constructed nearabout the Howrah
bridge and, if so, may I know
whether the railway is thinking about
a rail-cum-bridge there so that the
temporary congestion may be alleviat-
ed?
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Shri Sham Nath: It is true that
another bridge is to be constructed but
I think that matter relates to the
Transport Ministry.

Shri C. K. Bhattacharyya: The hon.
Minister was stating that this is a
suburban traffic problem. May I ask
the hon. Minister whether he has con-
sidered that this is also an internal
traffic problem of the city of Calcutta
which is almost breaking down under
the weight of its population, particu-
larly inflated by the refugees who have
come? It is also an internal problem
of the city of Calcutta.

Shri Sham Nath: What the hon.
Member has stated is correct, but
as in other countries, the inter-city
transport system issgenerally the res-
ponsibility of a separate organisation.

Shri Dinen Bhattacharya: Is it not
a fact that the Government, at so
many levels, have realised the imme-
diate necessity of setting up a cir-
cular railway in the city of Calcutta,
but still the Government is not coming
forward to finalise the decision be-
cause of new expenditure of money for
the city of Calcutta only?

Shri Sham Nath: Jt is not a ques-
tion of Calcutta alone,—

Shri Dinen Bhattacharya:
specifically asking about the
Calcutta.

I am
city of

Mr. Speaker: Order, order. He
has put the question, and the Minis-
ter is answering it.

Shri Sham Nath: As I said, it is not
the question of Calcutta alone. It is
also true that if this project is under-
taken by the railways, it would in-
volve a cost of Rs. 50 crores. and be-
cause the railways have to pay about
575 per cent as dividend, it is esti-
mated that the gross receipts would
not be enough even to bear the recur-
ring cost.

Shri Jaipal Singh: For several
years we have been hearing gbout
this; even sub-ways have not bheen
made in Calcutta. 1 would like t~
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know how far the Ford Foundation is
committed to this circular railway
and whether it is going to be under-
ground or not.

Shri Sham Nath: I do not think
the Ford Foundation has made any
commitment. It is however true that
a study team was appointed by the
CMPO working committee and that
team made some recommendations.

Shri S. M. Banerjee: It appears
fiom the answer of the minister that
since this scheme will involve about
Rs. 50 crores of expenditure initially,
it will not be possible for Govern-
ment to come to a decision imme-
diately. May I know whether it is not
a fact that this money will be re-
covered, in subsequent years because
of the vast and growing population of
Calcutta travelling by the railways
and if so whether this fact has also
been taken into consideration and this
project will be completed during the
fourth plan?

Shri Sham Nath: According to our
financial assessment, the ‘investment
would be about Rs. 50 crores and the
gross receipts will not exceed Rs. 76
lakhs per annum. That means there
would be a net loss of about Rs. 4:37

crores per year taking into account
the amount payable as dividend.
depreciation charges and recurring

ete.

Planning and Stagnation on Railways

*1228. Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to state:

(a) whether in the light of the dis-
cussions held during the Budget De-
bate, Government have examined their
personnel planning and  stagnation;
and

(b) if so, the conclusions arrived at
and the steps proposed to be taken ‘o
improve matters?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singl): (a) and (b). The gazetted
cadre of the various Departments on
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the Railways has been fixed taking
into consideration the actual work-

load and the requirements of the
successive Plans. Additional posts in
the various grades are sanctioned from
time to time for specific construction
and other developmental works and
not specifically for giving promotion
to officers. However, in the manage-
ment of cadres, due consideration is
given to providing as far as possible
reasonable career prospects for those
entering railway services.

Shri Harish Chandra Mathur: May
I know what is the factual position
from department to department, from
region to region regarding the time
taken for promotion from one cadre
to another and whether there has
been stagnation or not and if so, what
is the nature of the stagnation from
place to place, from department to
department?

Dr. Ram Subhag Singh: Actually I
would not say it is stagnation, be-
cause there are about 7 departments
in which the actual time taken on an
average was 21 years prior to 1846
in the case of the civil engineering
department. Now it has come down
to 18 years. In transportation, it has
come down from 19 to 18 years and
in accounts from 12 to 10 years. Simi-
larly in stores, it has come down from
18 to 15 years. So, I do not think he
can say there is stagnation. But it is
a fact that there has not been as
rapid promotion in civil engineering.
mechanical engincering and trane-
portation departments.

Shri Harish Chandra Mathur: Is
the minister aware that in the over-
all context in the country as a whole,
the promotions in the railways are
much adversely affected as compared
to the public sector enterprises, PWD,
etc.? Have the ministry made any
study of the situation and how the
railways stand in that overall con-
text?

Dr. Ram Subhag Singh: Actually
there is another reason for this, be-
cause these public undertakings are
mostly a recent creation and they are
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expanding. The other departments
are also expanding. The railways
have been there. They are also ex-
panding, but on the railways the
transportation, civil engineering and
machanical engineering departmeats,
etc.,, have been there. But in tele-
communications, there has been rapid
promotion even in the railways. But
if there is interdepartmental trans-
fer, naturally the salaries are higher
in other departments and so that much
of allurement is there. But if those
public sector undertakings or even
private enterprises get fairly stabilis-
ed, I don't think they can afford to
give so rapid a promotion.

Shri A. P. Sharma: Is the Govern-
ment aware that in the various de-
partments, particularly in the me-
chanical engincering depariment, the
stores department and the traffic
transportation departments, of the
Railways, the chances of promotion or
prospects of promotions are much
more better than the civil engineering
department in the Railways where the
people are not being promoted even if
they have put in more than 18 to 20
years service and they are compara-
tively much more senior than people
in other departments? If it'is so, is
the Government going to examine the
position and balance the promotions
in the various departments?

Dr. Ram Subhag Singh: We are
considering this matter. As I said,
there has not been stagnation every-
where. There has been some stagna-
tion at some places. We will consider
it.

Wt g fag 0 & a7 o
argar § fr ¥9d & o faw frw 9
¥ 39 ¥ NHE w1 99T 0F A aw®
FmImi R AE gt ?

o 7w Fon Tag : www # w9
F9 0% & A7 F1 §, WX A I
wifrrr Y3 ¥ faite g & o
¥ wifs a=t S # fte offeafaat
¥ ®w FE@T qTAT R
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stogaw fag : w fafaes
TR A A agaa g fs W A
Sl B AN F WIEZ qOA § I
WY & g JE & ? & v Q)
fe 7% v & |1 9@ I o wo
T o To W AFY faemar 1 fafaex
IEE ¥ G & Ama oy § F A
oW FT AT ) afed a o s
wede § I ¥ fou a1 g A9
71 It fegmw &1 F7¢ sfaem
T FT aFR e s wrd ?

o W gua fag : 7@ wE
faege v & f fafrees &or &@
H Qo &1 e e wede oy wrd
aifsm fera @Rt &t 99 9T fa=ie
fFar JFm

Wigen Wi w@am St ATl
FY AR # AR § T T § W
IAET qEEIE WY FH g 1 T g
FAQ YT IE Y W A IR
wfae mfen & 3 997 & For
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Shri Alvares: Sir, there is an
arrangement in the Railways to pro-
vide promotion to Class IV  from
Class IV to Class 1II on a more or
less statutory basis. May I know whe.
ther because of the co-operation with
organised labour to increase producti-
vity in the Railways there is a com-
plete stagnation in promotion from
Class IV to Class IIl in the Indian
Railways?

Dr. Ram Subhag Singh: Actually
all these promotions of Class 11T and
Class IV employees of the Railways
are guided by the recommendattons of
the Pay Commission which were con-
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sidered by the Railway Board and
also with the organised labour. If the
hon. Member feels that there has been
stagnation, his labour union was also
consulted in regard to that, and per-
manent negotiation is going on under
the permanent negotiating machinery.

Shri Shivajl Rao S. Deshmukh: May
I know whether the Government’s
attention has been drawn to a recent
notification of the Secunderabad
Zonal Railways that out of the total
railway employments 10 per cent shall
be reserved for citizens from Andhra
Pradesh; if so, is it a definite indica-
tior: of reversal in the Railway think-
ing.

Dr. Ram Subhag Singh:
out the position.

I will find

Shri Priya Gupta: Due to the
policy adopted to decrease the num-
ber of staff in the workshops, as a
result of the introduction and imple-
mentation of the incentive bonus sys-
tem a change in “Norms” having
caused revised yardstick, is it a fact
that all promotions to artisans, skilled
and semi-skilled categories, from the
class IV unskilled staff, have been
kept stopped and there has been stag-
nation in the railway workshops for
the last five years in the matter of
promotions from class IV to class III
and. similarly, in other categories of
workers in the Railways also?

Dr. Ram Subhag Singh: It is not
a fact that if anywhere incentive
bonus is sanctioned to anybody there
is bound to be that much of repercus-
sion. In the railway workshops there
has not been any ban on their pro-
motion. I can say this because I have
studied the problem in some of the
workshops, though not in all the
waorkshops.

Shri Priya Gupta: There has bcen
a reduction of staff in workshops.

wft e - w47 ag A= g =R
7 e ¥ owmy ¥ s 3
o = 4 & W fagrr e
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Shri S. M. Banerjee: The hon. Min-
ister has admitted that there is stag-
nation in some of the categories and
the only solution is the appointment
of a wage board. So, I would like tu
know whether Government propose to
appoint a Wage Board to remove this
anomalous position and to increase the
promotional avenues of this category
of employees?

Dr. Ram Subhag Singh: The hon.
Member is mixing the two points. As
I said in the reply, this matter was
raised during the budget debate only
in the month of March and the entire
matter is undrr examination. As to
the appointment of the wage board,
my senior colleague gave a reply on
the floor of the House and I do not
want to repeat it.

st wqurer fag : weEE owET S
F Fu & wiafed @t &
gfaqw faadt & 7 9@ 8w e
Wt aga gT 9% & W e g
Wy &1 X I3 g qeAr smeAT
g 5 gav #38 A o fawfid g€
& 5% graeu § qw fear mar @7
3o T gam fag : & oo FOw
TR 7 fawifent w1 fe3w & 3@ 7%
ar 7Y s §, A wawae g wwm,
I FHE FY w09 95 afqva fawdfo
#t frnfaa & 1 7@ fear v
we
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Indian Advertising Agencies

*1230. Shri Shiv Charan Gupta:
Will the Minister of Industry and Sup-
ply be pleased to state:

(a) whether foreign collaboration
has been granted to Indian Advertis-
ing Agencies;

(b) if so, the terms of the collabo-
ration and the names of the firms
which have been granted collabora-
tion; and

(c) the circumstances under which
foreign collaboration has been allow-
ed or is being allowed to some ad-
vertising firms in the country?

The Deputy Minister im the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (¢c). A
statement is laid on the Table of tha
House.

STATEMENT

(a) to (c). Government have re-
cently approved collaboration in the
advertising field between M|s. Clarion
Advertising Services Private Ltd.,
and M|s. Interpublic Inc, U.S.A. The
fcreign collaborator will hold 49 p.c.
shares in the joint venture

2. It will however be necessary for
the Company also to obtain permission
from the Reserve Bank of India under
the provisions of the Foreign Ex-
change Regulation Act, 1947.

3. Government have also given a
preliminary clearance for a collabora-
tior between Mis. Aiyers Advertising
and Marketing, Bombay and M/s.
London Press Exchange International,
UK. and the party has submitted a
drsft agreement on the terms of the
collaboration which is under consider-
ation.

4. The main considerations which
Government had in view in according
approval for the collaboration were
the following:—

(1) A few wholly foreign owned
advertising agencies are at
present holding a dominating
position in the advertising
business in India by reason of
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their superior organisation.
The proposed collaboration
would strengthen the position
of the two Indian companies
and ensble them to compete
successfully with the foreign
companies.

(2) It may be possible to effect
some reduction in the foreign
exchange expenditure on ad-
vertisitg charges as a result
of the collaboration.

Shri Shiv Charan Gupta: Is it a fact
that a policy decision was taken by
Government not to allow foreign colla-
borators in this field and what are the
circumstances which necessitated a
reversal of this decision? May I know
whether this change was duly noti-
fied to the general public?

Shri Bibudhendra Misra: I do not
think any such decision was taken
previously, nor has there been any
departure.

Shri Shiv Charan Gupta: May 1
know how many applications are pen-
ding with the Government and what
is the saving in foreign exchange anti-
cipated by the Government because
of this policy?

Shri Bibudhendra Misra: There was
one application from a finn in Bombay
whioh wanted to set up an office in
London with foreign collaboration.
Since the collaborating party is not
in the advertising line, it was not
granted. So far as the foreign ex-
change is concerned, it is difficult to
estimate it at this stage. But it is a
fact that most of the advertising that
is done in India today is operated
mostly by foreign concerns. To that
extent, by allowing two Indian com-
panies to come up with foreign col-
laboration, it is hoped that the mar-
ket will be wider and there will be a
saving.

Shrimati Subhadra  Joshi: May I
know if any people in the fwo con-
cerns, M's. Aivers Advertising and
Marketing or Clarion Advertising
Company, which have bean givep per-
mission for collaboration, were previ-
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ously connected with Mls. T, T. Krish-
namachari & Company and invoived
in the Mundhra case?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
Probably, in one of them, whose ap-
plication is not yet sanctioned.

Shri Ranga: It seems to be
muoh in evidence.

very

Shri T. N. Singh: The second case,
I think, is Aiyers’; but that applica-

tion has not yet been finally sanc-
tioned.
Shrimati Renu Chakravartty: Wiil

‘Government make their position very
clear in view of the fact that adver-
tising and advertising agencies require
no know-how which is not known to
Indians and in view of the fact that
almost all Indian advertising agencies
had already placed advertisements in
different countries of the world and
had associate arrangements for adver-
tisements abroad? What is the neces-
sity at this time to allow foreign col-
laboration in this field? Is it g fact
that Government has already received
a fully signed document on behalf of
85 Indian agencies protesting against
‘this?

Shri T. N, Singh: I am in sympathy
with the sentiments expressed by the
hon. Member. 1 have also ieceived
the representation. It is being exa-
mined. But I would not aver to the
statement completely that we know
everything that is to be known ahout
advertising.

Shrimati Renu Chakravartty: What
is this special know-how?

Shri Joachim Alva: The Govern-
ment of India through the then Infor-
mation Minister, Dr. Keskor, after a
long debate in the Rajya Subha on a
motion initiated by Shrimati Violet
Alva, accepted a Resolution that they
would not advertise with foreign
firms; yet Government has gone back
‘on that assurance by giving (Govern-
ment of India advertisements Lo foreign
firms in India. In the first part they
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wash away their own assurance and,
secondly, they need foreigners in our
advertising agencies for sheer service
as against hundreds of young men
who are ready to handle advertise-
ments in India. Why is it done so?

Mr, Speaker: The only difficulty is
that Madam Alva would not be able
to reciprocate because she would be
in the Chair;

Shri Joachim Alva: That 1s an as-
surance given.

Shri T, N. Singh: I think, Madam
Alva did move that Resolution. It
stated that preference should be given
by Government in giving advertise-
ments to indigenous Indian comparies.
That is being done.

Shri Vasudevan Nair: Is it not a fact
that this kind of an agreement that is
allowed by the Government will ad-
versely affect the interests »f Indian
advertising companies and employees;
if so, will the Government tell us that
they will see to it that they will net do
anything which will adversely affect
the interests of Indian advertising
agencies?

Shri T. N, Singh: Wec have got
powers under the Forcign Exchange
Regulation Act to do that.

Shrimati Renu Chakravartty: You
never use those powers.
wft e fag : 7@ I WA
wifga § T T wWy A
AT AT WA TR § fwmr S,
M7 SR CFEs A fEar S Ay
feRaT BT UFETT I9 &) fEAT
s ?

=t fxo a0 fag : am @ femm
FEOAT ER |

oft TqTg fag : Y ERA FrrEEd
& St AT &9 ¥ HT I1 BRA TFIA
¥ w7
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=t fro are fag: ag & =N &
o OFT

Shri Ranga: Apart from our general
demand that the issue of such licences
for foreign collaborations and so on
should be settled not by the Minister
but by an indcpendent commission,
may I know whether in all those
cases where the relatives or the near
relatives of ministers, like this T. T.
Krishnamachari and Sons, are there,
whenever they ask for any such coi-
laboration, licence and permission in-
volving foreign exchange, the Gov-
ernment would be good enough to
refer all suoh cases to an indepenrlent
commission in order to sav2 themselves
from the accusation that ministers’
interests are given more importance
than the interests of the public?

Shri T. N. Singh: I think, the case
referred to is still under examination
That is enough answer. Therefore I
would not think that the stage has at
&1l come to take up that attitude.

! WTER |1 AR . F4T qE
aw @ W@y ¢ & fawow Oy feend
afer ¥ afeA oQud wear d=w
W § W ¥ oweAm fam
wsifaat ¥ sod Frag foar & & o)
& oQar ¥ QO a® ¥ FvE@E 7
a7 Ea e s g fr@waa
F aravE WY WG AT GO LW AT
7 wfrag § fr ag fadfvai a1 qemd
AR IT FT FASROT AFT Jgt A
i fawmow oefedt @ AT
FT AR & 7

Wi fao 1o fag : & ag @ar &
=gt § 5 5w & oz A oft Py
wifaat & fe 100 Fradt s §
AR F o § T o @ &, wa
FIAW Y T oW G E 3w oA
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fegeanfat & dad a§
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Shri Ranga: Sir, I made That sug-

gestion that whenever there are ap-
plicationg from the Ministers' sons and



13689 Oral Answers
near relatives, they should send them
to an independent tribunal for exami-
nation. Would the Government be
good enough in their own interest to
refer all such applications to an in-
dependent tribunal go that the Gov-
ernment themselves could be saved
from being accused of showing pre-
ference to all those people who are so
very close to these 68 Ministers in the
Government?

Shri T. N, Singh: That is a sugges-
tion.

Dr. L. M, Singhvi: May I know whe-
ther the Government have laid down
any conditions in respect of reptria-
tion of dividend income of these joint
ventures and whether the Government
have considered that the gsuperior orga-
nising techniques cannot be implemen-
ted in our own organisations here in
India without importing joint ventures
in a fleld where no specialised know-
ledge of any particular kind is really
required? Is it not really an incon-
sistent decision devoid of any policy
consideration?

Shri T. N. Singh: As a matter of fact,
as I said, the second one is yet under
consideration. In regard to the first
one, we are going to have a very strict
control in regard to the foreign ex-
change and other questions.

Shrimati Renu Chakravartty: It is
a most unsatisfactory answer.

Shri Harish Chandra Mathur: I think
there is some misunderstanding, Per-
haps the hon. Minister is not apprecia-
ting the questions that have been
asked. He himself says that there are
a number of forelgn companies and
they are wanting to Indianise them.
Now, in spite of this and in spite of
the prima facie fact that there is no
need for further foreign collaboration,
the question is: why have this further
foregin collaboration? The question
is not that of Indianising wheat is al-
ready there. Is the hon. Minister
aware that Air India gete the 1st
Prize even in the internationul com-
petition so far as advertising s con-
cerned? Are you not insulting our

©* MAY 1, 1968
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own talent which gets ‘he 1st Prize in
the interational field by wanting fore-
ign collaboration when there is no need
for it?

Shri T. N. Singh: I hold entirely to
the view that we, in India, are capable
of looking after this kind of business
quite satisfactorily.

Shri Ranga: Very good. Then why
have this foreign collaboration?

Shri T. N. Singh: It is also true that
a particular licence was granted some-
time ago. In regard to the second one,
I have said that it is under examina-
tion. In regard to the first one, it has
already been granted and we are try-
ing to have a strict control . . .

Shrimati Renu Chakravartty: Why
did you grant it?
Shri Harish Chandra Mathur: Why

did you have it when we can do it
ourselves? (Interruptions.)

Mr, Speaker: Order,
Question.

crder. Next

Shri Joachim Alva: You must allow
us to have one-hour discussion on this.

Shri Bhagwat Jha Azad: Yes, there
should be a discussion on this.

Hirri Mines

+
(Shri S. M. Banerjee:
| Shri Daji:
Shri Prabhat Kar:
Shrimati Renu Chakravartty:
Shri Indrajit Gupta:
|_ Shrimati Vimla Devi:

Will the Minister of Steel and Mines
be pleased to state:

*1231,

(a) whether it is a fact that the
General Manager of the Bhilai Steel
Plant has given permission to lease
out mining areas of the Hirri mines
for 20 years to two private contractors,
Messrs. Sataris and Co., and Messra.
K. N. Potdar and Co.;

(b) if ro, the reasons therefor; and

(c) whether it s also a fact that on
a reference fram: the Madhya Pradesh
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Government, the Manager, Bhilai
Steel Plant signed a no-objection cer-
tificate for the grant of these leases
within the notified mine areas of
Hirri mines?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) No, Sir.

(b) Does not arise.

(¢) No, Sir. No objection certificates
have only been granted in respect of
areas outside those reserved for the
Bhilai Steel Plant.

Shri S. M. Banerjee: In reply to
parts (a) and (b) of the question,
the hon. Deputy Minister has stated
‘No, does not arise’. He has also
stated that no objection certificates
have been granted for lease outside
the reserved area. May I know the
terms under which such lease has
actually been given?

Shri P. C. Sethi: There is a reserv-
ed area for this, which is about 480
acres, but beyond that the lease has
been granted after the no-objection
certificate was given; after examining
it and after having found that the area
is not workable, the lease has been
granted to the private party.

Shri S. M. Banerjee: May I know
whether the granting of such leasc to
a private party will not affect the
public scctor mines in that area?

Shri P. C. Sethi: No, as I have
already stated in the main answer,
this has been granted outside the
reserved area.

Shrimati Renu Chakravartty: May
I know the grade of the ore in this
mining area, and whether in view of
the fact that the Barsua mines at
Rourkela have turned out to be a
damp squib or almost a failure, the
granting of these Hirri mine areas
to the private sector, instead of uti-
lising them fully for our publie sector,
is a wise decision?
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Shri P. C. Sethi: This is a question
of grant of lease for dolomite meant
for iron ore. As far as dolomite is
concerned, we have got a reserved
area which can serve for about 50
years.

Shri Basappa: May 1 know for how
many years the ore in the mining
areas reserved for Bhilai is sufficient,
and whether care has been taken to
see that that will not be adversely
affected?

Shri P. C. Sethi: I have just said
that the existing lease which is there
for the public sector is sufficient for
50 years.

Automobile Ancillaries

*1282. Dr. L. M. Singhvi: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether the inquiry into the
prices charged by the Automobile
Ancillary Manufacturers has been
completed; and

(b) if so, the principal recommenda-
tions of the enquiring body?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sfr.

(b) Does not arise.

Dr. L. M. Singhvi: May I know
whether Government are aware that
a committee of inquiry on the prob-
lems of the automobile ancillaries in
this country was appointed under the
auspices of the Indian Productivity
Council, and if so, the conclusions
and findings of that committce, and
to what extent those conclusions and
findings have been implemented by
Government?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): We have appointed a com-
mittee for ancillaries, under the
Indian Productivity Council, and I
think the report is yet to be rcceiv-
ed.
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Dr. L. M. Singhvi: I am referring
to the earlier committee, and I had
asked whether the findings and recom-
mendations of that committee had
been implemented already or not.
The answer given by the hon. Minis-
ter is not at all satisfactory.

Oral Answers

Shri T. N. Singh: I shall have to

find out about it; I shall requlre
notice.
Shri T. N. Singh: May I know

whether Government have any evi-
dence with them that the ancillaries
in this country are too highly priced
and that this facltor adds to the cost
of the end-product, and whether this
is also covered by the terms of

reference of the proposed new com-
mittee?

Shri T. N. Singh: This charge of
the price being high is being made
Dby the main producers against the
ancillary units, and by the ancillary
producers against the main producers,
and this has been going on. That is
why we are making an enquiry into
the cost structure of these things.

Dr. Sarojini Mahishi: May I know
tho terms of reference of the com-
mittee and how long they will take
to submit their report?

Shri T. N. Singh: It is not a com-
mi'tee. We have appointed certain
cost accountants to go into each indi-
vidual case of the ancillary parts.

Shri Shivaji Rao S. Deshmukh:
May I know the basis of the Govern-
ment's present pricing policy for
antomobiles, and whether it is based
on the ancillary prices in the countries
of origin of the imports or whether
it is based on the open market prices
in India?

Shri T. N. Singh: The main ques-
tion relates only to ancillaries pro-
duced for vehicles.

Mr. Speaker: That is too general
a question,
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Foreign Collaboration

+
*1233. S Shri Onkar Lal Berwa:
\ Shri Indrajit Gupta:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether any letters of intent
have been issued to foreign business-
men desirous of entering into colla-
boration agreements with the Indian
nationals from December, 1964 to
date;

(b) if so, the particulars of the
foreign parties concerned; and

(c) the field in which collaboration
is being sought by them?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (¢). A
statement is laid on the Table of the
House.

STATEMENT

(a) to (c). Since December, 1964
letters of preliminary approval have
been issued dlrect to a foreign party
n respect of two cascs only.

2. The foreign parties concerned
are (1) Mr. J. R. Joyce of M/s.
Organon Laboratories Ltd., London

and (2) M/s. Stein Atkinson Stordy
Ltd, UK. The former scheme is for
the setting up of a new undertaking
in India for the manufacture of
intermediates and non-steroids, while
the latter is for the setting up of a new
industrial undertaking at Calcutta for
the manufacture of various types of
industrial furnaces. The investment
in fixed assets in the second scheme
is less than Rs. 25 lakhs.

+ff wiiwTe @ aTa : § ag S
e § fr fe ft 2l ¥ 5@ O
F qETR 9T g0 § WK T & aifed
) frw WA 9 A @O
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Igh aqr @NTW wAea § W
Coitfrafor aar ge @t (s faro
ate T g): ag av oz € 39 gow &,
A7 AR A, @ 9 9% & 5 ag
& Awt w1 oY Fed ATs g fay A
gy § Afwq sedw Faw femA
wrAr &1 §r fagr s 0 &1 ww
warm #Y feqz #1 w7 I gu oA
TEE ¥ qqma a1 fF qgd W Er g
a1 SR gy @1 sy dfew gu €
w9 5 @ M F3F I FAT G E

Y GiwR JTR A7@T ¢ TH WIND-
@ o o g fw F osew |
W & AW & 9/ & $6
1 qarc g ?

it fao Ao fag:a‘mm:i'-z
1 g A & R g sum g
AT Y, g7 AT F R QT 3@
FETAT AT AT g | Efeqw FIAT &
W GRA AT IRew WE o
RN AT HA T AT GHAT § | T AW
AT HAIE AT ) AWE F g &
EicilE |

Shrimati Ramdulari Sinha: Would
Government like collaboration with
foreigners in state undertakings also?

If yes, under what conditions? If
not, why not?

Shri T. N. Singh: We have no
blanket rule against it. As a matter
of fact, there are certain cases where
we have collaboration with private
parties. The Oil India, Assam, is one
of them. So is the Gunmia factory.
There have been such cases. Decision
is taken in all these cases on merits.

Shri P. R. Chakravertl: Have Gov-
ernment fixed any norms under which
agrecments are to be arrived at? If
so, what are they?

Shri Bibudhendra Misra: They have
stated that the final proposal should
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come within six months. It has been
made clear to them that arrangements
for the import of machinery and issue
of capital should be settled to the
satisfaction of Government; the pro-
posed undertaking should organise
scientific cultivation of the roots in
the country from which they would
prepare the intermediaries; produc-
tion should start strictly from locally
available roots. These are some of
the conditions.

Shri P. Venkatasubbaiah: Are any
foreign offers of collaboration with
Indian businessmen being routed by
the Government of India and onlv
after their acceptance the agreements
are enlered into; or can they inde-
pendently do it?

Shri Bibudhendra Misra: All the
collaboration agreements are subject
to the scrutiny of the Ministry con-
cerned.

Shri Bhagwat Jha Aszad: Are these
letters of intent, which have lately
become very famous with the Gov-
ernment of India, given to these
foreign collaborators before asking
the Indian public houses—this is
what Shri T. T. Krishnamachari cal-
led them, public houses of India—
whether they would be able to do it
themselves wholly or they are not
asked beforehand?

Shri T. N. Singh: The system of
letter of intent was introduced
because it was felt that there wer:
certain persons who were trying to
get all the licences. In order to
broadbase the Indian parties and
ensure better selection, it was thought
that it might be decided later a< to
which Indian party would get the
real licence.

Shri Bhagwat Jha Azad: Broadbus.
ing will be in India or abroad?

Shri T. N. Singh: In India. °
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Collaboration with
Australia

Economic

+
{ Shrimati Maimoona Sultan:
*1234. / Shri L. N. Bhanja Deo:
_ Shri R. S. Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that he
held discussions with the Govern-
ment of Australia during his recent
visit there to examine the scope for
increased trade and economic colla-
boration between the two countries;

(b) if so, the nature of the discus-
sions held; and

(c) whether any agreement has
been signed between the two countries
as a result thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The discussions covered a wide
range of subjects including the pros-
pects of increased trade in engineer-
ing and chemical products, the scope
for joint ventures in industry, Jute
products and the inhibiting effects
of the Australian tarifts and tariff
system on imports from India. The
attitudes of the two countries to
various measures that are necessary
to assist the trade of developing
countries were also discussed.

(c) No formal agreement was
signed but a joint communique was
issucd at the end of the talks. A
copy of the communique issued by
the Deputy Prime Minister of Aus-
tralia at the end of our talks is laid
on the Table of the House. [Placed
in Library, sec No. LT-4369/65].

Shrimati Maimoona Sultan: In
view of the scope for economic col-

laboration between Australia and
this country, is any arrangement
being made for a delegation from

that country to visit our country to
see* if there is any scope for joint
ventures? If there is such a move,
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what is the broad picture, what are
the broad outlines of the projects
likely to be taken up for such colla-
boration?

Shri Manubhai Shah: A high-
powered business delegation from
Australia is expected here very soon;
firms that are likely to take interest
are those dealing with the wool
industry, meat industry, dairy and
dairy products and various other
medium-type of engineering indus-
tries.

12.00 hrs.
SHORT NOTICE QUESTIONS
New York World Fair

+
£ Shri Harl Vishnu Kamath:
8. No. 143 Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether the India Pavilion in
the second session of New York
World Fair has been expanded,
improved and embellished, as eom-
pared to what it was during the first
session; and

(b) if so, the salient features and

attraction thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Taking
into account the display require-
ments during both the sessions of the
New York World Fair, i, in 1964
and 1865, the India Pavilion was
built with two floors. As such no
expansion of the size of the pavilion
could be possible in the 1965 session.
However, the displays on both the
floors have been considerably improv-
ed with the object of making a more
forceful impact on the visiting and
purchasing public, in the light of the
observations and comments made in
the previous session of the Fair.

The principal new attractions in
the pavilion during the Second Ses-
sion are:
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(i) three additional bronze art
pieces—Vinadhara Dakshina
Moorthy and Sundara Murthi
Nayanar from the Tanjore
Art Gallery and Nataraja
from the Madras Museum;

(i) Colour transparencies, depi-
cting seasons, and fabrics
with new designs produced
by Handloom Design Insti-
tute and Madras handker-
chiefs;

«iii) Continuous projection of
documentaries on India, its
land and people and their

achievements;

\(iv) Enlargement of the Section
devoted to display of mill-
made textiles, khadi and
silk fabrics and jewsllery?

qv

~

It is also proposed to have a
weaver demonstrating  the
artistic handloom weaving in
the pavilion itself;

(vi) New display in the Atomic
Energy Section highlighting
the precision electronic equip-
ments produced by Trombay
establishments;

The manufactured section in
the upper floor contains new
varieties of light engineering
goods, tools, instruments and
gadgets.

(vii)

Shri Hari Vishnu Kamath: Consi-
dering that the location of the India
_pavilion in close proximity to the
gigantic United States pavilion—I
saw it myself last year, that is how
I know it—tended to dwarf the India
pavilion in perspective, why did the
Government not consider a change of
location or site for the India pavi-
lion? What was the number of visi-
tors to the India pavilion last year,
and how does it compare with the
number of visitors to the other pavi-
lions in the Fair?

Shri Manubhai Shah: I am grate-
ful to the hon. Member for having
visited the pavilion during his last
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visit to New York and for his
complimentary remarks after his re-
turn.

The pavilion is situated close to a
gigantic one, and it has both advan-
tages and disadvantages. It is not
possible today to shift it from one
place to another, because the cons-
truction itself costs about a crore of
rupees, and no such vacant places are
available. But the advantage is this,
that here is a small pavilion with
great artistic and cultural back-
ground and content, compared to an-
other which is a gigantic one with
only some machines. I would not
like to compare them, but of the two
pavilions people have praised this
pavilion far more than the other one
of big size.

Secondly, the number of visitors
last year was about 27 million, and
this year we expect 5 million.

Shri Hari Vishnu Kamath: Is the
Minister aware that among the ex-
hibits in the neighbouring Pakistan
pavilion—it was there last year any-
way, I do not know whether it is still
8o this year—was a preposterous one
which, referring to the Mohenjadaro
and Harappa excavations, described
the 5,000 year old Pakistani civilisa-
tion; if so, has the Government made
any efforts to put up exhibits for the
rectification of history, and to edu-
cate and inform foreign visitors with
regard to our political history parti-
cularly with regard to our freedom st-
ruggle and the subsequent aggression
of China against India?

Shri Manubhai Shah: Many of the
historical events which the hon.
Member has mentioned are depicted
in our pavilion. As a matter of fact,
the whole history of Indian mytho-
logy, the Vedas, various sculptures
and temples have been vividly de-
monstrated. It is true that the Pakis-
tan pavilion, which I also visited,
does contain a reference to 5,000
years of Pakistani civilisation. Pakis-
tan was a part of India. When I asked
the Director of the Exhibition there,
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he said they had a right to say that
they were a part of Indian continent.
Mohanjedaro, Harappa and Taxila,
are completely Indian. That is not
a point on which anybody can protest
or take objection to.

Shri Hari Vishnu Kamath: No pro-
test, but rectification.

Shri Manubhai Shah: We are
proud they also exhibit.

stamd © FAET @@= fead
faar & ?
st Wo wo fay : T A g0

afed f5 3o foq & @ =m0 Fo0
q& T § |

stapf wg : FE Ao
FTUM | F9 qF FREE AR &, I
W FL 6T § |

Shri Harl Vishnu Kamath: Let
him answer the question fully.

Mr. Speaker: He has answered.

Shri Harl Vishnu Kamath: The se-
cond part of my question was whe-
ther Government have made any ef-
forts to put up exhibits for the recti-
fication of history and to educate and
inform foreign visitors with regard
to our past political history, with re-
gard to our freedom struggle and the
later aggression of China against
India.

Shri Manubhai Shah: Our struggle
for political freedom has been vividly
depicted, how India won the struggle
for Independence, how since Indepen-
dence in seventeen years we have
transformed this land by an indus-
trial, cconomic, social revolution.
But as far as Chinese aggression is
concerned, we do not think that that
pavilion was the place wherc we
should do things of that kind.

Shri J. B. Kripalani: Have you de-
picted how we lost our territory to
China and Pakistan?
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Shri P. C. Borooah: May I know
whether it is a fact that the famous
and artistically high Assam silk was
not displayed in the New York World
Fair last year and in the present year
also? The Minister gave us a list of
articles now displayed and there also
1 find that the Assam silk’s name
was missing. May I know the reason
for this and whether this item s
going to be included for display in
the future fairs?

Shri Manubhai Shah: We have had
36,000 sq. feet and the whole of
India could not be contained in that.
The artistes went into the best art
pieces in the country, Nataraja from
Madras and the other two Gods’ sta-
tues were considered to be a few of
the most artistic things in India and
they had been taken there. We can
go by the physical space which could
contain these things.

Shri P. C. Borcoah: Why was Assam
silk not there? That is my point.

Shri Manabhai Shah: So far as
Assam Handlooms are cencerned, a

girl from Assam was there even
weaving Assam silk.
ot diiwre Wt dTar ;T oad

fom o ¥ gt W wd aefe
N A & faw a7t ¥ ¥ ¥, 99 A®
¥ @ a@ W w1 TE ¥ 9 ?

ot wearf Ty ¢ fedt @
FM A

st yrmaa mr W : ey ag e
e A WA 9o w dEA ¥
arz ag ¥ favearn® €7 & FT FAT
g 5 gk o ¥ gwfa gf R 1 S
1 98 919 89 T & fF R Wi
qeTer # ot e ff & gy ¥ weet off
Y o W W F g gH ¥ FEY AT
@ 9% ¥ 7 3 awmT @ oA
Ay & & smAE 9 41 s

e ¥ feamga & aw fessr @@
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T WY F FE TS ¥ AR T
a@ & fearst aw ¥ w1 W@ W
qad kv g 7

MATag g W AR A QA
79 I€T § a6 § | &Y fom At A
art dfafega 3 & § ovr gumt dfafaaw
@A AW E A A F & A
¥ dfafeaw %1 g 77 1 afeq fee Y
@ qI A HaNg &1 FFar g 1 qfeA

3 | SaAr &t
W U9 TE FC &%d q | Afed
qHAT 9T,

Shri Hem Barua: Thanks to the
efforts of our energetic Minister, this
pavilion in New York has depicted
everything, a whole range of things
from mythology to history. May I
know whether Government had pro-
posed to display there how India had
lost territory to the Chinese and now
to Pakistan also?

Shri Ranga: I also had the honour of
visiting this and found it to be a jewel
exhibition. I was very much pleased
with it. What I would like to say
now and what was in fact expressed
by some of our people there is whether
efforts cannot be made even naw to
allow some of our people to open two
or three more shops there and exhibit
and sell our Indian products so that
the advantage of this exhibition could
be taken to popularise our commo-
dities?

Shri Manubhai Shah: It is a good
suggestion for action. We have
already taken eight stalls in the inter-
national Plaza. If the hon. Member
can find somebody who can really sell
his goods and we find the goods to be
of exceptionally high standard, we
shall certainly help.
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l
AEATA &1 ¥AT qg Ad a1 fF
gal a8 & 1 g I¥ w@ER W
T D | qg Trared wEE A
Irdm ff | gw a¥ AT §
f& 9=t & w13 m=wr ww w7 F dfafom
AT |

RN ardht g few 7 fEam, Oy
AE AT TAT |

st oy fag fagra : @t fead
‘@ yg ar qaemsy )

IO TR WA #fgar : qam™

gg a1 f& &= fFas faar
Shri Manubhaj Shah: I shall explain
it, though 1 have laid a statement on
it already. Because she had gone also
on some other lecture tour, she did
not draw the whole amount from us
but only a limited amount in spite
of our request that she should repre-

sent the Government of India.

WMo W vy wWfgar XA
qaw ¥ A W @R, A A AW
R E ) AW TR N TS ¥
ag qatt % | w=t fea fn @
et S a@ed o

st waad g 2N e
F g v O GH § | AWAE
geem qd a1 g fev vm do

% AR gRed : @A fEEA
femr & 7

ﬁwﬁm:maﬁéﬁz
¥ faar gur 2
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wew WERY Al WERd FEd I g W @R A @war
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the Minister of Steel and Mines (Shri - g
Thimmaiah): (a) to (c). There has FGRT § | TEH a9 ¥ .
bee: nto l::'e"port of 1shor]'-.lage oé coal as arE §-§ | e fe SEwT TE-
such a! atna or elsewhere. owever, ﬁ a1 a
some ghortage of soft coke is reported I FT N v % R 35 ST
to have occurred at Patna for the last & 31 ZF§ WA FT ¥ag & v
few days due to in-sufficient availabi- a \

lity of four wheeler wagons, and

-diversion of public transport vehicles i . r
for defence purposes. At the request ) W ¥rEd /1 W :”i”
of the State Government of Bihar, Wt ot ¥ @@ f& dfs afewew

special steps have been taken to move ) fogw TOaw & Ay w5k g

to Patna two rakes of 35 wagons each,
of soft coke on the 3rd and 6th May, ¢ ¥=t@ & faar mr e
at

1965. This will meet its full require- wafay sfeard §€ | & SHAT
ments for about a month, Sl 5 fr ®T F@er o9 X

wigro Ao faart @ wT AT S ST & a1 fFoagt ox @
R & g g fF ogem & amfet gw @ @ owEw ¥ e e
w oF O ww fe EEr J9Aw W @1 @K FEE g1 f&e
@Al 987 F@d & AW H, WK @ ¥ W 9w e s
! F W WA ® oW g t
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Shri P. C. Sethi: There is no store
-as far as Patna is concerned. The coal
is transported there either by the rail-
way or by trucks.

Shri S. M, Banerjee: May I know
whether it is a fact that not only in
Patna but all the places beyond
Moghul Sarai face a serious crisis of
soft coke for defence purposes, and
‘whether this permanent or rather
chronic difficulty has been experienced
.and, if so, what steps have been taken
in this regard?

Shri Thimmalah: The exact place
where the soft coke is available can-
not be known to the Coal Controller
because we have removed the control
over the distribution of soft coke, and
therefore the consumers directly in-
dent the coke from the railway autho-
rities. The only authority which can
know the exact place where the soft
‘coke is not available or is in shortage
is the State Government. Therefore,
in order to ensure the equitable avail-
ability of soft coke in the States, we
have requested the State Governments
to sponsor the movement, to Bihar,
of soft coke through their various
agents and thereby the position will
be improved,

Shri P. R. Chakraverti: May 1 know
whether it is a fact that the indus-
trialists in the Jharia area have been
complaining of the slump in coal trade,
because of the accumulation of stocks
at the pithead and if so, whether Gov-
ernment tried to have their coopera-
tion in this matter of regular supply
of coal to Patna?

Shri Thimmalah: We have stated
on the floor of the House several times
the reason for the slump in demand
for coal. I cannot tell him every de-
tail, but steps have been taken to im-
prove the position,

W W FYAT : HAr A A
aemar fr fedew & w1 dmew
ST QI | A 34T 9 ¥ AR F AW
¥ aff a1 fF Tyt gEwR w9 s
Ny F wrag F ) oq@n wfem & Ay
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FE w7 98 faa § 5 gfar s
T ©&® @ i Jqar w1 Foarg 7
ISHT qF |

wigo wo &Y : & ¥ 7@ wy
a1 fr fedmr & fodr S & fody 3

qfsrs zwm oo & fa7 =& fa¥
Lede

WigER WA egaG ;. wiasw &
for & &= @ W AR g

WRITTEN ANSWERS TO QUES-
TIONS

Rice Milling Equipment

*1229, Shri Shree Narayan Das: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether the possibility and pro-
gramme of development of rice mill-
ing equipment in the country have
been considered; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibhudhendra Misra): (a) and (b).
The indigenous production of rice
milling equipment is already estab-
lished in the country. Government
have also initiated a pilot study to
evaluate modern techniques and
equipment with a view to see whether
increased yields could be achieved. The
results of this study are awaited,

N goifrafon erealtom, et

*1235. it fagere saw ;. W@y
I qqr &N A=A 9w, 1965
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Production of Gasiline from ooal

*1236. Shri P. C. Borooah: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether Government have
taken note of the successful experi-
ments carried out in West Germany,
the US.A, the USSR. and South
Africa for production of Gasoline
from surplus coal; and

(b) if so, whether Government
propose to introduce schemes for
production of gasoline from coal in
order to tide over the sharp fall in
the demand of low grade coal?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Coun-
cil of Scientific and Industrial
Research and its various Laboratories
which are concerned with carrying
out experimenis and researches are
aware of the recent developments
taking place in the field of obtaining
synthetic oils from coal in countries

like West Germany, the US.A,, the
U.S.SR. and South Africa.
(b) The C.SIR. are of the view

that the production of gasoline from
low grade coal would be highly un-
economic and unrealistic in this coun-
try until avenues are available to uti-
utilise the large surplus of Naptha.
Experiments in this regard are being
carried out in the National Metal-
lurgi.al Laboratory,

MAY 7, 1965
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Microwave Wireless Communication
system in Assam

f Shri Priya Gupta:
*1238.3 Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether in view of the Emer-
gency, to overcome bad Telecom-
munication system existing over the
North East Frontier Raijway serving
Assam Frontier, the Railway Board
considered it most essential to intro-
duce Microwave Communication and
sanctioned an urgency certificate to
execute the scheme;
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(b) whether tenders were called

for, in tais connection;

(¢c) if so, the position regarding the
commencement of the work; and

(d) when the work is likely to Le
completed?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) Yes, Sir,

(c) Tenders are under considera-
tion. The work will commence aftei
these are finalised and coniract
placed, in about three months’ time.

(d) June, 1967.

Paper Marketing Corporation

(Shri P. Venkatasubbaiah:
Shri Yashpal Singh:
‘1239% Shri Bhagwat Jha Azad:
) Shri Onkar Lal Berwa:
| Shri Raghunath Singh:
[ Shri Kanakasabal:

Will the Minister of Imdustry and
Supply be pleased to state:

(a) whether Government have de-
cvided to set up a paper marketing
coparation for  production of the
n rint and other varieties of
van-Toand

tb) if so, the salient features of
the scheme?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibhudilendra Misra): (a) and (b).
Proposals for setting up one or two
pulp /paperinewsprint mill(s) in the
public sector and also a Paper Cor-
poration for that purpose are under
consideration,

Import of Raw Jute

Shri D. C. Sharma:
*1240. { Shri Subodh Hansda:
_ Shri 8. C. Samanta:

Will the Minister of Commerce be
pleased to state:

(a) whether the Indian Jute Millg’
Association has sent a distress call to

the Central Government for an im-
mediate release of additional import
licences for raw jute in order to ar-
rest the spiralling price of the indi-
genous fibre and to ensure continuity
of maximum production of jute goods
in the coming months; and

(b) if so, the action proposed to be
taken by Government in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Metallurgical Coal

(Shri Rameshwar Tantia:
“1241. < Shri Yamungy Prasad
([ Mandal:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that Gov-
ernment will not allow use of metal-
lurgical coal in the refractory indus-
try after six months; and

(b) if so, the programme formu-
lated by Government with a view to
bringing about a shift from coking
coal to non-coking coal for industrial
consumption?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Coking coal is required for metallur-
gical industries, coke oven plants and
for soft coke manufacture, Accord-
ing to the Fuel Efficiency Commitiee
the Refractory industry’s requirement
is only for non-coking coal. How-
ever, surplus coking coal occasional-
ly available after meeting the re-
quirements of metallurgical con-
sumers, is allowed to be used by the
Refractory industry and other con~
sumers. In view of our limited re-
serves of coking coal and the expect-
ed increase in the demand by the
metallurgical industries, such non-
essential consumers will have to take
advantage of improvements in tech-
nology and do without coking coal.
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Export of Textlles to Kenya

[ Shri Yashpal Singh:
*1244 ) Shri A. N. Vidyalankar:
?\Shﬂ Bibhuti Mishra:
of

Will the Minister Commerce

be pleased to state:—

(a) whether it is a fact that India
is losing ground in Kenya markets to
Pakistani textiles;

(b) if so, whether any effort has
been made to find out the reasons
therefor; and

(c) the steps proposed to be taken
in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shrli S. V. Rama-
swamy): (a) to (c). The overall cx-
ports of cotton textiles from India

to Kenya have shown a small de-
cline in 1964. The figures are as
under:
1962 Rs, 26°13 millions
1963 Rs. 26°19 millions
1964 Rs, 21'57 millions
The main reason for the drop in
our exports is severe competition
from Pakistan which has a large

bonus voucher scheme of subsidisa-
tion. The other reason for the small
decline is the increase in production
of local manufacturers of cotton tex-
tiles in Kenya. In order to protect
the local industry, the Government
of Kenya has also imposed tariff on
cotton textiles on piece-goods, blan-
kets and shirts. They have also put
certain  restrictions on import of
cotton blankets.

Small Car Project

( Shri Harish Chandra
Mathur:
Shrimati Renuka Barkataki:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Dr. L. M. Singhvi:
Shri P. C. Borooah:

Will the Minister of Industry and
Slupply be pleased to state:

{a) whether Government are pur-

*1245.
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auing negotiations for the manufacture
of a cheap small car;

(b) it so, the stage at which the

matter rests;

(c) whether he recently stated that
ke was not enthusiatic about the pro-
ject; and

(d) if so, whether he has communi-
cated his views to the negotiating
'foreign collaborators?

The Deputy Minister in the Ministry
of Imdustry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
matter is under discussion with cer-
tain interested parties. The discus—
sions are in the preliminary stage.

(¢) No, Sir,

(d) Does not arise:

National Coal Development Council

*1246. Shri Indrajit Gupta: Will
tite Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that the
National Coal Development Council
has decided to raise its production tar-
get for 1965-66 to cleven million tons;

(b) if so, whether this decision is
based on anticipated rise in coal con-
sumption also; and

(c) the number of new mines and
additional workers required to attain
the higher target?

The Minister of Steel and Mines
(B3hri Sanjiva Reddy): (a) Yes, Sir.
Fresumably the question relates to
the National Coal Development Cor-
poration and not Council.

(b) Yes, Sir.

(c) No new mines or additional
workers would be required by the
Corporation to achieve the higher
target.
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Purchases made by Deptt. of Supply

3254 J Shri Dhuleshwar Meena:
"\ fhri Ramachandra Ulaka:

Will the Minister of Industry and
‘Supply be pleased to state:

(a) the names of the countries from
which purchases were made by the
department of Supply in 1964-65;

(b) the items of purchases and the
value thereof; and

(c) the programme of purchases for
the year 1965-662

The Minister of Supply and Techni-
cal Development in the Ministry of
Industry and Supply (Shri Raghu-
ramaiah): (a) A statement showing
t1e names of the countries from whom
rurchases have becn made by the De-
rariment of Supply during 1964-65
(upto December, 1964) is laid on  the
Table of the House, as Annexure I.
['Placcd in Library, see No. LT-4371/
651.

(b) A statement giving the  items
and value thereof purchased from
various countries during 1964-65 (upto
Lecember, 1964) is laid on the Table
of the House, as Anncxure II [Placed
in Library, see No. LT-4372/63].

(c) It is not possible to give the
names of countries and the items
which will be purchased from them
during 1965-86 as it will depend upon
the demand received from the inden-
tors, nature of stores to be purchased
and offers received from the Sup-
pliers.

Sericulture in Orissa

3255, Shri Rama Chandra Mallick:
“Will the Minister of Commerce be
pleased to state:

(a) wheth~r any flnancial assistance
was given by the Central Govern-
ment to the Government of Orissa for
the development of Sericulture during
1964-65;

(b) if so, the details thereof; and

(c) the amount proposed to be

. glven during 1965-86?

MAY 7, 1965

Written Answers 13718

The Deputy Minister in the Ministry
of Commerce (Shri S, V. Rama-
swamy): (a) Yes, Sir.

(b) Grant. Rs. 1.33 lakhs.
Loan. Rs. 1.55 lakhs
Total. Rs. 2.88 lakhs.

(¢) Rs. 3.20 lakhs (Rs. 2.20 lakhs as
grant and Rs. 1 lakh as loan.)

Hanumap Temple near Kantabanj
Railway Station

3256. Dr. Kohor: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that the
Railway authorities are forcibly go-
ing to demolish the structurc of a
Hanuman Temple located near the
Kantabanj Railway Station (S.E.R.)
in the District of Balangir in Orissa
State long before the construction of
the railway linc;

(b) if so, whcther the authorities
have been instructed by Government
to remove the structure; and

(¢) if not, the steps proposed to be
taken in this direction?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) to (c¢). No. please. It is not
intended to demolish any old temple
existing in Railway land at Kantabanj.
Steps, however, have been taken for
removal of a recently built unauthori-
sed building located in Railway land
near level crossing at KM 170/3. It
is understood that this building was
constructed to be a temple but no
diety has so far been installed in it.

Scholarships to Trainees o Okhla
Centre

Shri Ram Harkh Yadav:
3257 { Shri Vishwa Nath Pandey:
Shri Murli Manohar:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the German Govern-
ment have announced the award of
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two scholarships in Germany (Federal
Republic) to the best trainees of the
Okhla Production and Training Cen-
m~

tb) if so, the details
their tenures; and

thereof and

(c) the courses of study for which
the scholarships are awarded?

The Deputy Minister in the Ministry
of Industry and Supply (8Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The scholarships will cover the
following expenses:—

(i) transportation from the port

13720
Coir Industries Committee

8258, Shri A, K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have re-
ceived the report of the Coir Indus-
tries Committee;

(b) if so, the measures suggested
therein for the improvement of the In-
dustry; and

(c) the steps proposed to be taken
by Government in thig regard?

The Deputy Minister in the Ministry
of C: ce (Shri S. V. Rama-

of embarkation to G y
and back to India, as well as
travel expensegs which may
become necessary  within
Germany in connection with
the training:

{ii) cost of board and accommod-
ation, as well as a monthly
pocket money of DM 100,
during the language course
and an extra DM 100 at the
end of the language course;

{iii) a monthly allowance of DM
400 during the practical period
training from which room and
board, as well as expenses for
clothing, have to be covered;

{iv) expenses for books and in-
struments as far as needed
for the training; and

against accidents
stay

(v) insurance
and sickness during the
in Germany.

The period of training, including a
four-month language course, is 16

months,
-

(c¢) The scholarships are for practi-
cal training of advanced nature
for technicians, special subjects for
the two trainees being;

(1) Machine fitting and
techniques; and
(2) Machine operations involving

machining, grinding and lap-
ping processes.

612 (Ai) LSD—3.

allied

swamy): (a) Presumably the re-
ference is to the Report of the Work-
ing Group on the Coir Industry which
had recently been received by Gov-
ernment.

(b) The major recommendations of
the Working Group for the develop-
ment of the coir industry are:—

(1) The export target for the
Third Plan period to be fixed
at Rs. 18 crores and at the
end of the Fourth Plan Period
at Rs 16 crores;

(2) There should be larger utilis-
ation of coconut husks for pro-
duction of coir goods and for
this purpose deflbering and
decorticating plants should be
set up:

(3) Two more unitg or the manu-
facture of rubberised coir
fibre products should be set
up;

(4) Research programmes should
be given greater  attention
during the Fourth Plan:

A careful and systematic
study of the important poten-
tial and new markets should
be carried out;

(3

®

Quality control should be en-
forced on the goods produced
and esxported and preship-
ment inspection should be
made compulsory in respect
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of goods for which standards
have been prescribed;
(7) A Natiomal Training and

Design Centre should be set
up to impart training in diff-
erent flelds of coir manu-
facture;

(8) Three or more mechanised
matting factories should be
set in addition to the one al-
ready being set up by the
Coir Board;

(9) Establishment of a modern dye
house to cater to the needs of
the industry in adopting the
latest techniques of produc-
tion;

(10) Two modern rope making
units should be set up in
suitable places;

(11) Mechanisation will have to be
introduced gradually in the
spinning sector of the coir
industry;

(12) The possibility of producing
fibre board and briquettes out
of coir waste and coconut
pith should be explored;

(13) The export incentive schemes
introduced should be conti-
nued and made as flexible as
possible during the  Fourth
Plan Period.

(¢) The Report is under consider-
ation of Government and the recom-
mendations are under-implementation
to the extent found practicable.

Tellicherry-Coorg Rail Link

3259. Shri A K, Gopalan: Will the
Minister of Railways be pleased to
state:

(a) whether Government have given
up the proposed Tellicherry-Coorg
(Mysore) railway link;

(b) it so, the reasons for abandon-
ing the game after incurring so much
expenditure; and
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(c) the expenditure incurred so far
for the surveys conducted for the
same?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) angd (b). Reconnaissance Engineer-
ing and Traffic surveys carried out for
this line during 1956-58, revealed that
the line would not be financially justi-
fled. The Fourth Plan proposals have
not yet been finalised; but within the
limited funds available, it is unlike-
ly that this proposeq line, which will
be unremunerative, will be included in
the Plan.

(c) Expenditure incurred for the
surveys conducted ig Rs. 1,88,3G6.

Stoppage of Export of Groundnut Oif

3260, Shri Dharmalingam: Will the
Minister of Commerce be pleased to
state:

(a) whether the export of groud-
nut oil and other vegetable oil has
been stopped; and

(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Export
of edible vegetable oils including
groundnut oil had been stopped be-
cause of bhe shortage experienced in
the country.

Export of Groundnut Oil
3261. Shri Dharmalingam: Will the

Minister of C ce be pl d
to state:

(a) the quantity of groundnut oil
and other vegetable oils exported
during 1963-64 and 1964-65; and

(b) the amount of foreign exchange
earned thereby?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). India’s
exports of groundnut oil and other
vegetable oils during 1963-64 and
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1964-65 (April-January) were as
follows:

1963-64 1964-6§ (April

Jan.

.in Value JQty.' Value
an- in Rs. inTon- inRs.
nes Lakhs nes Lakhs

Gound-
nut oil 97106 1345 8597 116
Vegeta-
ble oils
other
than,
Gound-
nutoil 50691 695 35609 566
Passenger Amenities on  Southern
Rallway

X262. Shri Dharmalingam: Will the
Minister of Rallways be pleased to
state:

(a) the amount provided during
1963-64 and 1964-65 for providing
amenities for the passengers on
Stations between Katpadi to Villu-
puram on the Southern Railway;

(b) the nature of amenities pro-

vided Station-wise; and

(c) the total amount spent on them
during the period referred to above?

The Minister of State for Railways
(Dr. Ram Subhag Singh): (a) Amount
provided in Works Programmes for
providing amenities for passengers on
stations between Katpadi and Villu-
puram,

during 1963-64 Rs. 1,40,054/-

1964-65 Rs. 64,215/-
(b) Nature of amenities provid-
ed:—
(i) Polur—Extension and Protec-

tion to 3rd Class waiting Hall,

(ii) Venkatesapuram—Provision of
6 feet diameter well well.

(iii) Vellore Town—Extension to
IIlrd Class waiting hall

(iv) Villupuram—Water borne ar-
rangements in passenger latrine, Re-

tiring and Upper Class Waiting
Rooms.
(v) Tiruvannamalai — Passenger

shelter 100 feet long.

(vi) Electrification of 8 Railway

Stationg viz.

Venkatesapuram
Agaram Sibbandi
Madimangalam
Mambalapattu
Sedarampattu
Turinjapuram
Kalasapakkam
Onnupuram
Adhichchanur

(vii) Katpadi—Provision of pas-
senger platform roof 250 feet long on
BG.

(viil) Katpadi—Provision of 16 ad-
ditional benches on platform.

(¢) The total amount spent on them

(i) during 1963-64

(ii) during 1964-65

Rs. 85,090/-
I P
Rs. 38,963-75 I

The shortfall is due to debits for
stores not received in time, and has
not affected progress of Works.

Newsprint Plant in Punjab

3263, J Shri Hem Raj:
\ Shri Daljit Singh:

Will the Minister of Industry and
Supply be pleased to refer to  the
reply given to Unstarred Question
No. 1084 on the 12th March, 1985 and
state:

(a) whether the terms of collabora-
tion for the floatation of the joint
venture regarding the setting up of
the Newsprint Plant in the Himala-
yan Beas basin of Punjab by the In-
dian Company with the Canadian
firm have been finalised; and

(b) if so, the result thereof”?
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The Deputy Minister in the Minis-
try of Industry ang Supply (Shrl
Bibudhendra Misra): (a) and (b).
There have been no further develop-
ments: terms of collaboration from
the foreign party are still awaited.

Shortage of Water in Jodhpur Division

3264, Shri Hem Raj: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that there

is a great shortage of water in the
Jodhpur Division of the Northern
Railway;

(b) whether it is also a fact that
there is a great shortage of food-
grains in general and the Railway

staff posted in that Division find it
difficult to get them; angd

(c) if so, the steps Government
propose to take in the matter?

The Minister of State for Railways
(Dr. Ram Subhag Singh): (a) No.

(b) and (c). Shortage in the supply
of foodgrains in Jodhpur Division
having been brought to the notice of
the Ministry of Railways the matter
has already been taken up by the
Ministry of Railways with the State
Government Rajasthan for immediate
remedial measures. State Govern-
ment is making efforts to increase the
allotment of imported wheat to meect
the requirements of railway staff.

Sroall Industries Service Institutes

3265. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state:

ta) the number of Small Industries
Service  Institutes functioning in
Punjab at present with their loca-
tions; and

institutes
with

(b) the number of such
to be opened during 1965-66
their locations?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) At present
there is one Small Industries Service
Institute in  Punjab located at
Ludhiana. Besides, there are seven
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Extension Centres in Punjab located
at—
(1)
(2)
(3)
(4)
(5)
(8)
(7

Batala
Kaithal
Jullundur
Rewari
Ambala
Faridabad
Jagadhri

(b) There is no proposal to open
any such Institute/Extension Centre
in Punjab during 1965-66,

Indo-U.K. Trade Relations
3266. Shri Ram Harkh Yadav: Will

the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
President of the British Board of
Trade has arrived in India:

(b) if so. the object of his
and

visit;

(c) the prospects of the future Indo-
British trade relations?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. Right
Hon’ble Mr. Douglas Jay, President
of the British Board of Trade, visited
India from 23rd to 27th April.

(b) The President of the British
Board of Trade visited India in res-
ponse to an invitation extended by
the Commerce Minister during his
visit to London in February, 1965.

(c) A joint press communiQue is-
sued on 25th April. 1965, following
discussions between the Commerce
Minister and the President of the
British Board of Trade is laid on the
Table of the House. [Placed in Lib-
rary, see No. LT-4372/65].

Railway Uniforms
3267. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that while
the Commercial staft of the Northern,
Eastern and North-Eastern Railways
get full uniform like the Transporta-
tion staff, the same category of staff
on the Central and Western Railways

do not get the uniforms; and
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(b) if so, the reasons therefor?

The Minister of State for Railways
(Dr. Ram Subhag Singh): (a) Yes. It
is so in respect of some of the Com-
mercial staff, like Booking, Parcel and
Goods Clerks.

(b) As a result of standardisation in
February, 1963, no uniforms are to be
given to the categories mentioned in
(a) above except where the practice
of giving uniforms to these categories
existed in the past.
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Raflway Guards

3269. Dr. L. M. Singhvl: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have re-
ceived representations on behalf of
Railway Guards for equalization of
grant of allowances with other run-
ning staff; and

(b) if so, their main grievances and
the action Government propose to
take in the matter?

The Minister of State for Railways
(Dr. Ram Subhag Singh): (a) Yes.

13728

(b) The main grievance of Guards
is that the rates of mileage allowance
applicable to them are low and that
the rates should be the same as ap-
plicable to Drivers. In view of the
considerations that: (i) the rates of
mileage allowance of Guards and
Drivers have all along been differcnt
based on their duties and responsibi-
lities; and (ii) the 2nd Pay Commis-
sion inter alia observed that they do
not accept the suggestion that the
rates of allowance should be uniform
irrespective of the nature of duties
and responsibilities of staff concern-
ed, which are reflected in their res-
pective pay scales; Government find
no justification to allow the same rates
to Guards as are applicable to Drivers.

Export of Jute Goods
3270 J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Commerce bc
pleased to state:

(a) whether it is a fact that
export of jute goods has
ed;

our
been lower-

(b) the existing level of export of
jute goods to various foreign coun-
tries; and

(c) the steps taken to boost
export of our jute products?

the

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). Not only that
there has been no decline in the ex-
ports of jute goods, but the exports of
jute goods in 1984 touched an all
time record and exceeded the 3rd
Plan target one year ahead. Exports
in 1963 and 1964 were as under:—

Year Quantity  Value
Lakh Rs.
tonnes crores

1963 R-9 lsﬂ -R
1964 1009 176°2
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(¢) The following steps have been
tuken to boost the export of jute
goods from India:—

(1) The export of jute goods from
India has been brought under compul-
sory quality control and pre-shipment
inspection with effect from 1st Jan-
uary, 1965,

(2) In addition to the offices in
London and New York, the Indian
Jute Mills Association have opened an
Office in Brussels to look after the
markets in E.C.M. countries.

(3) Government have approved the
grant of financial assistance to pro-
jects of the Indian Jute Mills Asso-
ciation designed to promote technical
yesearch and industrial uses of jute
products. The Fibre Conversion Unit
and the Product Development pro-
Jects estimated to cost Rs. 45 lakhs
will be started in Calcutta. Research
and publicity work is also being done
in U.S.A. through the Fabric Re-
search Laboratories, US.A. and the
Carpet Backing Council.

(4) Market surveys and studies arc
undertaken from time to time to ex-
plore new markets for our jute pro-
ducts and to improve the existing
markets. This work is being done by
engaging experts in this line and by
sending delegations to various coun-
tries.

India
recent

(5) Raw Jute imports into
has been exempted from the
regulatory duty of Customs.

Manufacture of Watch Components

3071, S Shri Ramachandra U'aka:
~"7"_ Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(2) the number of units engaged in
the country at present in the manu-
facture of watch components and
watch assembling separately;

«

(b) the total number of watches im-
ported during 1964-65; and

MAY 7, 1965
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(c) the total foreign exchange spent
in this regard?

The Deputy Minister in the Minis-
try of Industry and Supply (8bri
Bibudhendra Misra): (a) There is
one unit manufacturing complete
watches. There is no unit in the
large scale sector manufacturing only
watch components, but there are some
such units in the small scale sector
manufacturing watch cases etc.

(b) and (c). 9785 Nos. watches
valued at Rs. 3'7 lakhs were imported
during 1964-85 (upto December,
1964).

Export of Textlles

Rl Shri Ramachandra Ulaka:
“\ Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
export of textiles to foreign countries
has gone up during 1964 as compared
to the preceding year; and

(b) if so, the extent thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) From Rs. 63:29 crores in 1883

to Rs. 72:68 crores in 1964.

Production of Textiles

3213 J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the production of textiles in
the country, mill-made and handloom
separately and the per capita con-
sumption during 1964-85;

(b) whether there has been any
increase in the production as com-
pared {o the Inct one year; and
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(¢) it not, the reasons therefor?

The Deputy Minister im the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Production in 1964-65
(estimated) :—

Mill-made textiles 4695 million

metres.

Decentralised Sector
(handloom and powerloom) 3069 mil-
lion metres.

Separate figures in respect of pro-
duction of handloom cloth are not
available. Figures of per-capita con-
sumption during 1964-65 also is not
available. The per capita availability
of cotton cloth during 1964 was 1513
metres.

(b) Yes, Sir.

(c) Does not arise.

Rourkela Fertiliser Factory

3274 J Shri Ramachandra Ulaka:
%1 Shri Dhuleshwar Meena:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
production in Rourkela Fertiliser Fac-
tory has gone down;

tb) if so, the reasons therefor; and

(c¢) the steps taken by Government
to remedy the situation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). Al-
though there has been no fall in pro-
duction in the Rourkela Fertiliser Unit
in 1965 as compared with production
in 1963 and 1964, it is a fact that the
Piant is not producing to its rated
capacity due to the insufficient supply
of gas from the Coke Ovens of the
Rourkela Steel Plant. A Committee
was appointed by Government last
vear to suggest ways and means of im-
proving gas supplies so as to ensure
full production. The Committee has
reported recently and its recommen-
dations are under consideration.
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Small Scale Inventions Developmeat
Board

( shri Rama Chandra Mallick:
Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

3276.

Will the Minister of Industry and
Supply be pleased to state:

(a) whether any prizes were given
by the Small Scale Inventions Deve-
lopment Board during 1963-64 and
1964-65; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
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Bibudhendra Misra): (a) and (b). The Inventions Promotion Board
made the following prize awards during the year 1963-64:—
3. Name of the applicant Invention Amount
No. of Prize
Rs.
1. Shri K. T. Mickel, “Diamond Polisher”’ 1,200
Trichur (Kerala)
2. Sh. C. P. Malhotra, “Filling System” 1,200
Bombay.
3. Sh. 8. I. Srinivasan, “Improved Handlooms and
Birbum (\W. Bengal) other Wavmg Avphan-
h ces” . 500
4. Sh. Manoranjan Das, “Gram Udyog Printing Ma-
(Assam). chine” . . . 300
s. Sh. A. C. Dastagiri, “A Frying Machine for fry-
Sahib, Hubli (Mysore) ing grains and like mater-
ials” . 200
s. Dr. K. S. Madhavan Pillai, “Detection and  Production
(Trivandrum) of tanning material from
cashew skin” . 1,000
7. Director, Indian “LA.R.I. Hand Hoc” Certificate
Agriculture Research Instt., of merit to
New Delhi (Pusa Instt.) the Dir-
ector and
the stafl.
. .s'a Suﬂh‘:r JC{'umdn “Historical Chart” Gold Me-
ajumdar, Jalpaiguri, dal
. Bengal)
9.Sh. T. N, Palanaiandy, “Millet  Dehusking Machi-
Tiruchirappalli. ne . . . . . 1,000
10. Sh. C. K. Subramanian, “Combination Electrical TesA
(Madras). ter & Ball Point Pen” 200
11. Sh. S. P. Joshi (Madras). “Improvements in or re-
lating to Combined closures
cum deper for bottles and
the like" 50
12. Sh. S. P. Josh{(Madras) “Sealing Device for (,onuln-
ers against illicit
i.e. l"llfer Proof g mg
Device” . 100
13. Sh. S. P. Joshi (Madras) “Hooks or Fasteners for Secu-
rmg Key Ring Loosc Leaves
apers to Files” | 50
14. Sh. O. P. Agarwal (Kanpur) “Converting existing stop val-
ves into combined stop
and automatic isolntjng
valves” . . 2,200
15. Sh. Jiwan Rem Guptas, “‘Automatic Dngnosns and
ow, (U.P.) Treatment Box™ 1,200

The Prize awards for 1964-65 have not been finalised so far.



13735 Written Answers VAISAKHA 17, 1887 (SAKA) Written Answersi3736

Cost of Tea Production

3277. Shri P. C. Borooah: Will the
Minister of Commerce be pleased tu
state:

(a) whether he has received repre-
sentations from the Bharatiya Cha
Parishad and other Tea interests com-
plaining about the rise in the cost of
tca production with the recent in-
crease in the rate of interest by the
Reserve Bank and scheduled banks
and demanding withdrawal of the
recent increase in the rate of interest
in respect of tea finance; and

(b) if so,
thereto?

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The increase
in Bank rate is a matter of overall
credit policy and applies to all sec-
tlons of the country’s economy.

Government's reaction

HM.T. Factory at Pinjore

(Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Yudhvir Singh:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
rroduction in the Hindustan Machine
Tools Factory at Pinjore is suffering
for want of raw materials like alloy
steel and electrical components;

3278.

(b) if so the extent of shortage; and

(c) the action proposed to be taken
in the matter?

The Deputy Minister in the Minis-
try of Imdustry and Supply (Sbri
Bibadhendra Miera): (a) and (b). Tn
the present foreign exchange situation
it has not been possible to meet fully
the demand of the Hindustan Machine
Tools Factory a! Pinjore for releas
of foreign exchange for import of raw
materials and components. Accord-
ing to the factory, the shortage during
1964-65 war about 50 p.c.

(c) Every effort is being made (o
increase the foreign exchange alloca-
tion to the maximum extent possible
consistent with the overall availabi-
lity and the inte-se priority of the
various demands.

Export of Tea

( Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:

3279.

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
North Indian Tea is not fetching
better price from the foreign marke!
than the South Indian Tea;

(b) if so, the reason therefor; and

(c¢) whether any market research
has been made in this behalf and the
improvements proposed to be made on
the findings of the rcsearch?

The Deputy Minister in the Minmstry
of Commerce (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) and (c). Do not arise.

Consumption of Rubber

(" Shri Subodh Hansda:
3280.{ Shri S. C. Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Commerce bs
pleased to state:

(a) whether it is a fact that the
consumption of natural rubber aec-
reased in 1964;

(b) if so, the extent of shortage; and

(c) the present demand of patural
rubber in our country and whether
the import of natural rubber is pro-
posed to be stopped due to an in
crease in the production of syntheti.:
rubber?

The Deputy Mimister in the Min-
istry of Commerce (Shri 8. V. Rema-
swamy): (a) and (b). The consump-
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tion of natural rubber in 1964, (viz.
60,100 tonnes) was more or less the
same as in 1963.

(c) The demand for natural rubbe:
n 1965-66 is estimated at sbout 70,090
tonnes, of which about 50,000 tonn::
would be met by indigenvus produc-
tion; the balance requirement will
have to be met by import. The esti-
mated production of synthetic rubber
in 1965-66, viz. 20,000 tonnes will be
about the same as the demand there-
for.
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Assault Incidents at Shergarh Station
3282. Shri Yashpal Singh: Will the

Minister of Raflways be pleased to
state:

(a) whether he is aware that many
cases of assaull on passengers hava
been reported at Shergarh Station
near Bhatinda;

(b) whether he has also received re-
Presentations from the passengers for
shifting the crossing of night trains
from Shergarh tc Raman Station; and

(c) it so.
thereto?

The Ministe- of State in the Mimis-
try of Railways (Dr. Ram Subhag
Singh): (a) No case has heen repor:-
ed at Shergarh Station.

(b) No.

(c) Does not arise.

Government’s reaction
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Nationalisation of Mines in Goa

3284. Shri Raghunath Singh: Wil
the Minister of Steel and Mines b=
pleased to state:

(a} whether it is a fact that th:
mine workers of Goa at a meeting
held at Bicholém on the 27th Mar~h,
1985 requested the Central Govera-
ment to nationalise the mines held by
foreigners in Goa' and

(b) if so. th:. action taken in the
matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): ‘n) A meeting
of the mining labour under the aus-
pices of the Goa Mining Labour Wel-
fare Union bhe'l at Bicholem on 28:a
March, 1965 passed a Resolution call-
img upon Government to nationalise
all the mines 11 Goa, and as a first
step, nationalise immediately mines
owned by foreisn nationals in Goa.

(b' There is no proposal for the
mationalisation ¢f mines in Goa under
eonsideration of the Government of
India at present. It is, therefore, not
eonsidered necessary to take any
action on the Resolution vasced hy
the Goa Mining Lahour Welfare
Union.
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Messrs. 1.C.C. (Kyanite) Ltd.
3286. Shri H. C. Soy: Will the

Minister of Steel
pleased to state:

and Mines be

(a) whether it is a fact that
Messrs. 1.C.C. (Kyanite) Ltd., Galu-
dihi {Bihar) are systemsti-ally mani-
pulating their working expenses and
selling kyanite in UK. and elsewhere
by resorting to under-invoicing of
exports; and

(b) it so, the steps proposed to be
tuken in the matter?

The Minister of Steel
(Shri Sanjiva Reddy): (a) and (b).
Information is being collected and
will be laid on the table of the House.

and Mines

Export of Spices

3287. Shri Shree Narayan Das:
Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 1087 on the
12th March, 1965 and state:

(a) whether the final report of the
seminar on ‘Export of Spices’ hag been
received and considered by the Gov-
ernment; and

(b) if so, the result thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
final report of the geminar has been
received on 3rd May, 1965 and is
being considered.
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Delthi Main Rallway Station

3291. Shri Narendra Singh Mahida:
‘Will the Minister of Raillways be
pleased to state:

(a) the total area in one con-
tiguous block of the Delhi Main Rail-
way Station. Dethi;

(b) whether throughfares have been
provided in this Railway Station;

(c¢) if not, the reasons therefor:
and whether there is any proposal
for the removal of the station outside
the busy area of the Capital to ob-
viate inconvenience to the general
public; and

(d) I so, the action being taken in
this regard?

The Minister of State in the Min-
istry of Railways (Dr  Ram Subhag
Singh): (8) The total area of Delhi
Muin Station including Yard in one

continuous stretch is approximately

70.00 acres.

(b) The Dufferin Road over-bridge,
the Lothian under-bridge and the
Kauria foot over-bridge are situated
in this area as thoroughfares to cross
over from one side to the other.

(c) There is no proposal to remove
the Delhi Main Station from its pre-
sent location.

(d) Does not arise.

"
| ve

Workshop, Amritsar

Shri Yudhvir Singh:
Shri Buta Singh:
Shri Bade:
9292. J] Shri Hukam Chand
Kachhavalya:
| Shri Jagdev Singh Siddhanti:

Will the Minister of Railways be
pleased to state:

(a) whether the Works Manager
(General), Northern Railway Loco-
motive Workshop. Amritsar, invited
tenders for the purchase and removal
of shop sweepings and rubbish, iron
foundry clinkers, brasg foundry clin-
kers, and cinder residue ashes from
workshops for the period from 1-4-65
to 31-3-1966;

(b) if so, the details of the tenders
received;
(c) whether it is a fact that con-

tract was not given to the party whn
offered the highest amount; and

(d) if so, the reasong therefor?

The Minister of State in the Minis-
try Railwayy (Dr. Ram Subhag
Singh) (a) Yes.

(b) Four tenders were received. The

amount offered by each of the four
tenderers was as follows:—

(i) .. Rs. 21,050.50

(i) .. .. . Rs. 20,100.00

(i) Rs. 17,777.77

(iv) .. Rs. 15550.00
(c) Yes.
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(d) When considering the tenders
all factors were duly taken into
aocount including the experience
with the highest bidder when he held
this contract previously and it was
decided by the Railway Administra-
tion to award the current years con-
tract to the second highest bidder.

Durgapur Alloy Steel Project

3293. Shri Alvares: Will the Minis-
ter of Steel and Mines be pleased to
state:

(a) whether the commissioning
schedule of the Durgapur Alloy Steel
Project has been delayed from iime
to time;

(b) if so, the number of times the
original schedule has been revised;

(c) whether it is a fact that the
suppliers of plant and equipment tor
the Alloy Steel Project have claimed
extra charges for the delay in com-
pletion of the plant;

(d) if so, the amount demanded 2y
them; and

(¢) whether any analysig has been
made about the cause of the delay,
and the ultimate effect on production,
and the loss which will entml in

termg of wmoney bBth rupees and
foreign exchanges?
The Minister of Stee! and Mines

(Shri Sanjiva Reddy): (a) and (b).
The construction schedule as in the
Areement between Hindustan Steel
and Japanese Consortium drawn up
on 16th September, 1963 has been
revised once and formal amendment
of the agreement to this effect was
accepted by Hindustan Steel on 16th
February, 1965.

(c) and (d). Yes, Sir. The amount
claimed for additional administration
expenses in India by the Japanese
Consortium was Rs, 976,560. Messrs
Amco Furnace Contractors Ltd. of
Canada have also claimed Rs. 3-17
lakhs plus Rs. 16,300 for every month
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of delay. These claims have not been
accepted by the project authorities.

(e) Extension in the construction
schedule has been mainly due to the
delay in the fabrication of steel
structurals and also delay in their
erection because of labour trouble.
There was also some delay in the
supply of technical data by the Con-
sortium of equipment suppliers from
Japan. This and heavy rains last
year further contributed to the slow-
ing down of civil engineering work
in some important sections of the
project. Except that production will
now start a little later, no other
direct loss in production is at present
anticipated.

No analysis of financial implica-
tions has been made as yet. It is
however expected that this postpone-
ment will not entail much extma ex-
penditure.

Furnaces; of Durgapur Alloy Steel

Factory

3294. Shri Alvares: Will the Minis-
ter of Steel and Mines be plcased to
state:

(a) whether the three electric
furnaces of the Durgapur Alloy Steel
Proje~t factory were commissioned
before the end of 1964 as announced
by the General Mamager in a statc-
ment to the “Stateman”, Calcutts. on
the 19th August, 1964;

(b) whether one of the furnaces
was switched on by the Minister of
Steel;

(c) whether it was done accordiag
to schedule and what is the capacity
of this furnace; and

(d) the total capacity of all the
three furnaces?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes Sir.
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(b) The three electric
which were initially
December, 1964 were formally in-
augurated by the Minister of Steel
and Mines on 23rd January, 1965,

furnaces
energised in

(c) Yes Sir, as per revised schedu.e.

(d) The commissioning of the fur-
naces is according to the revised
schedule. Of the three, one is an arc

furnace with a capacity of 10 tons
and the other two are induction
furnaces with capacities of 2 tons

and } ton each.

Setting up of Industries in Iran,
Ceylon and Nepal

3295 f Shri Vishwa Nath Pandey:
* 7 Shri Rameshwar Tantia:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have
approved the setting up of some
industries in Iran, Ceylon and Nepal

in cooperation with some Indian
parties; and
(b) if so, the number of such

industries, when they are goinz to he
set up and the termg thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes Sir.

(b) 8 proposals for establishing
Joint Industrial Ventures in these

countries, from Indian parties, have
so far been approved by Govern-
ment. Some of these projects are
already in operation while the others
are in various stages of implementa-
tion. The Indian participation is,
usually, on minority basig and in the
form of supply of machinery, equip-
ment and technical know-how from
India.

Accident at Rajhara Mine

( Shri Dajt:
| Shri Indrajit Gupta:
3208. < Shrimati Renu Chakravartty:

1374g
Shri Prabhat Kar:
Shrimati Vimla Devi:
LShrI S. M. Banerjee:
Will the Minister of Stcel and
Mines be pleased to state:
(a) whether it is a fact that in

1964 the Locownotive at Rajhara Mine
met with a serioug accident;

(b) the number of trips the loco-
motive was made to work;

(¢) the number of trips laid out as
muaximum permissible; and

(d) the loss incurred due to the
accident?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) Two loco-
'motives and four dump cars were
derailed at the catch siding of the
Rajhara Ore Mines on the 10th June,
1964, resulting in damage to both the
locomotives and the two dump cars.

(b) and (c). Of the seven locos at
Rajhara, four or five locomotives are
assigned to the Quarry Group.
Usually, 30-38 trips are planneq daily
for the locos in the Quarry Group
which are required to 'make trips
according to the raising in the quar-
ry and the working of the Crushing
Plant and the Screen. There is noth-
ing like a maximum number of trips
assigned to each loco. Each loco is
expected to work 6-7,000 hours be-
fore overhaul. The two locog which
had met with the accident had done
substantinlly less than this ul the
time of the accident,

(d) The accident interrupted pro-
duction in the Mines for about 2-3
days, but did not tell on the annuat
production.

quifeT Yoy @ TG | fgedt W
LCiLf
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(%) qafere Yok & wea wmatay
faeeft & o it 7 a5 wfore
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Death of an Oficer in Southern
Expresg Train

[ Shri Vishwa Nath Pandey:
3298. < Shri Ram Harkh Yadav:
_ Shri Marli Manohar:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Principal of the Civil Aviation Train-
ing Centre, Allahabad, was found
dead in a first class Railway com-
partment of the Southern Express
train when he was going to Madras
and it was detected when the train
arrived at Madras in the afternoon
of the 9th April, 1965; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Yes. On arrival
of Southern Express train at Madras
Central at 11:45 hours on 8-4-85, the
Chief Train Examiner noticed one
prasenger in coupe ‘C' of first class
.compartiment in a collapsed condl-
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tion, with all the doors and shutters
bolted from inside. The matter was
immediatcly reported to the police
who registered a case U/s 174 Cr.
P. C. The door of the compartment
was forced open and the dead body

wag examined carefully. There were
no external injuries visible. The
body was sent for post-mortem

examination. The viscera has bcen
preserved for  chemical analysts.
Subsequently, the body was handed
over for cremation. The deceased
was identified as Shri P. H. Bhanot,
Principal, Civil Aviation Training
School, Allahabad. Form the evi-
dence available so far, it is presumed
that the deceased died of mnatural
causes but definite opinion as to
cause of death will be available only
after receipt of the Chemical Exa-
miner's report and completion of
police investigation.

Seizure of gold ang cash at Ratlam
Station

3299. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
railway police seized at Ratlam Sta-
tion on the 8th April, 1965 gold
valued at rupees 17,000 and Rs. 14,000
in cash from a passenger enroute to
Bombay by the Delhi-Bombay Janta
Express; and

(b) if so, the action Government
propose to take in the matter?

The Minister of State in the Minis-
try of Rallwayg (Dr, Ram Subhag
Singh): (a) Yes, on 7-4-1965 the
Government Railway Police Ratlam
seized gold valued at Rs. 16,500 and
Rs. 14,402 in cash from a third class
passenger while he was enroute to
Delhi.

(b) The Government Railway Police
Ratlam have arrested the passenger
concerned and registered the case
U|s 54 and 580 Criminal Procedure
Code and subsequently transferred it
to the Centra] Excise, Ratlam, who
are jnvestigating the case.
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Ferry service on N. E. Railway

3300. Shri Sidheshwar Prasad: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
ferry service on the North Eastern
Railway has been running into loss;

(b) if so, the annual
1960; and

loss since

(¢) whether there is any proposal
to constitutc an cxpert Committee to
go into the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) Year-wise net loss in lakhs is
indicated below:

1960-61—Rs. 61.92
1961-62—Rs, 54.05
1962-63—Rs. 46.90
1963-64—Rs. 53.93

(¢) A Departmental Committee has
been appointed by the Railway Ad-
ministration to examine losses and
suggest measures for reducing the
same,

Low utilization of engines
3301. Shri Sidheshwar Prasad: Will
the Minister of Raillways be pleased
to state:

(a) whether Government were con-
sidering to remove some inherent
limitations of the North Eastern Rail-
way which hinder the smooth flow
of traffic ang are partly responsible
for the low utilisation of engines and
slow speed of goods trains; and

(b) it so, the decision
Government in this regard?

The Deputy Minister in the Minis-
try of Rallwayg (Shri Sham Nath):
(a) Yes.

(b) Besides other steps, the hand-

taken by

ling capacity of the transhipment
sheq at Garhara, Manduadih and
Barabanki is being at ted to per-

mit free flow of traffic from B.G. to
MG,
812 (Ai) LSD—4.

Manufacture of Air Guns

J Shri Daljit Singh:
3302. J Shri Chuni Lar:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a
licence wag issued to the Punjab
Government for setting up a factory
for the manufacture of air guns to
save foreign exchange;

(b) if so, the steps taken so far for
its implementation;

(c) whether it is a fact that Nan-
gal Workshop isg in a position to
manufacture air gung and other types
of guns; ang

(d) if so, whether there is any
proposal to utilize its capacity for
this purpose?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Blbudhendra Misra): (a) and (b). An
industrial licence for the manufac-
ture of Air Rifles and Shots which
do not require any licence under the
Armes Rules wag granted to the Pun-
jab State Government in May, 1963.
The State Government have now in-
formed that they are not taking up
this project and that it has been
decided to wind up the company
formed for the purpose.

(¢) and (d). Passable samples of
single barrel 12 bore guns were pro-
duced in the Nangal Workshop; but
difficulty was reported in the manu-
facture of .303 rifles. The Punjab
Government, therefore, requested the
Central Government for facilities for
undertaking manufacture and repair
of 303 rifleg in the Nangal Work-
shop. They also made a request for
the grant of licence for undertaking
manufacture of .22 rifles in the Pun-
jab. In view of the declared policy
that the manufacture of arms and
ammunition and allied Defence
equipment will be a Central Gov-
ernment monopoly, the proposals
were not agreed to.
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Manufacture of Tractors at N 1

J Shri Daljit Singh:
A, Shri Chuni Lal:

Will the Minister of Industry and
Supply b pleased to state:

3303.

(a) whether Govenment of Punjab
asked for permission to manufacture
small size tractors in the Nangal
workshop where all the facilities are
available;

(b) if so, the decision taken by the
Central Govenment in this regard;
and

(c) if not, the reason iherefor?

The Députy Minister of Industry in
the Ministry of Industry and Supply
(Shri Bibudhendrg Misra): (a) to
(c). Director of Industries, Punjab,
had applied for the grant of a licence
under the Industries (Development
and Regulation) Act, 1951, for the
establishment of a new factory at
Panipat for the manufacture of agri-
cultural tractors, power tillers and
tractor implements. Since | there is
no scope for setting up additional

capacity in the proposed line of
manufacture, as adequate capacity
has becn licensed!planned, a licence

was not granted to the Director of
Industries, Punjab.

Amenities to Railway Employees

3304 f Shri Daljit Singh:
~  Shri Chuni Lal:

Will the Minister of Rallways be
pleased to state:

(a) whether any survey has been
made to provide passenger amenities
and facilities to the railway emplo-
yees on the Rupar-Nangal Dam Sec-
tion of Northern Railway;

(b) if so, the details thereof; and
(c) when the work will be started?

The Minister of State in the Minis-
try Of Railways -¢Br.-~Ram .Snbhag
Singh): (a) Yes. . 4
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(b) The following passenger ame-
nity and staff amenity works are
proposed to- be.carried out during.
1965-66. ’

Passenger Amenity Works:

(i) Providing 3rd class wait-
ing hall at Nangal Dam
Station,

(ii) Providing additional faci-
lities such ag Porch out-

side station building, cloak

room, luggage office, Book
stalls, more benches on
platform at Nanga] Dam.
Station,

(iii) Provision of ground hy-
drants for washing rakes
at Nangal Dam Station.

(iv) Providing common sanitis-
ed urinals, latrines and
bathing facilities at Nan-
gal Dam Station.

(v) Providing flush system lat-
rines for Ist and IInd class
waiting rooms at Nangal
Dam Station.

(vi) Provision of additional pas-
senger platform at Nangal
Dam Station.

(vii) Providing shelter wover
passenger platform at Nan-
gal Dam Station.

(viii) Providing shed over pas-
senger platform at Anand-
pur Sahib Station.

(ix) Improving goods and par-
cel facilities at Nangal Dam
Station.

(x) Extension of wajting hall
at Kiratpur Sahib Sfation.

Staff Amenity Works:

(xi) Providing 6” dia. boring to
instal 4~ dia. tube-well at
Anandpur  Sahib  Station

(xiil) Providing 6” dia. boring to
instal: 47 dia. tube-well at
Bhanupali Station.
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(c) The estimates for all these
works have been framed by the
Railway and the works will be taken
in hand shortly.

Industrial Estates in Madras

3305. Shri Dharmalingam: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of industrial esta-
tes opened in the Madras State dur-
ing 1964-685; and

(b) the amount allotted by the
Centre to the Madras State for this
purpose during the above period?

The Deputy Minister in the Minis-

try of Industry anq Supply (Shri
Bibudhendra Misra): (a) and (b).
The information is being  collected

from the State Government and will
be placed on the Table of the House.

Paper Mills in North Bihar

f Rhri Rameshwar Tantia:

3305 3 'Shrl M. L. Dwivedi:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is proposed to set up
three paper mills in North Bihar dur-
ing the Fourth Plan period;

(b) whether it is a fact that the
State Committee for paper industry
has recommended introduction of
legislation requiring the sugar facto-
ries to make available the bagasse to
the proposed paper mills as raw
material;

(¢) the quantum of bagasse thus ex-
pected to be released to paper mills;
and

(d) how the bagasse used as fuel is
going to be replaced by commercial
fuel?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) The matter
is at an exploratory stage.

(b) to (d). The requisite informa-
tion is being collected and will be
placed on the Table of the House,

U.S. Investment in Indian Industrial
Ventures

3307. Shri P. C, Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the reports
that U.S. industrial companies are
considering the question of reducing
overseas investment;

(b) if so, the
which such reduction is being
sidered by them; and

circumstances in
con-

(c) the extent to which it is likely
to affect U.S. investment in Indian
industrial ventures?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and  (b).
The Hen'ble Member evidently refers
to the recent imposition of a 15 per
cent “equalisation tax” on income of
U.S. Institutions from overseas in-
vestments, Tt is also understood that
there are certain quantitative restric-
tions now being ohserved on over-
seas lending by US. financial institu-
tions. These measures had evidently
been necessitated by the pressure on
the U.S. .Balance of Payments.

(¢) It is too early to sav what

effects these measures will have on
U.S. investments in industrial ven-
tures in India It is understood how-
ever that so far as the first measure
is concerned, investments in develop-
ing countries including India are to
be exempt from the “Equalisation

Tax”.

Exports to West European Countrics

3308. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether Government propuse
to set up a Committee to recommend
measures to step up exports to West
European Countries; and

(b) if so, the terms of reference of
the Committee?
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The Minister of Commerce (Shri (¢) (i) Payments made to the
Manubhai Shah): (a) and (b). A  Coal Board for meeting expenditure

Standing Committee consisting of
officials from the Ministries of Fin-
ance and Commerce has been set up
to suggest measures for stepping up
exportg to UK. and Western Europe.
The Committee makes a continuous
review of exports to that region.

Cess on soft coke

3309 f Shri Rameshwar Tantia:
"\, Shri M. L. Dwivedi:

Will the Minister of Steel and
Mines be pleased to state:

(a) the rate of cess levied on soft
coke;

(b) the amount of cess realised,
year-wise, during the last five years;

(c) the amount and nature of dis-
bursements made out of the said cess
during the last five years; and

(d) whether there is any proposal
to utilise proceedg from the cess for
popularisation of soft coke?

The Minister of Stecl and Mines
(Shri Sanjiva Reddy): (a) The rate
of excise duty at present levied under
the Coal Mines (Conservation and
Safety) Act on soft coke is Re. 1-65.3
Paise per tonne.

(b) The net proceeds of excise
duty collected under the Coal Mines
(Conservation and Safely) Act on
coal, soft coke and hard coke during
the last five years is given below:—

Rs. lakhs
1960-61 . 424
1961-62 . 758
1962-63 . 958 (Provi-
sional)
1963-64 . 1027 (Provi-
963-64 sional)
1964-65 . Final figures not
available.

Separate figures in respect of soft
coke are not available.

on the grant of stowing assistance,
assistance to collieries handicapped by
adverse  factors, protective works
cle—
{Rs. lakhv)

1960-61 210

1961-62 . 380

1962-63 . 395

1963-64 . 450

1964-65 . 560

(ii) Payments made direct to con-
sumers of coal under the scheme of

subsidy on coal moved by rmil-cum-
sea route:—
Rs. lakhs
1961-62 . 213
1962-63 . 356
1963-64 . 472
1964-65 . 375,
964°65 (Provisional)

(d) There is no such proposal.

Alumina Plant at Rajkot

3310. Shrimati Maimoona Sultan:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government had under
consideration a proposal to set up an
Alumina plant at Rajkot;

(b) if so, Government's decision in
the matter;

(c) whether any foreign collabora-
tion has been sought;

(d) if so, from where it is expect-
ed; and

(e) whether the plant is proposed
to be set up in the public or private
sector?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No Sir.

(b). (¢), (d) & (e). Do not arise.
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‘Get together’ Function in Railways

3313. Shri Rajdeo Singh: Will the
Minister of Raillways be pleased to
state:

(a) whether the function ot ‘get
together’ started during the time of
Railway Minister Shri Jagjiwan Ram
is still prevalent in the Railways;

(b) if so, whether it is a fact that
a subscription is now taken from the
Class III and IV employees on the
Northern Railway in order to cele-
brate this function on a voluntary
basis; and

(c) if so, whether Government pro-
pose to discontinue the collection of
subscription from these employees
and meet the expenditure involved
from its revenues as was done in the
beginning?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhar
Singh): (a) Yes.

(b) Yes.

(c) No,

Diesel Locomotives

3314, Shri Raghunath Singh: Wil
the Minister of Railways be plcascd
to state the cost of diesel oil. diese]
locomotives and other goods import-
ed and services rendered to his Min-
istry during the last three financial
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Years and the estimated imports dur-
ing 1965-66 and 1966-677

The Minister of State for Railways
(Dr, Ram Subhag Singh): The infor-
mation required is not readily avail-
able, and is being collected from the
Railway Administrations, and other
departments concerned. It will be fur-
nished in due course,
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international Chamber of Commerce

3316 J Shri D. D. Mantri:
'\ Shri Yashpal Singh:

Will the Minister of
be pleased to state:

Commerce

(a) whether Government gave any
financial help or other assistance to
the Twentieth Conference of the In-
ternational Chambers of Commerce
organised by the Federation of In-
dian Chambers of Commerce and In-
dustry; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Gov-
ernment provided financial assistance
to the Federation of Indian Cham-
bers of Commerce and Industry for
organising the XX Congress of the
International  Chambers of Com-
merce in the form of a non-recurring
grant-in-aid to the extent of 40 per
cent of the total expenditure incurred
by the Federation subject to a maxi-
mum of Rs. 5 lakhs.

Other forms of assistance provided
included grant of gratis tourist visas
to conference delegates, licences for
import of electric typewriters, rea-
sonable facilities for organising enter-
tainment, visits and tours for the
delegates.

Representation from fruit merchants

3317. Shri Koya: Will the Minister
of Railways be pleased to state:

(a) whether he had received any
representations from the fruit mer-
chants of various parts of the coun-
try about the difficulties undergone
by them duc to the increase in the
freight rates for fruits introduced
with effect from 1st April, 1965;

(b) whether this increase has
affected the fruit cultivation in the
country; and

(¢) if so, Government’s reactions

thereto?
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The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes.

(b) No.

(c¢) It has been
‘wherever there 1is movement in
‘wagonloads, station-to-station rates,
‘based on the old rates will be quoted.
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Appoint t of Per 1 Officers

3319. Shri A. P. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether any procedure or rule
‘has been laid down for appointing
Personnel Officers, namely, the Divi-
-sional Personnel Officers, Deputy
<Chief and Chief Personnel Officers on
the Indian Railways and also for ap-
pointing Directors and Joint Direc-
tors (Establishment) and Member
«Staff) in the Railway Board’s office;

(b) if so. the details thereof:

(¢) whether the-Personnel Officers
are given any training in courses of
Personnel Management and KEstab-
lishment Rules in vogue on the In-
dian Railways and whether they are
required to pass any examination for
the same;

(d) if so, the syllabus and period
of such training courses; and

(e) the number of the present Per-
sonnel Officers who have passed this
course (Railway-wise)?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The Personnel
posts which are classed as general
posts are allocated between various
Departments from where suitable
officers are drafted to fill them. These
posts are not only held by officers
recruited direct through the Union
Public Service Cemmission but also
by officers promoted from ranks and
who have worked in establishment
Branches for years in either gazetted
and/or non-gazetted capacity. Posts
in Administrative Grades are filled
by selection from amongst officers of
all Departments whether technical or
non-technical. The post of Member
(Staff) like other posts of Members
1s filled by seélection from amongs$
General Managers who have had
experience in exercising administra-

tive functions in general posts im-
cluding Personne] posts,
(¢) The present syllabi in vogue

for training of the officers recruited
direct through the Union Public Ser-
vice Commission provide for training
in establishment matters and officers
are required to pass an examination.

(d) The prescribed syllabi are
given in the statement laid on the
Table of the House. [Placed in Lib-
rary, see No. LT-4374/65] which alse
indicates the period of the tralning
ourses.

(e) The information is not availabne
and will be placed on the Table of
thn House.
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Allotment of Scooters to Gover t
Employees

Shri Y. N. Singha:

Shri Himmatsinghji:

Shri Narasimha Reddy:

Shri Buta Singh:

Shri Yashpal Singh:

Shri Subodh Hansda:

3220. { Shri Hukam Chand
Kachhavaiya:

Shri Brij Raj Singh
Kotah:

Shri Surendra Pal Singh:

Shri Dinen Bhattacharya:

" Shri L, N. Bhanja Deo:

Will the Minister of Industry and
Supply be pleased to state:

(a) the total number of applica-
tions received for different types of
Scooters/Motor Cycles from the Cen-
tral Government Employees drawing
Rs, 500 p.m. and above as on the 30th
April, 1865 under the new rules;

(b) the total number of applica-
tions reccived for different types of
Scooters/Motor Cycles from Private
Secretaries/Personal Assistants as on
the 30th April, 1965 under the new
Rules; and

(c) The total number of Scooters/
Motor Cycles of each make available
under the Central Government quota
per quarter?

The Deputy Minister of Industry
in the Ministry of Industry and Sup-

ply (Shri Bibudhendra Misra):
() Lambretta Scooters . . 1967
Vespa Scooters . . 1268
Pantabulus Scooters . . 19
Royal E 1'.d Motor Cycles 14
Rajdoot Motor Cycles . 7
Ideal Jawa Motor Cycles . 5
3280

(b) Lambretta Scooters . 214
Vespa Scooters . . 120

< 334
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(c) Lambretta Scooters . . 500
Vespa Scooters . . 500
Fantabulus Scooters . . 60
Royal Enfield Motor Cycles 100
Rajdoot Motor Cycles . 250
Ideal Jawa Motor Cycles . 250

Safety Measures for Controlling Rail-
way Accidents

3321. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) the details of the training im-
parted to Railway Staff to adopt safety
measures to control accidents causing
loss of like and property;

(b) the achievements of the train-
ing course; and

(c) whether there has been appre-
ciable decrease in such accidents
now?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) In addition to the regular
initial and refresher training impart-
ed in the vsrious Training Schools to
different categories of staff on the
Railways, operating staff concerned
with the running of trains are made
more safety conscious through Safety
Camps, man-to-man contacts through
Safety Officers and Safety Counsel-
lors, and audio-visual safety propa-
ganda through posters, pamphlets,
slogans, leaflets and safety films ete.

(b) As a result of these measures
taken by the Railway Administra-
tions, staff are becoming more safety-
minded and accidents caused by the
failure of the human element have
shown a declining trend.

(¢) Yes, during 1964-65 the num-
ber of consequential accidents i.e.
accidents which have a  votentiality
of loss of life, limb or damage to
property was only 1366 as against
1818 of such accidents in 1963-64.
This shows a reduction of about 23
per cent.
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Steel Foundry near Bhadravathi

3323. Shri Kanakasabai: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that a
steel foundry is being set up near
Bhadravathi with Polish collabora-
tion;

(b) if so, the estimated cost of the
foundry; and

(c) the capacity thereof?

The Minister of Industry and Sup-
ply (Dr. T. N, Singh): (a) A licence
under the Industries (Development
and Regulation) Act, 1951 has been
issued for the establishment of a new
undertaking at Tarikere for the manu-
facturce of Stecl Castings;

(b) Rs. 50 lakhs approximately;

(c) 3,000 Metric tonnes per annum.

Hindi Knowing Staff in Northern
Railway Headquarters Office

3324. Shri Rajdeo Singh: Will the
Minster of Railways be ‘pleased to
state:

(a) the percentage of staff work-
ing in the Headquarters' office of the
Northern Railway Delhi, knowing
Hindi; and

(b) the number of letters issued in
Hindi and the percentage of such
letters as compared to total letters
issued after 26th January, 1865?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) About 60 per cent.

(b) The information is being col-
lected and will be laid on the Table
of the House,

Medicines in Rallway Dispensaries

3325, Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state the per capita cost of medicine
prescrib:»3 to the Officers; Class III
staff; and class IV staff in railway
dispensaries during 1964 and 1965
scparately on  different Railways,
zone-wise and class-wise?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): No separate record of cost of
medicines class-wise and calender
year-wise is maintained on Railways.
However, information in respect of
per capita cost of medicines Railway-
wise for the financial years 1963-64
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STATEMENT

and 1964-65 is furnished in the state-
ment as under:

i 1963-6. 1964-6
Railway I%s. 4 9R:. s
-Central . . 12°8 13°52
Eastern . . . 17 °1 .
Northern . 23°41 26-67
North-Eastern 12°74 1472
“Northeast Frontier . 13°5 .
Southern 1030 11°02
South-Eastern 10°81 .
Western 14°73 15°00
*Accounts not yet finalised.
Tndustrial 1.4 in Mah b

3326. Shri Eswara Reddy: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of applications for
industrial licences received from Maha-
rashtra during 1964;

(b) the number out of them from the
Vidarbha area of Maharashtra; and

(c) the number out of them sanction-
ed and the number of those rejectc:

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). In-
formation is being collected and will
be laid on the Table of the House.

Allotment of non-ferrous Metal to
Mabharashtra

J Shri Warior:
3321, . Shri Daji:

Will the Minister of Industry and
Supply be pleased to state:

(a) the quantity of non-ferrous
metal alloted to Maharashtra during
1964-65;

(b) whether the Maharashtra Gov-
ernment have requested the Central
Government to increase their quota
dufing 1965-66; and

(c) 1if so, the decision iaken thereon?

MAY 7, 1965
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The Deputy Minister in the Ministry

cf Industry and Supply

dhendra Misra):

(Shri Bibu-

(a) The allocation of

non-ferrous metals to Mharashtra for
1964-85 was also follows:

Item Allocation Remarks
(in Metric
Tons)
Copper . 1822
Zinc 1120°5§
Lead 2922
Tin 87
Antimony 18:572
Electrolytic aluminiz 196* *For April-
um wire rods SeFt. ’64 only.
Allocation for
Oct. 64~
Mar.’65 not
vet made.
Nickel 41-458**  **For
the priod
Oct.’6t o
March *65.
(b) No, Sir.
(c) Since overall availability of

Foreign Exchange for supply of non-
ferrous metals to small scale industries
in the country is limited and all of it is
distributed amongst the states, there is
no question of any increase in the allo-
cations made to Maharashtra.

Diesel Engines

3328 f Shri D. C. Sharma:
*\ Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:—

(a) whether a number of new diesel
engines have been introduced on some
of the trunk routes;

(b) if so, on which routes; and

(c) the consequent increase in speed
and capacity of these trains?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) and (b). Yes. Dieselisation of
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goods trains on a few routes was start-
ed in 1958 and progressively more sec-
tions are being dieselised. A statement
showing the Trunk routes on which
diesel locomotives have been put into
goods train service so far is laid on
the Table of the House. [P!aced in
Library, see No. LT-4375/65].

(c¢) There has generally been an in-
crease in the average speeds and loads
of goods trains hauled by Diesel locos.
Since the mode of traction is only one
of the many operating factors which
influence speeds and loads of goods
trains, no specific statistical data, as to
the actual increase on account of die-
sclisation alone is available. However,
it is estimated that the average loads|
speeds of Goods trains have generally
increased by about 20 to 30 per cent as
compared to steam traction.

Production of Starch

3329. Shri A. K. Gopalan: Will the
Minister of Industry and Supply be
nleased to state:

(a) whether Government have start-
cd any centre in Kerala to produce
starch from plantain stump; and

(b) the number of centres for this
purpose which are to be started in
Kerala?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) No, Sir.

(b) Does not arise.

Public Address System in A.C. Express
Trains

[ Shri Onkar Lal Berwa:
\_ Shri P. H. Bheel:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1888 on the
2nd April, 1965 and state:

3330.

(a) whether it is a fact that the
equipment fitted in the said coach, has
not been maintained well, resulting in
bad sounding of the tape recorded
music; and
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(b) if so, the steps proposed to re-
place the defective tapes?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) No. The equipment is maintained
in good working order.

(b) Defeclive tapes are replaced, as
necessary.

Phosphate Deposits around Viziana-
gram

3331. Shri Kolla Venkaiah: Will the
Minister of Steet and Mines be
pleased to state:

(a) whether any survey was con-
ducted in the area around Vizianagram
in Andhra Pradesh tfor phosphate
deposits; and

(b) if so, when and the
thereof?

result

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Investigations for phosphate
deposits were carried out by the Geo-
logical Survey of India in the Sita-
rampuram-Kesipatnam area (about
350 kilometres west of Vizianagram)
in 1922 and again in 1958-59. The
reserves of phosphate (apatite) depo-
sits are of the order of 173,000 tonnes.
Apatite contains 83 per cent tricalcium
phospate and is suitable for the manu-
facture of superphosphates.

faeeht & writ frramet

3332. &t gOW W WG :
w1 R oFA 9w, 1965 ¥
AifeT WV AT 825 ¥ IAT &
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Heavy Electricals Ltd., Bhopal

3334. Shri Hari Vishnu Kamath:
Will the Minister of Industry and
Supply be pleaesd to state:

(a) whether it is a fact that the
Director of the Associated Electrical
Industries Overseas has recently
written to the Chairman, Heavy Elec-
tricals Ltd., Bhopal about some matters
upon which urgent action is required;
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(b) if so, a resume of his sugges-
tions and proposals; and

(c) the reaction of the Heavy Elec-

tricals Ltd., Bhopal and Government
thereto?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). Ex-
cept for the periodical report just

received, there is no other communi-
cation from Associated Electrical
Industries Lid., UK. The report is
being studied.

Wagons to carry Sugar Quotas

3335. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Rail-
ways have failed to carry sugar quo-
tas allotted for the area under the
jurisdiction of Gauhati Supply Office
since December, 1964, resulting in the
accumulation of undelivered quotas
to at least 103 wagons by the end
of March, 1965;

(b) if so, the reasons therefor: and

(c) the total rcauirements of
wagons for catering to the needs for
carrying goods to Assom during the
period December, 1964 to March, 1985
and how far the same were met?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath): (a)
and (b). Railways have carried al-
most the entire sugar quota allotted
for the area under the jurisdiction of
Gauhati Supply Office since Decem-
ber. 1964, as will be clear from the
following statement:

Month ﬁ:lt;\tt- Loading Sf};ﬁrt-
December *64 75 75
January *6s 8o 63 17
February ‘65 75 69 6
March ’6s 72 71 1

13776

The above figures need to be judged
in the context of the fact that the
aliotment for anyone month naturally
includes shortfalls, if any, of the pre-
ceding month. Thus, as on 3lst
March 1965, the outstanding in regard
to movement of sugar for the Gauhati
Supply Office was only one wagon.
Even if the cumulative shortfall is
taken into account, then it would
come only to 24 wagons during the
entire 4 months’ period from Decem-
ber, 1964 to March, 1965.

(c) The statement below gives
month-wise the allotment and loading
of Sugar during the period December,
1964 to March, 1965.

Month Allotment Loading
(In tonnes)
December 64 6300 2784
January ’65 6300 10048°S
February '65 . 6750 3552°S
March "6s 5256 9oB16°5
24606 26201°5

It will be seen from this statement
that the actual loading during these
four months has been more than the
actual allotment though during some
of the months the loading has not been
upto the allotment. This variation
from month to month takes place as a
result of operating difficulties, need
for maintaining higher priority move-
ments, etc.

Late Shri Nehru's Picture on Adver-
tisements

3335-A. Shrimati Savitri Nigam:
Will the Minister of Industry and Sup-
ply be pleased to state:

(a) whether Government are aware
that many persons are using late Shr
Nehru's picture in a very clumsy
manner on calendars, in shops and on
advertisements: and

(b) if so, the action Government
propose to take in the matter?
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The Deputy Minister in the Minis- colony at the Heavy Electricals Pro-
try of Industry and Supply (Shri ject at Ramachandrapuram collapsed
Bibudhendra Misra): (a) and (b).

Action has been taken in cases which
have come to the notice of the Gov-
ernment of India where the name or
pictorial representation of Pandit
Jawaharlal Nehru are used in contra-
vention of the provisions of the Em-
blems and Names (Prevention of Im-
proper Use) Act, 1950.

The State Governments are being
asked to report cases where the name
or pictorial representation of Pandit
Nehru are still being improperly used
so that they may be dealt with suit-
ably.

Shares of Mis. Jessop & Co. Ltd.

3335-B. Shri Indrajit Gupta: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether there is a proposal to
acquire all the shares of Messrs.
Jessop & Co. Ltd. Dum Dum;

(b) the names of the present share-
holders other than Government and
the extent of their holdings; and

(c) the method of determining the
price of shares for acquisition?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The ques-
ticn of purchase of “controlling in-
terest” in Jessop and Co. Ltd. s
under consideration.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary, see No. LT-4376/65].

(¢) The matter is still under con-
sideration. No final decision has been
taken.

Heavy Electricals Project, Rama-
chandrapuram

 Shrl Raghunath Singh:
\ Shri Kandappan-

Will the Minister of Industry and
Supply be pleased to state:

(a) “whether it is a fact, that a
water tank built for the Labour

3335C.

on the 24th April, 1965, killing three
children and injuring four others:
and

(b) whether it is also a fact that the
tank was commicsioned cnly two days
prior to the fatal accident?

The Deputy Minister in the Minis-
try of Industry and Supp!ly (Shri
Bibudhendra Misra): (a) and (b). A
cistern constructed on the 17th April,
1965 in the Labour colony of the
Heavy Power Equipment Plart, Rama-
chandrapuram, to serve as water sup-
piy storage to ihe labour, collapsed
on, the 24th April, 1965 killing one
woman and three children and injur-
ing tour other childrer. A detailed
departmental enquiry is being con-
ducted.

Ccemmercial Enterprises in Indonesia

3335-D. Shri Paghunath Singh: Wil!
the Minister of Commerce be pleased
to state:

(a) whether 1adoneis has decided to
take over contr.! of all foreign com-
mercial enterpr..es; and

(bY if so, whether India or Indian
firms are goinz to be affected in any
way?

The Minister of Commerce (Shri
Manubhai Sha*)  (a) The Indonesian
Government has decided to tike under
its control all non-domestic foreign
enterprises.

(b) Accoraing to present indica-
tions, Indian firms are not likely to be
affected as ta.-v are at present classi-
fied as domes‘ic foreiga enterprises.

CorRecTION OF ANSWER To U.S.Q. No.
2861, DATED 30-4-1965, REGARDING
QUARTERs FOR RArLwAy EMPLOYEES.

‘The Deputy Minister in thr Minitry
of Railways (shri Sham Nath): Sir,
1 say a statement, correcting the reply
g,ven on the 30th April, 1965, to Un-
starred Quest'~n No. 2861, by Shri
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AT FT AT TFAAVA & W § T
am fa7 gg, @9 &0 & faar =

R. N. Reddi, regarding quarters for
Railway Employees, on the Table of
the House. [Placed in Library, see

No. LT-4377/65].

12.05 hrs.
QUESTION OF PRIVILEGE
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“He seems to be an innocuous
persop —I think a very tame and
innocuous person. Somebody must
have put him to do it.”
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“The fact that neither Dr.
Lohia nor Mr. Bishen Chander
Seth, both of whom had made
personal references to the Finance
Minister, was present in the
House to hear his reply would
mean that somebody must have
put them to do it.”
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“The Finance Minister did not
refer to anybody by name, but
the two persons who had made
personal references to him were
Dr. Lohia and Mr. Bishen
Chander Seth. Our Parliamentary
Correspondent wrote his impres-
sions of the proceedings in the
bona fide belief that he was being
objective. In any case, we have
no hesitation in offering our sin-

cere regret which may kindly be
accepted.”

ey & wwwar g fe amey aman Y
JEE AG ¥ @ AT ¥
T, § IR fdlz w1 TR #¢



13781 Question of

[ wza]
frr, #v ¥ W =W few
EioE

Mo TW FgT Mfgm  (wea-

) AT wF fEAwm E Fug
T wgar o ww ifemm &
faeme F1 FTéaTE A A Ag Al

HEAR  arEt § 2T q@Aifa ey #
[ HHI e @ Esd
anrt ¥ T wF @

AN AT AmT F AR A
FN  SEAT F, wOE A H A,
e F g " |
oI |

Io TR AAYET |fgaT: A
19 gl & ¢ 5 & fagre Y 3o A
FEAT, A TR A 9v fe @ SeE
TR A A

W WG : T ATEE,
a9 wET & omfee & A

*1

werw W@ ¢ ST H agt
IR §WA 8 WX ag e 99
grr @A g @ & oAmsr A
? @war g, afFT we oA wE gEd
o IIET AT & aY B9 a9 Agr
1 qHY, Ia%  fag w18 wR AT
e, & mrowr oo T

To W wAvge  wifgar o
graw ¥,

W WERW ;. fW @ #
W G FE TR AN R | WEEAR A
o N fawe, 3§ ax dauw e
TET, IART AT JOT AAT, eI AR
i o BT ag wwEr "o Y oAar )

MAY 7, 1965

Privilege

13782

Mo I\ AANET MNfgar : ot o
oAy ...

TR WEWEE : @ar ar 7%
AR EW, W A a @ g e
TH JFT IR AGY ISTAT AT FFAT |

Mo TN wAET Afg@r : o
TR A AT AR w97
¥ g

wegw wgaw - fR A A
9T AT FH FT IST WHA § | A
TAETT |

st T

W WA AN ST AR
FomaT

ot Fme: W EF T H L.

oeIy  AEWEE . WY q® ¥
foe Wt W & 1 #F www war
f& frmaxd ok @i & oo
TR ¥ A faaamr fr § T ey
fFmr gz A @%ar 1 SfEE A
frr ga ¥ form s A fear . ¥ 9@
qg 7@ F&7 | &7 f5T I¥ ew W
W g, ¥ I @

ot wy femd (X ) AT
o Afgam & gamm q@1 vwEg
e W gfear § a1 ol mEer
H | AT A AT FT G AR §
¥ fF a=r off &1 gyEEr 1w
TS & fey g EET AR .
weay WHRT : AW 33 IR |
st vy ford : gET BT
JY RIS FT ST |

qorw WPRW : ™ a® a?
R Fga a@m I T §
faeT goTE

(feaz) @ e
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‘RE: MOTION FOR ADJOURNMENT
(Query)

werw Wi & @ AR 5
W AQE ) IR A Y wa e
W I T 9B |

=t germe et (faemie)
#w avrg § 9 e gET vy
¥ wE TETE |

oW wEEw faet  gER
@Y F WY qET 9 IS aFS
goafFr®d gmusmaw g

ot geTER wet ;@@ OF
wgEq @F g fom & f oaee av
gen Fdi gf @ of mAEe
IaTt formr Sdr 8 1 &3 zafed
o 7 gaAfa wwt & 5 oag e
S 2w & o7 #Y gfer s g
e F wmET W JAAT F qTHA

N

aa |

waw WER™ ;3T avg A der
& aFar 1 qga Y g1 g GEr @Y
w2 fr 1% WER agr ¥ 3w ga
FTF AT FT TG AT T I Ty
F1 e ¥ fmmm 0§ wmdd &
Ta FET & gz 7 T 9@
| MR ag 5@ wEE AT R Al
wf frg w3 & @ify & fafreee amew
¥ g ¥ AR gr A dA @
F A3 AN dATE T oEw 1 WA
Wt geT 4r Fg =y fow w1 2
foar WY wowT e ¥4
T

off qerfi et 2 ag aga
AgE A A §, AT @E 27 A
wfa @

812 (Ai) LSD—5.
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5 ¥ ey ¥ sTOE S
faar gt 1 &l gER s fafrex
agg ¥ fale 7w & B aww@) W
qEET AT | 9E 99 fEy FoAE
it & §9 w5 oA @ S¥ W
T & Tg A A9 e wA &
foq gaa AT} 1 9w g ST
TR gu oA o T g
fe gw 7 fasga aff @ ¢ W
A Hdt ¥ MEgwagfraa
afew g awEREE § foar § fe
IEN T AT & AR gy of g #
g mar § fr faew & fag srame dame
fFar o1 @ &, WX TR 84 T ¥
aX # AT FHIT HgHA T g1 av
fafewr s Wt wamar # owr
T ¥ | T TE @I W &
sfaest w1 @31 WA ogEr @Y

g
weus wgEw : # ge far

off SRR ATEet ¢ q¢ arg
Far mur g1 WA Afww ) F a§y
w1 | AN FEAT AT GH AET ;Y
gfeer & fauim 211 & dr qag @
UF §E1 W Al A 9F 99 7
& zafay qom g fr & sAar & wEy
FAT AF AR AT+ 377 A6 %6
A | AT g7 Fiaa frafy
# 2wy Fral &1 v aEY A7 awdr
¢ Ay 3w =iy f @mea 7 3 AR
W TEw gEw &1 fmin fear
@1 AW FY AFAT F A 59 AG
famare avaw FF s wifed

LU 4 SRR B
TEAHZ ¥ FUTT AT 47 I B8 qEESy
T o7 AET, W IR AR ¥ maade
£T FEAT s 3 7

ST WAt 9T vy afer s o (s
@ wRY o wet) o W@ g
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a% #< fear a1 WR mw oA ad
amA g1 g ar fF 99 aw
g #Y G 7§ @ amy, fafes A
& 9m, fFeY AT A o fawnT A
@ a1 ad fefy @ w1 gEQ
feafa &Y it

&t e T wmAE  ([W)
qAER el ¥ #mr fewr

weqw wgAY : gWAR gal &
T fFe g T AR A ¥ gy
I8 AT E |

st gew W wgEW A
gaTaTEl # adw @me fawer
g?

weqw AgYaq : W9 45 0T |

=t 7y foma (A7) : AW ooa
TATAT FTITAE | W1 FT FHFT 4T
& wEw # uF [Tl FT I
g

LI G CRERE s S
LR Cac il

wiay fomd 0 Ao A qamn,

fFa A1 7 FgT 99 9 & sqgedr
T YA IHA AwRAl 0 §A
arfsr

weaw QET ¢ & ) e 99 93
SIEAT FT N At W AF A AGH
gar. ..

oft wy fomd
LA

WU WERT : AT EF X g aw
o QT mEEqT FT AT WIT AGY ST
TR |

mT F faers
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N ay fowd : o w@iT

W W ;AT 3AT aQ
AT I AW |

=t vy fomd
miaar g

e wE ;W s q
R A W) ¥ Ay av A &
TaMEzT § q8T, WX YuM  wdY X
Tamr & A Qv T2y oY SEw
1f qEdel W AN E 1 TEEE
AR dgE A g AwA

& =1 ¥ e

(Interruptions) ***

Mr. Speaker:

record.

This will not go on

T RANT @I 0 WA GG
Weat av gr ar .

oA WA AT 4% T

&t R qgPT WA AN OFF
Wt ®gT 41, g W ¥ 91 fFogw
a8 #ed € fx wgw € Ay g
wazafem g s, agY sedr HIT & 0
w9 93 FE? fau dqmeEs w7 &
& s at W A g aw &
gz amaa  fafaed & & a1 8T
¥ g, aft aged WA w
GHAT g1 ¥ | WA Ag @1 v
g ar drw & AT AT 1960 FT THHT
3, fomsr &= 89 fox fem a1, S@&

qafas FMHaé & 1 WA @@
THET TG FT A | qE [
T ooy WA A

gq 91§ 79 o 7 g fir qger *Tew
F AT A AN | IEw T B AX
T oA
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12:29 hrs.

PAPER LAID ON THE TABLE
ANNUAL REPORT OF THE SALAR JUNG
Museum BoARD

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhenda Misra): Sir, on behalf
of Shri Hajarnavis, I beg to lay on the
Table a copy of Annual Report of the
Salar Jung Museum Board, Hydera-
bad, for the year 1963-64. [Placed in
Library. See No. LT-4367/65].

12.31 hrs.

RE: SITUATION ON KUTCH
BORDER

Some hon. Members rose—

o W wAFT Afgar (Far-

@) WA WEIRA,  TIW HAT

weT  WEWRYT A AR A9
W aE d fmEae. ... (g
wig)

TWo TW  wARgT AMfgar 3w
g Az Ag wfd@ afw gam
aEer # o gfad

st gFR 91 wgEm ()

X TAM  Hal 99 FIH IIT I

qEAYT FTAT OAEA @Y 9@ gArdy

el ¥ 397 9% 1@ I T@ qwHn

FE& | AN g9 1L qqq GEEHT

@ FE o WmE AR WA
L G

Shri Vasudevan Nair (Ambala-

. phuza): May I seek a clarification?

Mr. Speaker: No; no new
ment has been made.

state-
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Shri Vasudevan Nair: Some propo-
sals have appeared in the newspapers.

Mr. Speaker: He has said what his
stand is. I am not concerned with
what the papers say. (Interruption).
This House must take for the present
what the Government says....(In-
terruption).

Shri S. M. Banerjee (Kanpur):
Kindly hear me for a minute.

Shrimati Renu Chakravartty (Bar-
rackpore): The point is not about
anything which the Prime Minister
has said. The other day he said that
he could not divulge the cease-fire
proposals made by the United King-
dom. We find all the proposals have
come out in the newspapers. He
could not inform Parliament. He
could have easily said, “We have not
accepted them but these are the pro-
posals”. He could not do that for
whatever the reason may be. But it
seems {he papers have got it and
have published their own thing.
Either it has leaked out from the Gov-
ernment departments or the Secre-
taries or from the United Kingdom.
That is why Parliament fecls agitated
that these things should be placed
formally before Parliament making it
clear that we have not accepted it
rather than come in a roundabout way
where the press actually use these in
order to build up public opinion.

Mo W "R Wfgan . weAw
#gEm, # Y faoma &1 ux IqA
T2 T gA AEAr F o Ay freea
faa fe g Y A 7 0 3w fean
g agfaar g “mR Y gEal—
FT29 T AAeE ST5 F AT A

“Although the House may find
it a little difficult, as I do, to
understand or explain the differ-
ence between a decision not to fire
and an actual cease-fire—I think
that we may call this a de facto
cease-fire—we are less concerned®
with semantics than with the fact
that, as things appear to us today,



13789 Re: situation on
[=re =t wAEgx fgan)

there is not only an actual stop-
ping of firing but a general desire
on the part of both Governments
that nothing should be done to
aggravate the situation.

In this connection, I should like
;0 pay my tribute to the tremend-
ous work of the two High Com-
missioners, who met for seven
hours to try to sort out the diffi-
culties.”

g @ faqqq agF & 77 § N f
faaga g7 & faams qmar &1 g
Nt wFR s &5 a7 R
Tér g g, wfer 99§ faaga
g% & M @2za A 0N w1 fgaga
garr Ai & 1 fqadz afwearant
FEgH R A @A FAF qEAG
& ma w1 A faT g7 & {5 qar
¥ FATIT 3T AF WAT ART A
fgamr qwr A faad Iwr a3
A TR T F WA A Iy
¥ faarcdz FF % fao o I F wamr
q&A az 741 2 fF o117 wAT AT A
AT AL ATAFCRE AT fATR
arr wAIEr w7 w o mAEd F
Fr ¥ A g1} g giga

Fqw wg frmw 20 famwiz aofs-
@AfAgT  F FEA H O, FAWIZ B
ar srgdr AfFF L ag FX gATy

adY AL @ra M 27 A7 gag arg
1 fram qEy oA eI gEF
&Faud AW arai @y A ¥
qraw gz ¥ 5 oifeaw e
gart wgrw o famedz & Ay
wmE ffr @ 9 W ag AW
F ofFm Fra d vEigw IR F
a Y N owE wE way E fE
|l AN FT oA 2 @Y ag
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g 9T faAgs a7 F@ § *9ife
% 3w ¥ 1960 Ay F —

“Exploratory discussions regard-
ing the boundary dispute in the
Kutch-Sind region showed that
the differences between the Gov-
ernments of India and Pakistan
could not be settled.”

18 &ZHA F1 @A A E afew ag
giafaae @1 §aw 2 1 §@R
@W fag 3@ F T T@Ed F b
g afed we ama F QY awal
FEY gu st Aaw WAl 90 qU
3R faw ¥ araelq wAr amfey ) &
FAAEME | MIAIXAFAE |
AR faams @7 F @ T G A
afaF § ifF A AT T Ty
g 3w awm A #r Afaw
g M gt 9 fadg ¥ F fag
d370 & IA A S0 A0 wefgy ) AfAy
oT WT ATT@AT F7F g faamwi
FTq AT |

g TAFT P W@ E Az frex
2530 HI7 50 4T Fr qqUIfa 1
W E ) FiogA ATAT A Az @
qiATE & AWMI A A1 awAT q fr
FE AT I FT FE FIAAT FAT FT
S &2 FEIIfas d9E w0 R
[ FE WL A AT q, g
I ST AT, FAT X AT FG 0
aZ A AMAT I TP T Z 1AV
affE . 9T agi e awrs I Tfey
frager  awd ¥ 9@ aAEN &@
e #t fqon v gy . & a7
T w5 gz oA w1
@ & & frfg s g @ 7@
FTA A 4 T FA F AT w7
g ar dmr favig T F S FQ
AN W FTAT & 7% favig FT F gEAr
g w4 0§ g3 A g
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gz fad wafad qan e o g fe
TATFRHT G I R WA H | W
frdt 7 W@ fw fegma A &
wffmm 3y 9 3o W 9@r @ W
geed Fivg, I WR g F1 S
T AE F A Y AL FE AT )
gaz § ag AeAT ¥ wg Afew dfw
% 39 w@AIT T A @Y AW AIEA
ar ga wmoaa oy o & 1 gETd
qT A=B FS Y AGT WG, EAR
g ot ame) Y | §g fgy W
Ay & #wv ag Far &7 S g
agi fa% qHEE FIT FTEAE w0 qTHAT
qr 1 g WA AR wEEw s fE-
@A F1 g ag Tfernd #1 @
WA #97  femr S @ 3™ #+¥
.90 zgigw AW @ fEr 9w
¢ wiey worg wgmE 9O gw At
g wW @A ) 6T wgar
N I AFAT AGT F AN | qE
o § fF TR @ T 41 w7
F AEAFTE L qE THY FWT AGY
FH 4t 1 gty dERET F<E
W U g9 FOFF | TUW AT
agw ¥ A gF oF WA F@TF |
2% qEET W9 T NG A B
AT qF & qGIC gH ART AT WIATRY
gfew  fear @ 9 afew w7 W
FTAAT WA dFe9 Wi ¥ W
sy fom ¥ ag favig = oo
B MR I3 TR F7 |

(%% wmdta gzeg @E 3U)

weow wi\Ig . AT §9 97 989
g ?

At owed (femme) - ATH
g3 d) o 4z FT wfed a@ @
ST ey
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ot swftT grea (fasete ) ¢
Ifaa ag Ar fF w1 w qgd FOWT
e faq g+ w9 a1 D fa=
q= AA |

st gww W FoAwm . W
WEET, U UF O "eEed &1 dae

goltgm ¥ fao wafy Tl
CeCill
sty fomd (HiR) : weaw

ERa, W §% g A WAy
Afea & FWr 3T B @I G W
g

Mt "o Hlo =AW ¢

T

wOR WEET . WIEY, AT )

5 "o Mo wAWT : H &3 A
g !

weIw  WEWAT . WM 43 gu
§ afer 37 " Wy

st "o ®Yo wAN : & St §B
FEAT § AZ THOS g AT § AT
wa AmFE AR W § o
@ E, fAdm wwETE L.

Mr. Speaker: Would the Prime
Minister like to say something?

The Prime Minister and the Minis-
ter of Atomic Energy (Shri Lal
Bhahadur Shastri): rose—

st wq fwad : gEE @A TD
FEy iy ar ¥ wEmT
Shri Ranga (Chittoor): The Chair

seems to be completely usecless now
(Interruption).

ot wy foam : Zar AR A1 A
Tz Ht ey 7 oAx At v aEA
S w9 om § Hfw afr g A
dr & A W A1 OTad EET 2.
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[ 71 fema]
oy F1 A% fawerfase T8 &, @i
Jz3 F IO |

Shri Raghunath Singh (Varanasi):
Mr, Ranga has used the word ‘use-
less’. That is objectiomable.

Shri Ranga: I said, helpless. In
the House of Commons, sometimes
they meet  without the  Speaker.
Here, we have the Speaker and we

are making him helpless.

Mr. Speaker: Though he might
have desired to hclp me, he has used
the word ‘useless’ .

Shri Ranga: I meant ‘helpless’. I
wanted to help you.... (Interruption).

Mr. Speaker: This is not the case
of Prof. Ranga alone. There is no
respect for the Chair.

Shri Ranga: Please don't say, Prof.
Ranga alone.

Mr. Speaker: That is gone now.
That is beside the point.

There is no respect for the Chair,
no consideration for the Leader of
the House and no grace left even for
the Rashtrapati. Even ordinary
courtesy that is to be shown to each
other is not extended. I do not
know—I should not express it—what
would be the future of ours in this
respect, how can we run this demo-
cracy, if the Chair is also not obeyed.
whatever might be his faults, what-
ever might be his failings. At
least, at sometime there ought to be
some check that must be exercised
by the Members themselves. When
I just make a request to them, some-
times I might say that I am even
ridiculed. I have felt it so many
times. But whoever he might be—
if I am not fit for it, another can
come—and whomsoever you might
put in the Chair (and this House has
the authority to put) he must be res-
pected; then alone the proccedings
can continue, and otherwise not. If
every time, everyone, whoever he
v 'ght be, desires to speak and goes
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on speaking, there is nothing that I
can do, as Shri Ranga says, for I
am helpless, and I do find myself
helpless in certain cincumstances. If
a Member goes on speaking without
listening to me and he asks me that
I should sit down because he has to
say something, then it is a  queer
position that is crcated. 1 do not
know what impressions those who
see us might carry about us and
about what we are doing and how
we are conducting business or trans-
acting businesg here.

Shri Harish Chandra Mathur
(Jalore): We are all very anxious that
the proceedings in this House should
be conducted with great dignity and
with great respect for the Chair, We
would certainly like to subscribe to
that position and in any manner that
you like, and I am sure that all the
Leaders of the Opposition will rise
to the occasion, and 1 have not the
least doubt that they will help the
Chair in enforcing dignified behaviour
in this House. I would only request
you that you would kindly not per-
mit anything which s contrary to
that, and we shall alwayg rally round
to your support.

Shri N. Sreekantan Nair (Quilon):
Yatha raja tatha praja.

Shri Hem Barua (Gauhati): 1T
wanted to put a question asking for
a clarification but I would not, 1n
view of what you have said. But 1
think I have a right to clarify my
position, for it was because of an un-
happy incident like this that I was
suspended for seven days. I do not
weep over that, and I do not lament
over that. But then I say—I hope
you will excuse me for saying lik=
that—that there is an impression
created in this House that there are
two sets of principles for two sets ot
Members. When I say like that, 1
say so because I have felt it in my
heart of hearts, The other day, when
I put my question, it was a very legi-
timate question, and the fact that it
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was legitimate was conclusively prov-
ed by the fact that the Prime Minis-
ter, on my insistence, gave wu reply to
that. But on occasions, I am afraid,
—we want to help you in maintain-
ing the dignity of this House, and
the appeal you have made just now
has struck the cords of response in
our hearts; there is no doubt about
it, but then at the same time there
is this feeling—often we get an im-
pression, particularly I get the im-
Ppression, that you allow some people
to raise a matter although you do
not allow other people to raise the
same matter whenever they want to
do so. It may be that I may be wrong
dbut I have that impression. If you
can dislodge me from that impres-
sion which I am collecting, then 1
shall be the happiest, but I have that
impression and, therefore, I have
placed it before you Hor 'consider-
ation.

An hon. Member: What is it that
he is saying?

Mr, Speaker: Let him say that.
Now, Shri S, M. Banerjee.

Shri 8. M. Banerjee: I only want-
ed to know from the Prime Minis-
ter about two things. ..

weaw AEREY ;- & AT ag #®Y
FA FIA FY AT A X g,
AfeT w9 a% g19w ¥ 72 A & &
& fr gram ¥ fefrdft vaet wifgm

st @o Wlo TAAT : FH W A
gt ®99, & IOET e & |

iy aurd ;. Fg Ofsw fF oo &
Fai A1 A

o Wo o AN : meAR WY,
oA A FE( §, IHG AW A
g F ATg w9 F frA w6 A
T & 1 X wg ¥ g7 w9 & AT
g f& o &l o qam g,
Ty 3N ¥ grEew A 2, 7Y 39 ;ArAt
& ar} ¥ 9Tl & "9 # IAFT ML
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QU gt & 1 faw S o gF =
2, & 9% o gy e & e ®)
AT A 5 e gt w1 gt
WY I AT & 98 7 799 (5 g #Y
TR FF a0 wifow 73 & ar 7w
F g AT AHIT AL @ & 1 seqw
AT, T S & & e & @y gfedde
g AT AW uaArzAde qifeat § faeam
T@AT E | W9 Fq AT KL FA0q 9,
aY AOF gAT FY qUAT R /Y7 I
arerT AdY i, a1 ;T |=wr € )

o AMW : gsqA WEEA, AT
T 99 ¥ a8 wer Arar & fR e
T § SEd FY g § 41 g i A
T g F1 39 w7 #aT w@q | ¥
o1e W fazaa & o & T 5 W@
g g fF 919 2w & ama w1 aAe
oY §, T IT FAS § w7 @ g
& oY g T ¢ | i aF W9 &
HTH &7 9419 ¢, 9 § 9Z ¥1T HT I
o §, AT & mEr & R ey
T AT & | AfET o9 qEeEt F R
g F A T U FY FTIA 7 A W
¢ A7 TR 39 A R @) g e
W A T, a1 qEEr AE T f7m,
wife T AT OF F1 A FIG X
W T T G, A T negafa @, 7 ag
qifatdz §, 7 127 &, 7 79 § W)
adrem g

st Wo wo FR¥ (W) : wmaw
wgiza, & v fraza s7ar g g iy
ot gw A A o g Al

wouw wpaE & A1 gEwn g
£, &fe ot o freraa § fr o arein
A7 T a7F § Y A1 §Y A1 %
FT o ¢

of, Ao Bo TEE - & AT 2@ T
TF W AT AFAT ¢ | :
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weaw wHew R g A A
QAT A2 &, AfeT faa 0% 7 s
T Fg & §, 98 AF TG & | WA
TIET AT FEAT ATEX & |

st Wo ;o fa¥ : WeAW wWEKT,
# 7g 7€ Fgan f6 o9 gEr AW gA
T & T I gred ¥ DY a0F w9
w®E | uF alia &) 43 & fF 9399 e
& foq @ & afs &% qw ¢ ax
2 0 W A W@ A T §
wa Al gg & 5 & @y & 57
faeers: o aq & W9 £ A 9 F 7
T | gEY awg ¥ 3 9T grea d4T @
W & A Fa ¥ o w3 @ &, gafan
qgIEd g e wa gree # s fradar
oF & fagm, a@r dfee ot 3| w0
AT & qTG AT FIIC | LA I
Y qILA ¥ AL T I, a9 QT
g g fF @3 g #T W gwm
W, AT Ry AGA B HIAT aTH AT
o R A a9 wE S

o T wANT Mg : @ ww7
at wmr qF WY wg A dfeg

weTw WEWW ¢ AE, W ¥ agd
&g foar & | & wowr a-AE 96
¥ wwar g

o W wAIge Mg - F g

=g ¥ TO FEA AT E

qeIX WET . qAY SART qAG
wAArg wgew ¥ faar @

£y ZrIW & ATHA Y AT 7 2,
I|Y AT AT AT qEA wAr F—ArA
I F AW FAT &, AT AT AW w0
2row g & fF Y I & faearan
&, 9% e Ster faAar g oot s
& faerr }, a7 @ owar €
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@l am s g frsf o
fafados & 9t 5@ @2 AW &, T® 7]
Ao gEd B ag fFA ST R ¢

st Ay femd : 7@ T faegd
&

HETH WEIIT : WAL A I Oz
g, @ 77 A W F A9 & frwraa
F @t Eroar o

oy wy ferma - w9 fowmm wrd
T FT @I | AT °7 F A fa@m
FIA 4@ T | 7Y T A Tl av
LG

qeqy WFNIT . [T AT AL q19
ghasrs W@ &, 91 az fmrsraT s A
JET FY AT W R

A g ag w2 T & R A
Y wwy, T§ 3E9, W §, fm &
T § WEAE 99 IHT qgA SATRT THRAL-
qET AT =T g § A T 7AW
faor ¥ arq # frsrerar 913y §, w@fg
§ ¥T FgAT oY A AY ok 39 T
AT AT FF AT AE FT A E

o TW FANT Hifgan : §5 7R
T § FAOw "EEg |
TETA WL : AT HIT OO AN

@ w7
o TW wAgR Wifgan . @rHw

g g afed & farsa war g A ?
qeIw AT

o T wAGT Wfgar : =9 a7

werw wgtad - fRrar g o w9 &
LI L C A
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o T RANER Wifgw : g T
¥ g g @ A

eI WEAT : TH AFE H A
T g awar § | @@y mfugw @
woat foer @ foT iy o,

o T AAEL WHEAT : 58 Avag
¥ o qR A gAr g

wsaw 7T agd A & I
groa & ol adi ga awar §

Mo TW FAGL Afgar: @@ Fr§
FArar J@Y e

weay wgEE AT TR § A &
AR T FIA T FIfore T ) At
qrq a1q & g F7 37 AT g fR A
oIEHT 41 @ @ g1 FT FIAAT AR FT
7 A9 AR QAT ) ST AT HT AR
T F AT AE F7 I IAET§ AW
qEET AR & W oard A A A
gaa | ag foeme & wwad &1 adY
W g o & 9a% arq o fedt & ang
#¢ fey feam At famae 3T §
A & @g g vy fow oFEa
qrgAn g qa i fowmw darew ¥
@ FW W § AR AT A
fis & 19 TR 97 99 a1 qF W0
R g fasft § 1 ag & fowraw g
¥ FAT ARG | T I fea ¥ T R
gfy w1 faere @ 917 7 f@ & faamw
Y guaAT | 71 F A9 F 0F a1 qqE
AT FEAT E

for aver & wvare afgam aga saret
wFTEfes Wi W1 9 &1 1 ot aiferde
# a0 8, 3% IR 7 & AT o
9T AFAT & | W IE qE OIATRAZ
o unT 79 w1 @ 43 @ I ]
& g 7 94 A1 T AT qivAA
& fer ot 77 zm T A A A AT
a1 WY I AT B T AT SETET A%
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X 517 g wTH T gHd | FAT AE FW
wr qfws gar

oiow qF Wt afea? fer § & @
I 9T I Afeq fom N o g
ot T9AT 8, I 97 9 o W99 |

«ft g f/Z & grow #7 aww
& wraat qu favare femman § f5oed
wmE Ay g wriaf @ s g
QT FART OO /1L W 0

5t Ao Wro qANT : OHl Fu Rt
7 fawm feamn § o O @A W1
foer STETUET e St ¥ faT 2, 9@
F1 AR § ITE W HEET FAT
argar § w7 & w1gan § ¥ ag 3% 9
T FU TH @A araz g fo ¥
i fafewr wmew & fmwr fow
ARt § yrar g AR famd et
e wEE, ¥ ommwt W q9e
e WY foar @ afew ag o3 oo @
q o T qraT AR, R W A T 0w
N AT IR A &, TR gw & w41 fgwmar
T § ? wmae a@gy a9 feymar mr
g " aifedz w1 3w A1 Tad are
¥ agern 3t T WA car @y Afe
TR ATH Sfedr # S oamn @ AR
wTaE AT wEarl # W AEvEE
ST & a1 § #4798 aEy @, w;
@ At & wmeew fafew qveTe &
gt §, e agr A mE & 7 g 7
T OE M FFE L

@ A fam A 7w & g
AT FTH{OA FIA1 ARATE A7 ATA T
AT 7 57 wegrEn A At fAar g ——

“Two more things have hap-

pened to add insult to injury.
First, the U.S.A.-—without hav-
ing had any opportunity to in-

spect the  site—hag informed
New Dethi that the  Pakistanis
are already pulling out Paiton
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tanks from XKutch and there is

nothing more that the U.S. Gov-
ernment should be expected to do.

Secondly, at a time when the
Pakistani ynvaders were rolling
down Biarbet and Point 84 in
U.S. Patton tanks, U.S, represen-
tatives were  ‘warning’ Indian
officials that the U.S.A. would
take a grave view of any Indian
attempt to hit back somewhere
other than Kutch. The irony of
the whole thing is that these
statements are made at a time
when not only were the Ameri-
can bombings in North Vietnam
continuing but U.S, troops had
gone into action in the Domini-
can Republic”.

1 want to know whether this is
.correct. Who were these American
representatives who  were bullying
our officials? If this is not true, ser-
ious action should be taken against
Shri Inder Malhotra or the States-
man for coming out with such stuic-
.ments. This is a very serious matter.

Shrimatl Renu Chakravartty: Why
should action be taken against Shri
Inder Malhotra? Action should be
-taken against Government for not
taking action against the US. Em-
bassy here.

Y W wfeaneR o SEt %
qEAT # O FT ARAF § T X B
% @Y § @ A9 aed § ) SRl a%
&% wed A am g, Hx v o,
o 3§ & W § HF s g
fir 9@ A% F© T(AT 99 T § T4 A%
F 7 MeET # g qE@T T
o7 IO &TEA W 7@ §FAT g | 99
¥ ¥ 7 @ ard ¥ N qw wg T
F o & of g A § ) S A FwTow
fr 9Fad 1965 1 @t qifaeE 4,
ot feafr o, Ty AT & A § AT
;ﬂqvﬁmrﬁﬂ'ﬁ%lﬂ'ﬂﬁﬂ"qr
qg%rtﬁfarflfmnﬁmﬁ,nsm’f
¥ g Tt & aw v v g d
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I3 39 7 9% 990 37 g™ 7 A
¥ Far &Y wer frowwd 3o A
faega mora &, $9 a17 ad) & afew @@y
¥ FrEF IAET qOF FEY AL @
qFAT |

[ qAF To NFo WIT WGATT FT
g & FrE FaT FZAT 2 F I@Er QO
fedea At sty 78 @ar § wfe
F1E g0 UHo F a1 fwdY szt & ag
FigA ° fF wroa W w1 @ ¢ ar
WTE  gE WAE WA FY S ar
It “faArE” AT 41 IART IETA
& T, @t & agar wear g fF 3
TERA A5 FE @ gH F9 TG
F AT § 7 FE AHAFA T FE AR
gq awg @ fFdT amq £ Fga g T EH
7z quAx § fF ag ga faams
FAR IW & fEams gark e & fawrs
M AT § AW gW IAFT AT &Y
dare @ OE

wt Ay fowd : weREe F A
% Fz T FEr |

t aIn®Y ;. A AZEY, W

wsaw WEYAW : HT WG G A
o7 § T g AT g

weTet WENAT © FITEY wAt 9 A
a7 § AL SNFT AT qFAT §

off aTmt ; wATE FT o & A
fear &

wers W@ . UF /T 45 AE |

ot amlt A d1 ag g
drar ¥ 1w fom 90F ¥ T 6
§ T ¥ & A g|r ¥ )

—
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Mr. Speaker: I have to infor the
House that I have been informed,
though unofiicialiy. through the Law
Minister—I have not received a re-
gular summons from the High Court
—that a writ potition has been filed
against me, the House and the Prime
Minister. 1 have to get the permis-
sion of the House to put up a defence
there. I hope the House will
agree . . .

Shrimati Renu Chakravartty (Bar-
rackpore): On what matter?

An hon. Member: Who has filed
the petition?
Shri Hem Barua (Gauhati): And

for what?

Mr. Speaker: Shri Madhu Limaye
has filed a writ petition before the
Circuit Bench of the Punjab High
Court that he had a constitutional
right to table cut motions......

An hon. Member: The court can-

not go into this matter.... (Inter-
‘ruptions).
ot vy fawd  (§AX) : ag @@

HITAT FT AUATT FT e 8 |

Mr. Speaker:....to put in cut mo-
tions, that he had put in certain cut
motions and that they were not al-
lowed by the Speaker, and that the
Speaker, out of malice—there is the
word ‘malice’ also used in one part-—
had disallowed him certain facilities
that he was entitled to under the
‘Constitution. It is a long petition.

1 hope the House would give me
permission to ask the Law Minister
that proper representation be mad»
there in the court.

The Minister of Food and Agricul-
‘ture (Shri C. Subramaniam): Are you
subject to the jurisdiction of the
court? Can the Speaker be hauled
up before the court? That is the
question. I respectfully submit that
it will be incorrect for you to gu
and make appearance there and plea
there. )
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Shri Shivaji Rao S. Deshmukh
(Parbhani): The question is before
the House is not just one of putting
up your appearance and a decfence
there. The question is that a Mem-
ber of this House files a petition in
a court attributing malice to the
Chair and serks reiicf whic he has
got to seek before this House. I
submit a Member who does so com-
mits a breach of privilege.

Therefore, the issue has not to be
looked into of the 'mere filling of a
petition.

13 hrs.

Mr. Speaker: That will be a differ-
ent thing. We will look into that
afterwards.

o X FAYT NfgA (FAETR) :
eyt WErEd, WA sorad & b
s far

wETR AR - HT qH TF 0% W
¥ gm &fa

Shri Hari Vishnu Kamath: (Hosh-
angabad): On a point of clarifica-
tion, may I know whether the writ
petition has been admitted, secondly
whether a notice has been issued to

you or to the House or both, and
thirdly the wording of the notice,
what it says?

Shri Shivaji Rao S. Deshmukh:

The other remedy open to this House
is that this House can direct ‘thz
Member to withdraw the petition that
he hag filed, and his refusal wiil en-
tail suspension for a period which
this House will be entitled to decide.

Mr. Speaker: That is a different
thing altogether. The only point be-
fore us is whether we should repre-
sent ourscives there, and whether tne
House gives me that permission,

Some hon. Members: No, no.
Mr. Speaker: No other point should

be taken up at this momen. bgcause
it has to be seen by the court. Other
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things on merits we can discuss after-
wards. At this moment they should
not be gone into. The only question
that I am asking here is whether 1
have the permission of the House lo
ask the Law Minister to arrange for
our legal advisers to be present therc.

Shrimati Renu Chakravartty: Tuc
Law Minisier is not here. He hus
very little work. I do not know why
he is never present in the House.

Shri Khadilkar (Khed): In the
Bombay conference of  Presiding
Officers you had very clearly stated
the constitutional position regarding
the legislature and the judiciavy. Tt
is a well established thing that this
House is supreme or sovereign so far
as procedural matterg are concerned
If there is any grievance regarding a
matter of procedure, is it open to tne
High Court or any authority in this
country to entertain an application?
If you put in an appearance, it means
that we are bowing down before an
euthority which we have challenged.
50, that would be contradictory. 1
would, therefore, plead that, before
©“ing a decision, this matter must
b, ciarified.

Mr, Speaker: We are not going into
the merits. It is not known whether
the High Court would admit it or
not. Therefore, we ought to wait and
not express any opinion at this mo-
ment. It is something intermediate
between admission and hearing, be-
‘ause we have been asked to appear
to show cause or explain.

Shri Surendranath Dwivedy (Ken-

drapara): It is not necessary that
you should appear at this stage.
Mr. Speaker: I have not got the

summons, therefore I canno  say
anything, but the Law Minister in-
formed me that they want to  hear
whether they have jurisdiction. Tha®
is perhaps the stage.

Shri Frank Anthony (Nominated -
Anglo-Indians): May I make a sub-
missio? As far as I can gather from
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the papers, the application or petition
has not been admitted. Only a sort
of ad interimm ~how-cause notice has.
been issued to the Speaker. But a
basic issue is involved. As far as
I remember, cven in that privilege
case. the Supreme Court has accept-
ed he proposition that as between a

Member  of the House and the
Spcaker, no court has any locus
standi even with rcgard to an ad

interine notice. Why should we or
this House subnut to the jurisdiction
of the court? Some one from the
Government may go ihere and have a
watching brief, but 1 think 1t is quite
wrong cven for an ad interim show-
cause notice to issue in a matter bet-
ween a Member and the Speaker in
the House.

Shri H. N. Mukerjee (Calcutta
Central): Unhappily we are having
10 be accustomed to all kinds of
things happening in this «country,
and especially in this House. We get
a Member, during a session of Parlia-
ment, going to court for relief in re-
gard to some procedural disadvantage
he is alleged to be suffering from. I
am not going into the merits.

We see again the Law Minister who,
as my hon. friend said very correct-
ly, has very little work from what
we can make out, communicating
something to you, and choosing to
absent himself and not give us the
story which should not have come
from your lips but somebody else.
The Law Minister has reported some-
thing in an offhand way, and you
~onsider it important enough to com-
municate to the House and even ask
our view as to whether you should
bo represented in court in view of
this particular proceeding against
you. I do not understand this kind
of thing.

Mr. Speaker: I go thcre only a: a
representative of the House.  There-
fore. I have to seck the permission of
*he House.
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Shri H. N, Mukerjee: I know, but I
do not understand the proceeding be-
cause, in the first instance, you have
not got any written intimation from
any quarter whatever. You told us
yourself that it was an unofficial inti-
mation, but you thought it important
enough to be communicated because
of the wonderful things happening to-
day in all kinds of places.

Secondly, as Mr. Anthony pointed
out, and Mr, Khadilkar has also said,
it is settled law, as far as we know
it is completely settled, that in so far
as the proceedings of the House are
voncerned and their conduct is con-
cerned, no court, howsoever majestic,
has any say in this matter. I cannot
imagine for the life of me the Speaker
of the House representing the sovere-
ignty of the country, going before a
court of law to answer some pettifog-
‘ging application,

st wy fomd ¢ gt A S §

Shri H. N. Mukerjee: We are  all
representatives of the people, not a
particular Member who chooses to
arrogzale to himself that right. Some
Members in this House consider them-
selves to be the repositories of »il pat-
riotism. Some of them choose to make
(Interruptions).

o o fema ;&Y w7 frowsor
e Afara qEv

Shri H. N, Mukerjee: The load: r of
the party to which Shri Limay be-
longs, that gentleman over there, had
the gumption one day, in my absence,
to make allegations against me which
were dirty and completely false. That
kind of thing goes on because of the
kind of practice which these people
are making this House habituated to.
This sort of thing has got to be stop-
red. A member behaves in this fash-
i, contests the sovereignty of the
*Touse which is the repository of the
covereignty of the people, goes to a
eourt of law, when the House is  in
:=5sion, in order to ochallenge your jur-
isdiction. It is the conduct of such

.concerned. there is no court of
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Members which brings the entire con-
c2pt of democracy and good living and
decency into jeopardy. That is the
mater, that is what has to be con-
sidered.

In regard to what you have asked,
you shall not appear before anybody
in order to answer this kind of petti-
fogging accusation.

Shri N. Dandeker (Gonda): I have
only two obscrvations to' make. The
first is that the Constitution is quite
clear that the internal procedures of
the House are to be regulated by the
House and by the rules made for the
conduct of business by the Speaker.
That, so far as we are concerned,
shou'd be final. ’

Sccondly, we have support for that
even from the opinion-judgment of
the Supreme Court that in so far as
anvthing done within this House is
any
kind tha' has got any right whatso-
ever o interfere in the matter.

That being the case. our self-roge
pect, out rights, our privileges, our
duties, demand that you do not sub-
mit to any jurisdiction of any outside
authority,

ot a7 fa¥ (Jza®) - weme
qfEg, AR @A I AL W AW

A AT A § 73 oorw ¥ FEAr g
g mfaz = fafreze & frm oAt

T am Y gg foew fear 0 39 A

7z G 9T, I F! ATHF § 47 AT

st wifed o, B a7 =T # 1 §Ang

[ fE ars F1F a1 R W gafEy

FoTEA W AT g A & aed
Fr fF Y ft qftrie & et e
H Tt & FzTwe ¥ faw wH

I FT g AE & W W -
ZI0 ¥ &) AT At 2, et

g aft ) & awe g fE gy

qraeTa ¥ a1 uafaeet #1 g aedy

fc T 7t Fear afgy @ ma W

R ag wifew ¥ aga e §
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[+ 7 fag]
37 # FgeTAT Ffgy 9r R g
qneEaTHE 1 51T 89 &7 aoff @ fw
W T F g T fear oA

wifed o

Dr. L, M. Singhvi (Jodhpur): We
feel that pariiamentary democracy
would come to an end if this House
were in every matter of procedure to
submit to any court of law in this
country. We are a  self-regulating
body. Itis established and settled
law that, so far as we are concerned,
in our internal functioning and pro-
cedure, we are not subject to the juris-
diction of any court. We are not a
part of the judicial hierarchy in this
country., We are a court of records
ourselves. Sir, Houses of Parliament
enjoy the stetus of courts of  record.
The Lok Sabha is not subordinate to
any court so far as its internal pro-
cedure is concerned. For you, Mr.
Speaker, to submit to the jurisdiction
of any court, howsoever august it may
Le would actually be a travesty of the
principle  of supremacy of Parlia-
ment and ail the settled rights and
privileges of this House. 1  would,
therefore, submit that while the Union
Governmenl may watch the brief, the
Speaker should not submit to the

jurisdiction of the High Court of
Punjab at Delhi.
o ANTr afgar . wws

e, AN IFEAE H TF qY
I TR I A F
st 8% g1 TY & av A, fomar 3
TN FEd § TTARET qTR TN
I9 @y ¥ ) ST S 99 &
FT faa 7@ w1 oW afuw
A w @ aa g e
afrem & ware whe @ @
g oo Y g W, whear 1o
ARRGUE SR o Sh1s (i i i C L
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o T "R Mifgar : & DAY
¥ %% qar @1 91,

WET WEHRW | IEFT g4 GaT
g g

0 TW w1 fgar - oA
gT GHAT 97 5w ¥ oW A
1§ gt 7Y &, awi & sar wfey,
q X AqYA weE § |

IR ¥ g 3913 5 3w wse
&1 gewTa fan mr | & aga e
SEH § | 9 ag @y far x o

AN 9T AN T T FT =
T 3 Jar f5 @7 qEwh Gy
wey, Afw * ko

afFq 99 39 #T @@ W@ §
MmEFRFOU AT R aar
i s gw a3
T FE I5AT .

WA WD
qar g |

o T AN & foar ¢ K oo
%% f& gt g ®T & ) W A
w1 qadg ¢ AR F AR sy @
TEET DT WA §Y FAT AMGY ¢
wrT W e & A )

CEIEER R

**Expunged as ordered by the Chair.
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weIw WAGT : g gy @ fw
Tt * ¥ foRddra fear s
T

F anr ¥ wuw w7 A WA
wogft | wfed afc gy af W
daw fogmd § ot weer & war
TF qIT AT ¢ fF & felt & faems
AT A W T E

weug wgnea - fedwm § s g
T A ogETR AT A ¥ 1 g r
qA 9E AT & fE ogw e ¥ o
T K AT 7 FL | ¥EA WY
o g ?

Wo W wAge Nfgar ;-
™ ag & fFoww & W faepw
deonfraee @ s wfgw s S
qoA A § IR wwET AT AR
WH O v # faegd w9 faamgw)

Shri Raghunath Singh  (Varanasi):
It is already incorporated in the Con-
stitution under article 122. May T
read it? o officer or Member of
Parliament in whom the powers are
vested by or under this Constitution
for regulating....

weuyw WAWT 4% @AY 0F
e ST @ fF e fag S
WF 93N ¥ FAT FEST 7

gt S arfge)

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
8Shastri): 1 have followed what has
generally been said in this House. I
would like to say that I share the
feelings expressed in the House by
the hon. Members. 1In the internal
working or proceedings of this House,
this House is completely sovereign
and I do not think that you as the
Speaker, should submit to any court
or to any summons which are served

ot TgaTq fAE :
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Business of

the House
on you. In gso far as the Government
is concerned, of course we would
like to examine the legal implica-
tions further immediately, But we
will on behalf of the Government
watch the proceedings and @ think
therefore the matter should end
there. If there igz anything else we
can consider it later on.

ot vy femd : AT OF @nge
oTE Wi § )

wsuw wERT | qg A AN B
Y |

Shri Priya Gupta (Ketihar):
On a point of order.

ot ag fed ¥ @ g

Mr. Speaker: I have he direction
from the House that this House and
the Speaker would not be represented
there.

t qy femd: ¥ T g

AT |
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Sir,

wEasr WEYRT - A |
Aagfamt | @ 9% &
gfm

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairg (Shri Sat-
ya Narayan Sinha): With your per-
mission, Sir, I rise to announce that
Government Business in this House
for 10th and 11th My, 1965, will
consist of:—

(1) Consideration of any item
of Government Business
carrieq over from today’'s
Order Paper.

(2) Consideration and passing
of:

The Representation of the
People (Amendment) ‘ Bill,
1963.
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The Seeds Bill, 1964, as summoned, if necessary. I would like

passed by Rajya Sabha.

Time permitting the House will
also take up for consideration and
passing the following Bills which
have already been passed by the
Rajya Sabha and are pending in this
House:—

The Press and Registration of

Books (Amendment) Bill,
1965.
The Employees Provident

Funds (Amendment) Bill, 1965.

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, T want to ask the
Minister of Parliamentary Affairs
about the Bonus Bill, which we were
promised would at least be intro-
duced, T want to know whether Gov-
ernment woulg stick to that decision
and at least introduce the Bill?

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, last Friday, I
raised an issuc which the Minister of
Parliamentary Affairs promised  to
consider. Let me have his attention.

Mr. Speaker: 1 will remind him.
He will be very brief.
Shri Tari Vishnu Kamath: You

will, T think, have it looked into. That
was that the Defence of India  Act
that we had adopted in the wake of
the Chine'e invasion neeis to be
amended in the light of the Pakistanl
invasion, ang Pakistan also  should
come within the ambit, within the
Defence of India Act and the rules
thereunder. I do not know whether
he got lega) advice in the matter, and
if he has, we would like to know
whether the Government proposes to
introduce that Bill.

Mr. Spraker: Has he studied and
does he think that this is confined
only to the inimical Chinese persons?

Shri Hari Vishnu Kamath: Yes, Sir.
China is, T think, mentioned there.

The second point is that last Fri-
day we also raised the issue of a
short session or special cession being

to submit briefly that the eventg and
developments of the last few days
have, instead of clarifying the situa-
tion which is already confused and
confusing the war situation tended to
obfuscate it; the House and the na-
tion are naturally concerned with the
matter. Particularly, the Prime Mini-
ster himself said the other day that
the Government had proceeded in
stark ignorance of the Indo-Pakistan
agreement of 1960. That is the reason
why . ..

Mr. Speaker: All these arguments
should not be brought in. I requested
him to he briet on thig question,
namely, which Bills should be
brought.

Shri Harl Vishnu Kamath: I am
much briefer than usual. I wanted to
give the background in half a minute.
1 woutd, therefore, like to know whe-
ther the Government, if it functions
in the manner that it has functioned
the Minister of Extcrnal Affairs did
not put the agreement before the
Prime Minister nor did the officer
concerned.

Mr. Speaker: Order. order. This is
not the occasion for comments,

Shri Hari Vishnu Kamatin: There-
fore, it is all the more necessary that
Parliament should c¢ontinue in session.
That is the first point.

Then, the next point is this. After
the Colombo proposals, in January,
1963, a special session was called, ad-
visedly, by the then Prime Minister,
Shri Jawaharlal Nehru, and a short
sossion of Parliament was held. Now,
before the House, before the coun-
try, there are what are known as the
Harold Wilson or London proposals.
Beforc the Government takes a deci-
sion, the House must be taken into
confidence. Therefore, before any
decision is taken on these proposals,
the House must meet and must have
a special session, to consider the pro-
posals.



13815 Business of

Wt wemmre e (fasah)
¥ A9 & gro dagwnt WA ot ¥
geT WA § frd dag i s wg
arETEd & a1 99 #Y S Arad BT
2w adt ! dag ¥ frev ofuim
H ot w9 ag faae fegr a1 3w
wn fom awr o g AR §F
qegeq # q gag-F qA 7 A wEw
qQ—uT H1 WO Ar 2o fE gw
graeq ® fag@ awrdl F swenet w7
OF g g ar § 7 3§ F
g gw T #746) geifs 39 @
oo § Fgr ar f& gaw foig A
HTAT TS {1 Ag WEHAT AT AT
ST fvig At qar @ war oo
93 99 gz adam wfaawa arq g
dr g afadww ¥ dog-and @4 ¥
ag % f& 7w 9@ == w fafrw
® ¥ A7 1 wgie drad faorw
TN X W 494A T WEE FY
war § fowa 7w z@ glam &
w4t #1 faww @1 9@ | 99 0F W=
I35 T § AR I3 F ARG A@ ARG
# wrETg, wma IaEr ©T T §
a9 T §H TR 994 Ffaed d
wWiamN §? Fagagm g e
FIET 1 g9 g o7 wfqw i
wE wAw@ q qa g T W
wfsarzdl W Tz ATEIT GF ST |

werm wgew s oawm faw
foorg & T H % W@ W O,
‘oF faae ¥ Fgr 9w

ot g¥v WA TP (JTW) ¢
ot fag¥ mEHIR B FEE wEREY
= foid & T ¥ A mEEw ¥
&® A qa7 quafa g aw g s
A ¥ frew I ot ¥ oaw A
I AT ET ¥

qET® AAqT ;. ILiq rEfEd

q@t ¥ gz WA Iz@I § WX g
1612 (Ai) LSD—8.
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Faendd 5 gq 4w § s 9 agw
A ¥ faq w4 & 1 1@ W
T ft ¥y 2 zafaw 9@ s
T /AT & FT Gt 27

!y W wEIE ;R
ae fas A ®1 wwaas foar aar
ar AfFT I A Wit aw g A
fear mar @

LU (RO IR R GO
AN wE G Gm AR gy ofey e
9T W R | SET ;AT H g ¥
w1 gifas & 7

Shri S. M, Banerjee (Kanpur): 1
have three points. First, 1 wish to
support Shri Kamath'’s suggestion . . .

Mr. Speaker: No support is requir-
ed. I am requesting again and again
that Members should be uiri ..

Shri 8. M. Banerjee: 1 want that
this session should be extended.

Mr. Speaker: He has said it now.
These are all subjects on which votes

are not taken. What is his other
point?
Shri S. M. Banerjee: My sccond

point is this. I know that we could
not have a discussion on the question
ol dearness allowance in respect of the
statement made by the hon. Finance
Minister on the same day, and I and
Shri Na'h Pai and some other hon.
Members wanted to put certain ques-
tions and get a clarification as to why
the Government have to an extent
differed from the recommendations of
the Das Commission. In the absence
of a discussion, I would request the
Finance Minister, through you, that
he should make a statement to clarify
it by the 11th instant.

My third point is this. You know
1 have also demanded a discussion on
the retrenchment which is taking
place in the defence installatibns. In
the ab of a di i let there
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[Shri S, M. Banerjee]

be a statement suo moty made by the
Defence Minister before this session
ends.

st iy fag fagrt (795
AEr it o § F @
A% F9B TN S EET § I§ G
@ @ sy afgr arfd a@R
gt g gee & g - favaw wre
FHAF )
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Shri Priya Gupta (Katihar): Be-

fore this session closes, I desire to
have a statement made by the Home
Minister as to how long it will take
for the decision of the President of
India in connection with the age of
superannuation of Justice J. P. Mitra
of the Calcutta High Court and
Justice Rati Kanta Chaudhuri of the
Patna High Court, in view of the
decision of the Supreme Court of
India; whereas Justice J. P. Mitra
has been discontinued, Justice Chau-
dhuri is continuing. Then, on the re-
cent judgment given by Justice R. K.
Chaudhuri of the Patna High Court
in the case, Non-gazetted Staff of the
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Bihar Government versus the Chiet
Minister of Bihar, an anomaly has
arisen whether it is jllegal or ultra
vires, because Justice Chaudhuri has
been allowed to continue beyond the
age of superannuation, since he is al-
ready 62 years of age. I want a clari-
fication.

Mr. Speaker: All this cannot be
taken up now. The scope is being
widened by the hon. Member. The

Minister has just announced the busi-
ness that would be taken up next
week.

Shri Priya Gupta: It should be
included in the business.

Mr. Speaker: During
what can be done?

To T AT Mfgar (wéamae):
g # frae g A9 F qm
F AR ¥ AW N 7 IR T2 T
A ¥ § @ie 1 aww 3w oaw
F e N qF & s =3rfen

two days,

Shrl  Shivaji Rap S. Deshmukh
(Parbhani): Myself and Shri D. S.
Patil have given notice for a half-hour
discussion on the present situation in
Vidarbha regarding the tribal welfare
in that part of the country. In Vi-
darbha, there are two sets of tribals;
one set of tribals in the gcheduled
areas, and the same set of tribals in
the non-scheduled areas are being de-
nied the same  concession, and
certain facilities which are due to
them for the last so many. years. This
distinction had been promised to be
removed by our late Prime Minister,
and the Government so far has not
done anything in that direction, and’
the situation is such that there is
& hunger-strike going on and other dif-
ficulties are faced.

Mr. Speaker: Order, order. Such
grievanceg ought not to be brought
in now. How can that Be possible”
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Shri Shivaji Rao S. Deshmukh: The
Government should find time to have
a half-an-hour discussion on that mat-
ter.

Shri Ranga: You were good
enough to set apart one hour on the
last day for questions to be put to
the Government on the subjects cho-
sen by the Members. May I request
you to reserve this time for the
Prime Minister to say something and
for the Members to offer their com-
ments, or whatever it is, in regard to
the Kutch problem so that we need
not have to go through what we have
done today?

Secondly, as soon as the Prime Mi-
nister returns after his tour, he may
consider the advisability of calling the
House for a short session if need be,
to take the House into his confidence
in regard to the national and inter-
national matters.

Shri Satya Narayan Sinha: 1 do
as Prof. Ranga's suggestion about the
one hour js concerned, how it should
be devoted is for you, Sir, to decide.

Mr Speaker: I might just inter-
vene. I have not had a very happy
experience last time. Prof. Ranga's
party objected at that time by say-
ing that it was a waste of time then.
It was said so at that time. Rather
I felt distressed at that moment. I
thought some people had benefited by
those answers. 1 have gained some
experience in that, and therefore,
there would be no one-hour this time.

Shri Satya Narayan Sinha: So far
as the Bonus Bill is concerned, I am
really: sorry that in spite of best
efforts, it was not possible, and the
Labour Minister ig sitting behind me
and T asked him today....

Shn vinen Bhattacharya (Scran-
pore): Let him make a statement.
What is the difficulty jn bringing the
BillY
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Shri Satya Narayan Sinha: Within
two days, no purpose will be serv-
ed . .

Shri Dinen Bhattacharya: You
gave an assurance and the Labour Mi-
nister also gave an assurance about it.
What is the difficulty in bringing that
Bill? Let us see what is there.

Shri Satya Narayan Sinha: I do
not deny that. I have been saying
that there was some chance, some
hope of bringing it but I do not want
to say it now. There is definitely no
chance of introduction of that Bill
in this session.

Shrimati Renu Chakravartty: He
has been promising from the very
beginning, right from February,
March, April—and now we are in May
—that he would bring in the Bill. In
his speech also he said so. It is
very unfair. How can we believe the

Government after  this? (Interrup-
tion).

Mr. Speaker: Order, order. This
is a legitimate grievance. The Gov-
ernment ought first to weigh the

things and see whether it is possible
to bring it anq then make statements.

Shri Satya Narayan Sinha: [ plead

guilty to the charge.

Shri Hari Vishnu Kamath: He s
a promising Minister.

st grw w weaT : frew 3
9 ¥ Jg HHAT WEHAT IHT |7
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13821

Business of

[rreer w@a)

& 5z doa § 9y A g
TR

S gTA W EBG : Fr AT
& Ta Q@ § fr ge daw e
'ftr; I G oI ¥ g w9
L&

o MENRT . WR AR
F JTT FL wD A1 Ig g &
& @t ww ged fag fram 39
T g ?

N FER AR w@aE : qg g
T 9FET §

o AW AW 5 w5 g
g1 9T ATHT NHT FT AT GHEY

L]

Shri N. Sreekantan Nair (Quilon):
It is being understood in labour cir-
cles that the Cabinet has become more
and more anti-labour. That is the
only thing I want to point out.

Shri Satya Narayan Sinha: So
far as DIR is concerned, my friend,
Mr. Kamath, raised this point last
time also. 1 am told that there is
no mention of the word “China”
there.  Anyway, we shall examine
it and if it is necessary that the Act
should be amended, it will be amend-
ed. But so far as our information
goes, there is no such necessity of
amending it and it will be quite ap-
plicable to this emergency created by
the Pakistan invasion also.

Shri Priva Gupta: In West Ben-
gal, Muslims in the transferred
areas of Bihar are still under deten-
tion under the DIR for the last one
year. We want a final decision
about their case. They should be
released.

Shrimati Renu Chakravartty: This
is very objectionable statement. They
are making statements in Parliament
saying that the whele minority com-
munity from West Bengal should be
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transferred.

Are we a secular State
or what?

Shri Priya Gupta: I did not
they  should be transferred. They
should be released from detention
under DIR. They have been under
detention for g year.

say

A I 3T g agh

QeI NNTL  WFHAY agra g9
@ ara § fr w1 aff g oaw
AN (S I CTI e
FEA 5 3w dwd o 35 W
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Shri Hari Vishnu Kamath: ] would
submit in all earnestness and humi-
lity, Sir, that so far as the regulation
of business and conduct of the busi-
ness here is concerned, I think it
would be not wholly right to saddle
the group leaders with compicte res-
ponsibility for the behaviour of their
colleagues,

Mr, Speaker: All right; I will be
at liberty to treat them  as indivi-
duals. (Interruptions).

Shri Hari Vishnu Kamaih: DMuy I
point out that it has very often
happened that though the leader of
the Congress Party is here in the
House. I have seen many Congress
members also disturbing the proceed-
ings in the same manner. The same
rule applieg to them also and what
is sauce for the goose ig sauce for the
gander as well. There should be
no double standard; the same gstand-
ard applies to all. If the lecader of
the Congress Party cannot control the
members of his party, how can the
leaders of other parties control their
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memberg on each and every occasion?
We try to control our colleagues as
far as possible. But sometimes, as
it happens, the House is so cxcited
that ;. 1s up to you—you are the
supreme custodian of everything here
—to do what you deem fit and proper.

Shri C, K. Rhatlacharyya (Raiganj):
The last statement made by Mr. Ka-
malh should not go unchailenged. Up
till this day not one member of the
Congress Party has obstructed ke
proceedings in the manner that those
on Mr. Kamath's side do.

A 1EIR qEAmE (VAT
UTT RN WE GO VT WET 40
Mr. Speaker:

Sari Har: Vishnu Kamnath:
point out next time.

Order, order.

1 wll

The Prime Minist>r and Minister of
Atvmic Eaergy (Shri Lal  Bahadur
Shastrid: I mevcly wanted to ssy
that what Mr. Kamath said is not
entirely correct. Of course, scmetimes,
there may be ocrasions when scnie-
thinzg is sald from the opposition side
and some members of our party might
also get somewhat upset or cxcited.
But by and large, we have maintain-
ed complete discipline and we have

shown the utmost respect to the
Chair.
Dr. M. S, Aney (Nagpur): I beg

to differ from what the Prime Minis-
ter has said On many occasiens I
have found that the quorum  bell
is ringing hern but they refuse to
come out of the Central Hall. It is
a disrespect to the Constitution.

Shri Satya Narayan Sinha: About
the two motions regarding dearness
allowance and the Defence Minister
making some statement, none of these
two hag been admitted as a no-day-
yet-named motion. Even it they
were admitted, ag you know, Sir,
we are running against time and
there are only two days more. Any-
how, the question does not arise, be-
cause I am told .neither, of these
two has been admitted ag a no-day-
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yet-named motion. So far as 1
am concerned, the question does not
arise.

About the emergency session, I
made it clear last Friday also and I
repeat it today that if there would
be any such emergency or necessity
for calling a session or taking the
House into confidence, certainly Gov-
ernment would summon the House.
Government would not like to do
anything behind the back of the
Parliament. I cannot say exactly
what will happen, but if the siluation
demands, if there is necessity, certain-
ly the House will be cal'ed at short
notice. But nothing can be promised
now. I hope that that emergency may
not arise. But if it will arise, we will
have the session.

ot gETmEte s uee
wgrEr, & ¥ uF oweqt fava o
TP qgT & | HAY WEET A IW T

Farr T4 for &
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13.38 hrs.

STATEMENT REGARDING WITH-
DRAWAL OF INDIAN DIPLOMATIC
MISSION FROM SOUTH RHODESIA

The Deputy Minister in the Mi-

nistry of External Affairs (Shri Dinesh -

Singh): Government of India have
been greatly concerned at the politi-
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cal developments taking place in Sou-
thern Rhodesia. The series of mea-
sures taken by the minority settlers’
Government in Salisbury, especialiy
the electiong ordered for today the 7th
May, inidcate it determination to
take positive steps towards the dec-
laration of independence unilaterally
on the basis of the existing constitu-
tion and without the consent of the
people of the country through recog-
nised democratic processes.  Any
semblance of ‘constitutionality’ scught
to be given by the process of conduct-
ing a spurious election would be
completely unacceptable,

2. Government of India have re-
peatedly made it known that Southern
Rhodesia  ghould gain independence
without delay on the basis of the es-
tablishment of a duly constituted de-
mocratic government, elected on the
principle of ‘onc man one vote’. We
consider that the status of Southern
Rhodesia as a non-self-governing ter-
ritory, which has bcen affirmed  in
the United Nations General Assembly
Resolution 1747 of 28th June, 1962, re-
maing unchanged.

3. Tt is a 'matter of great concern
that despite opposition from the ma-
jority population of Southern Rhode-
sia and expressions of disapproval by
the international community in  the
United Nations, in the Organisation
of African Unity, in the Second Con-
ference of Non-Aligned Nations and
other forums, the minority Govern-
ment in Salisbury persists in the achi-
evement of its illegal objectives.

4. To demonstrate our strong  dis-
approval and as a mark of solidarily
with the people of Southern Rhodesia
struggling for the vindication of their
rights and in conformity with enligh-
tened world opinion, Government of
India have decided to withdraw their
Mission in Salisbury as from to-day.
The British - Government have been
informed of our decision and.our Re-
presentative must have left Salisbury
to-day.
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13.40 hrs.

‘RESOLUTION RE: PROCLAMA-
TION IN RELATION TO KERALA

STATE LEGISLATURE AND
(DELEGATION OF POWERS)
BILL—Contd.

Mr, Speaker: The House will now
take up further discussion of the fol-
lowing Resolution moved by Shri
Hathi on the 6th May, 1965, namely: —

“That this House approved the
Proclamation issued by the Vice-
President of India, discharging
the functions of the President, on
the 24th March, 1965, under article
356 of the Constitution in relation
to the State of Kerala.”

The House will also take up further
consideration of the following motion
moved by Shri Hathj on the 6th May,
1965, namely: —

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws, be taken into consi-
deration.”

The hon. Minister was to reply to
the debate.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Mr.
‘Speaker, Sir, yesterday I heard with
great attention the speeches of the hon.
Members. Those on this side fully
supported the resolution and also the
Bill while those on the other side had
joined in opposing the resolution. The
Opposition team opened their innings
by the two batsmen, both professors,
Professor Ranga and Professor Muker-
jee.

An hon. Member: And it was a re-
cord stand.

Shri Hathi: They had the choicest
words theyi coulq find to disapprove the
proclamation jssued by the President.
But even in their attack, which was
offensive as both of them are very
cultured, educated, learned, polite and
courteous, there wag a silver line and
they were kind enough to  express
some good words for me. For this

. courtesy T owe them a duty to thank
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them for the kind words they expres-
sed.

13.42 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

So far as their attack is concerned,
Shri Ranga said, and he was joined
by others, that there was no neces-
sitly of having President’s Rule in
Kerala and the majority party should
have been called upon to form a mi-
nistry or, according to  Professor
Ranga, some other device such as the
Swiss Committee, or whatever he
calls it, should have been found. Shri
Ranga also blamed the Government
for destroying democracy and not
allowing the majority group in the
State legislature to form a gcvern-
ment. The ruling party had fziled,
according to him, in spite of rcpeated
efforts for getting a working majority
in the legislature. Sp far as the
other Professor ig concerned, he i8
of course rich in language and expres-
sion.  According to him, he said,
the dissolution of the Kerala Assem-
bly even before it had meti was an
indefensible action and was the last
word in political illegitimacy.

Y g Wi FHATA (TAM): A1

F rorgfa €Y &

Mr. Deputy-Speaker: The hon.
Minister may resume his seat. Quorum
has been challenged. The Bell is
being rung.

There is quorum now. The hon.
Minister may continue his speech.

Shri Hathi: He also said that by
denying the elected representativcs of
the people the chance to meet even
once the Central Government had in
effect disenfranchised the people of
Kerala. Shri Kamath called the Pre-
sident’s Proclamation obnoxious, re-
pugnant to the spirit of parliamentary
democracy. He said it was a strangu-
lation of parliamentary d acy
and a fraud on the people.

Shri Hari Vishno Kamath (Hoshan-
gabad): Fraud on the Constitution,

. not people. .
-

>
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Shri Hathi: Yes, fraud on the

Constitution.

I will now deal with the several
criticisms which the hon. Members
have made. In the first place, it will
be seen that the criticism had mostly
a political angle—of course, mixed with.
some cons.tuiional and egal points,
but more than cons.intional it was
political—and in a qu.sion like this
it is bound to be so. T understand
it, and I would have no quarrel
about the views expressed by them.
Professor Ranga, howcever, adopted a
line of argumen: which I fail to ap-
preciate. Generally he has a method
of arguing logically and he can per-
suade his opponent by his reasonable
and logical argument. But so far as
this is concerned I do not find any
logic in his argument.

His first criticism was that it was
a failure of the party to save demo-
cracy and that In spite of the repeated
efforts for getting a working muajority
in the legislature they failed. What
can the ruling party do? The ruling
party can set up candidates. If the
candidates of the ruling varty get
elected in a majority the ruling party,
of course, comes in a majority and
it can form the government. If, how-
ever, any other party comes, they
have to stand on their own legs. They
do not expect the ruling party to help
them to come in a majority. If the
Left Communists could only secure 40
seats, what could the Congress do?
If the Right Communists secured only
8 seats, how is the Congress to be
blamed? Therefore, I do not under-
stand the logic behind the argument
that the ruling party failed.

Then Shri Kamath said that it was
wrong on the part of Government to
say that there was no possibility of
any stable Ministry being formed.
The President had before him the
report of the Governor where he had
mentioned all the facts. Shri Kamath
wantg to sugeest that we shoulq have
made further inquiries. _N’ay, the
question whether we should believe

the Governor or we should make fur-
ther inquiries was discussed when this
article was being considered in the
Constituent Assembly. A view was
expressed by an eminent member that:
it should not be done. That member
said—I will quote him because his
words are important . . .

Shri Hari Vishnu Kamath:
is the name of the member?

What

Shri Hathi:
said:

I will mention 1it. He-

“If the President receives a re-
port from the Governor, or the
ruler of a State, well and good.
After all, we have already de-
cided that the Governor shall be
the nominee of the President. If
that be so, cannot the President
have confidence in his own nomi-
nee?”

That is to say, according to that
Member, the President should not
ask for any other information. he
ohjrctinn of the Member at that time
was to the use of the words ‘“or
otherwise” after the words “on  re-
ceipt of a report from the Governar
of a Slate”. In that context, he
asked then: cannot the President have
confidence in his own nominee He fur-
ther said:

“If he cannot have this trust and
confidence in his own nominee, let
us wind up our government and go
home. Let us go to the market
place and let us go into the streets.
Let us go wherever we like, but
not here in this Assembly. In that
case, Government should be wound
up and it will have no right to
function. I am using strong words,
hard words, but I belicve on occa-
sfong such ag this, hard words are
very necessary. Sometimes it is
very mecessary to be cruel to be
kind. If T am hard todav, the House
will pardon me. T have therefore,.
Sir, moved amendment No. 224,
seeking to delete the words “or
otherwise” ™.
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So, that Member wanted the Gov-
ernment to belicve and trust the re-
port of the Governor. That eminent
member was nobody else than Shri
Kamath, This was his view on the
Governor's report at {hat lime.

Shri Hari Vishnu Kamath: On
which article? The same articie or
somg other article of the Constitution?

Shri Bsthi: The sanu article.

Shri C. K, Bhattacharyya (Raiganj):
Shri Kamath has made “kiya parivar-
than” today.

Shri Hathi* I honc now Shri Ka-
math will not persist in his argument
on this point.

Shri Hari Vishaun Kamath: Thut
was in 1948; now this is 1965.
Shri Hathi: I hope he  will  irust

the report of the Gavernor and the
facts ag stated therein,

Then Shri Madhu Limaye said that
this Matter should be referred to the
Supreme Court. Under article 356,
the President has to apply hus mind
and satisfy himself whether the si-
tuation mentioned in that article is
obtaining or not. It is not a question
of taking legal or expert opinlon. or
the opmion of the court, in such
matters.  After all, it is a decision
which is to be taken by the President
himself. 1t ne is not satisted, he
may not issue the proclamation. Tt
is only when he is satisfled that he
will issue the proclamation. There-
fore the question of referring ‘he mat-
ter to Supreme Court does not arise
and the President could not and should
not be advised to refer such matters
to Supreme Court. He has to apply
his mind to the report of the Governor
and then come to a decision, which
will be final.

Then, Shri Ranga further said that
the Governor should have allowed
some other party to form a Govern-
ment.
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Shri D. C. Sharma: (Gurdaspur):
What about his own party, the Swa-
tantra party?

Shri Hathi: They have only one
seat. I have given the figure; of
the number of seats won by the vari-
ous parties. The Left Communists
had 40 scais out of which 29 members
were in detention.  The Congress had
38 scats.  So, the second biggest
party, after Left Communists, would
be the Congress Party. So, the
second biggest party, the Congress
Party was invited or calied ypon to
form a government. If the Congeess
Party hai agreed to form a Govern-
ment, then the charge of IProfessor
Ranga that the Congress Parly is
greedy 0 power wou d have been
mo-e justified Then he could have
come out with the charge: Jool here,
th~ Conrress is preedy of power, it
dnes not want to leave pewer, altiioush
it has only 36 sealts and the Left
Cemmunizts 40 ceats,  yet instead of
2Mowing the Left Communists to
form the government, it has  formead
the ervernmant because of its greed
of pawe-. If that had taken place.
he would have becen perhaps mere
justified in making that charge. But
the Conrress haq definitely taken the
stand that if the electorate do  nct
want them to be in power and they
had not returned them in majority,
then thev wonld rather work as cons-
titutional opposition. And that is
exactly what Baldwin 3aid in 1029:
“l take the view that whatever had
been the constitutional position. under
the univnrsa] snffrage the situation
has altered; the people of thiz country
had shown plainly whether they
wanted hon. Member opposite or-
not: thev ce-tainlv do not want
me”™ So, naturally, if in the elec-
tiong the Congress was not returned
in a majority, the Congress has taken
the stand that it will work as
the opposition. That is the proof to
show that Congress was not greedy of
power that it did not want to stick to
office.

Dr, M, 8. Anev (Nagpur): Was it
desirable for democracy or not? When:
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|Dr. M. S. Aney]

they cannot form a government of
their own, thay have to be prepared
‘o form a national government,

Shri Hathi: We have seen here in a
small measure how different parties
are not able to stand togethar, not able
‘to arrive at any agreed decisions. Then,
how could a government be
formed unless all of them have a com-
mon ideology and common pro-
gramme? At the time of the elections
all the different parties joined toge-
ther in order to defeat the Congress.
They could do it. After that, they
.could not come together and they will
never come together. This I have very
clearly shown in the various figures
and statistics that I gave.

14 hre,

Tharefore, to say that the Congress
was greedy of power and that it en-
tered the Government by the back-
door—that is another allegation—is
wrong. I fail to understand how they
say that by appoinling a Governor and
getting the power of administration
they have entered by the backdoor.I
tail to understand what else would
the constitutional position be. If no
party is in majority, this is provided
in the Constitution that this should
be done. When it is done, it is wrong
to say that they have entered by the
. back-door.

The Government was also blamed
for not convening the Assembly and
dissolving it before it was actually
convened. They say that the Assemb-
ly had not met. The Assembly was
not there at all; so, where is the ques-
tion.of dissolving it? That was one
argument. Under section 72 of the
Representation of the People Act,
when the candidates are elected and
the notification is issued, the Assemb-
ly is deemed to have been constituted.
:Section 72 says:—

“Where a general election is
.held for the purpose of consti-
tuting a new House - of

. the People or a new State
. Legislative Assembly, there shall
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be nuotified by the Election

Commission in the Official Gazette,
ag soon as may be after the date
originally fixed for the completion
of the election under clause (e)
of section 30, tha names of the
members electeq for the various
constituencies by that date and
upon the issue of such notification
the House or Assembly shall be
deemed to be duly constituted.”

As soon as the notification was issued
in the Kerala Extraordinary Gazette,
the Assembly was deemed to have
been constituted. If the Assambly is
deemed to have been constituted, it
has to be dissolved.

Then, an argument was made: Any-
way, why should they not come to-
gather, meet and discusss as to who
shall form the Government? Is it the
business of all the members of diffe-
rent parties to meet and find out as
to who will form the government?
Each of the parties can meet and dis-
cuss, but I fail to understand why thig
elementary principle is forgotten that
when an Assembly meets, the Gover-
nor addresses it and in the Address he
gives broadly the programme and poli-

cies of the Government. Now, who 1s
the Government? The Governor acts
constitutionally as the Heag of tha

State and it is the Chief Minister of
the State aided and advised by the
Council of Ministers that lays down
the policies and programmes. What
will the Governor say? They will
meet together and after coming there,
what will he do?

$t wy fawd (qiF) arft
argw, & FroRt AT AE AT, L

Mr. Deputy-Speaker: He is replying
the debate now. You. have had
vour say. Please sit down.

ot vy ford - @ T ¥ @
?lmﬂa%ﬁ?ﬁmﬂww
s @ ow, W & o) W E
s 172wy A e # fFow
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Shri Maniyangadan (Kottayam): The
same thing was said yesterday.

Shri C. K. Bhattacharyya: He is re-
peating what he said yesterday.

Shri Hathi: This is the very argu-
ment he had advanced and I am com-
ing to that. When it is dissolved,
there is no question of five years. The
period of five ycars comes in if it is
not dissolved earlier.

Shri Madhu Limaye: Earlier than
five years after the date of its first
meeting.

Shri Hathi: The period of five years
is to be considered...... (Interrup-
tion). Please hear me; I will give
you a reply and convince you.

Shri Hari Vishnu Kamath: Tiy to

convince.

Shri Hathi: No, not try: 1 will con-
vince him. I have at least convinced
Shri Kamath on the point that the
Governor's report should be accepted.

Shri Hari Vishnu Kamatb: But you
did not accept my amencment. ‘“or
otherwise” is still there in the Consti-

tution. That is why I said “fraud on

the Constitution”.
Shri Hathi: This was your view.

Shri Hari - Vishnu Kamath: - View
may be but you had not accepted my
view then. Why do you want to force
it on the country? You did not ac-
cept my amendment; so, follow the
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provision in the Constitution—“or
otherwise"—which is still there.

Shri Hathi: The period of five years
is to be counted from the date of its
first sitting. That is the life of the
Assembly. If we have to count five
years, it should be from the first date
when it meets, but it can be dissolved
carlier. There is no limitation that it
cannot be dissolveq before five years
or after five years, or in two or three
years. It can be dissolved. It was
constituted, but the period between
the date of the legal constitution of
the Assembly when it was deemed to
have been constituted and the actual
date when the Assembly meets will

not be counted for arriving at the
period of five years. That is the inter-
pretation. Suppose, elections were

over on March 4, 1965. From that
date the Assembly is deemed to have
been constituted.

off gFR XF F@ATT : T T SAFY
=1 g &, gra| F wwifc A d o

Shri Hathi: But when the Assembly
meets on the 30th March, 1965, five
years will be on the 30th March, 1970.
So, that period will not be counted.

Mr. Deputy-Speaker: Order, order.
Quorum has been challenged. The
bell is being rung.

Now, there is quorum. He may con-
tinue his speech.

Shri Hathi: That was how i was
trying to convince him. I hope, I
have convinced the House as also Shri
Madhu Limaye—he is not here again.

Shri Hathi: It is all right; I do not
want your reply. The period of five
years is to be counted from the first
date of the session. As I gaid, if the
electiong are over and the names have
baen notifled on the 4th March, the
Assembly is deemed to have been
constituted; but if it meets on the 30th
March, from the 4th to the 30th, these
days will not be counted for the period

of five years. Therefore there is
nothing in the Constitution that it
could not ‘be dissolved within five
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[Shri Hathi]

years. What 1 was urging was that
once the Assembly was deemed to have
been constituted under section 72, it
has to be dissolved.

Then, there was the other question
to which s many hon. Members from
this side had also replied and I am
very thankful s all  the Members,
specially Shri Ravindra Varma, Shri
Oza, Shri Kappen and others, who
very ably replied to this point. I am
not quite certain whether the question
of detention of the Communists was
raiscd by Members really so sincerely
If thoy had that affinity, what was it
that made them, the Righ Commu-
nists, break from the Leftists? What
was the reason? The reason wag that
while the Left Communists take their
inspiration from China

Shri Dinen Bhattacharya
pore): It was never proved.

Shri Hathi: While the Left Com-
munists are getting directions and ins-
tructions from China

(Seram-

Shri Dinen Bhattacharya: How can
you prove it?

Shri Hathi: . . .when they say that
China is not an aggressor, the Rightists
did not toe that line. They do not
want to be in line with that thing.
I think none of these Right Communist
friends here will deny that on this
they are definitely not in line with
the Left Communists. They do be-
Heve that China js the aggressor while
the Left Comunists do not believe it.
They have the source of inspiration
from China. The Right Communists
have not got that. The activities
which they indulged in at the pre-
sent juncture were stated by various
Members on this side and also by the
Home Minister on a number of occa-
sions. I do not want to go at length
on these things.

There is one thing more. We find
here that almost all the Members,
each vrne of them are agitated and
perturhed at the allianee of China and
Pakistan. Has any Member from the
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Left Communist side uttered a word
showing their anxiety over this?
Nobody

Shri Dinen Bhattacharya: How can
they? They are in jail. E.M.S. has
already come forward with a state-
ment.

Shri Hathi From jail, they are do-
ing so many things. (Interruption)
The criticism that they were de'ained
only for the political purpose, be-
cause the elections in Kerala were
coming near, is completely wrong. It
was an action taken throughout the
country. It was not for Kerala alone
but it was throughout the country.

Shri Vasudevan Nair (Ambala-
puzha): You wanted to be too wise
and too clever.

Shri Hathi: We wanted it. But it
was not only for Kcrala but it was
for the whole country. Therefore at-
tributing that motive to the Govern-
ment is absolutely wrong. I do not
want to deal at length on this. There
was a motion and a discussion on this
and so many things had been said
about it.

Shri J, B. Singh (Ghosi): Have you
arrested those people who are taking
inspiration from U.S.A.?

Shri Hathi: If U.S.A. becomes an ag-
gressor, we will do that also.

Shri Warior (Trichur): They send
arms against us; they send Patton
tanks. They are doing everything.

Shri Hathi: I may just remind Mr.
Warior that I am not accustomed to
these loud tones. I am accustomed to
gentle tones. If you have anything to
say, I am prepared to hear. But I do
not want loud, high-pitcheq tones. I
can reply to any point that he wants
to make. But my nature is very
calm and I would appreciate if Mr.
Warior does it.

Then. about this Committee, a ques-
tion was raised. There are also
amendments to that. The hon. Mem-
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ber has said that this Committee
should be called always and that the
words “whenever he considers it prac-
ticable to do so” should not be there.
Shri Hari Vishnu Kamath: If that 15
not accepted, then the other one.
Shri lathi: The other one says:
“Provided further that whenever
the President considers it imprac-
ticable to do so, the reasons there-
for shall be communicated . . ."”

Both are not necessary. Then hon.
Member, Shri Sreekantan Nair, has
suggested that if the Committee can-
not be called, he can issue an ordi-
nance. He has suggested that that can
also be done. So far as the question
of issuing an ordinance is concerned,
we have to look to the Constitution.
Under the Constitution, we are giving
the President the power to legislate
on behalf of Parliament.

Shri N. Sreekantan Nair (Quilon):
Article 356 (a) of the Constitution
definitely allows the President to take
over all the powers.

Shri Hathi: He can
powers of the Governor.

Shri N. Sreekantan Nair: The word
used in the Constitution js ‘Govern-
ment'.

Shri Hathi: But the power of issuing
an ordinance is either with the Gov-
ernor or with the President. After
the ordinance is passed, within 8 weeks
it has to be brought before either the
Parliament or the Legislature in the
State. Therefore, again that procedure
of enactment will come in there. But
I can assure the House that generally
it will not be that we will not call the
Committee. It may be a very rare
case when an ordinance has to be is-
sued. For the rest of the country, the
President can issue an ordinance. I
can assure the House that we will call
the Committee. Therefore, I will not
accept that amendment.

take atl the

So far as the deveopment of Kerala
is concerned, the hon. Member raised
the question ahout the development of
the airport, the I.T.I. coming in the
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way and all that. I understand that
the State Government is also keen on
the expansion of the airport. The ex-
perts, however, say that the traffic
possibilities and other considerations
would no: justify or require facilities
for anything more than the viscount at
Trivandrum airport for sometime and
that the I.T.I. offer no obstruction.
Therefore, that will come up and I
think there will be no delay. I will
personallyt look to these questions

So far as the question of power and
irrigation schemes is concerned, it has
been my favourite subjects. Shri Vasu-
devan Nair knows that we had gone
together to Idikki. It is not only that
project but about others also we take
the responsibility.

Shri Vasudevan Nair: Do something
about Idikki.

Shri Hathl: I will do it definitely.
1 do not know the latest development.

Shri Vasudevan Nair: It is held up
for lack of foreign exchange.

Shri Hathi: I will take it up: It has
been my pet project.

Shri Vasudevan Nair: You remems-
ber wild elephants on the way?

Shri Hathi: They were wild bt 1
am a tame elephant. When 1 took
you there, I know how you were afraid
of those wild elephants. But you necd
not be afraid of me and I need not be
afraid of you.

Sir, 1 have nothing much to add. I
hope the House will adopt the Resolu-
tion and pass it.

Sh-i J. B. Singh: The Home Minister
charged the Left Communists that they
took money from the Bank of China
and that charge is totally denied in
the House. Will the Home Minister
reply to that? Wil] the names of those
who have taken money from the Bank
of China be announced in the House?

Shri Hathl: I cannot give any assu-
rance because I will have t, find it
out from the Finance Minister.
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Shri Dinen Bhattacharya: Why do

you accuse them? It is a
sation,

Mr, Deputy Speaker:
1s:

The question
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President of India, discharging the
tunctions of the President, on the
24th March, 1965,
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under article

856 of the Constitution in relation

to the State of Kerala.”

Let the lobbies be cleared.

‘“That this House approves the
Proclamation issued by the Vice-

Division No. 22)
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Mr. Deputy Speaker: The result of
the division is: Ayes: 104; Noes: 26.

The Resolution was adopted.

Mr, Deputy-Speaker: Now, we shall
take up the Bill.
-

The question is:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Kerala to
make Taws, be taken irito conside-
ration”.

Tha motion was adopted.

Mr, Deputy-Speaker: Now, we shali
take up the clauses.

The question is:

“That clause 2 stand part of the
Bill”,
Tha motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Conferment on the Presi-
dent of the power of the State Legis-
lature to make laws)

Shri Hari Vish;nu Kamath: 1 beg to
move:
(i) Page 2, line 10, omit ‘when-
ever he considers it practicable to
do s0'. (1)

(ii) Page 2, after line 19, insert—
“Provided further that whenever
the President considers jt imprac-
ticable to do so, the reasons there-
for shall be communicateq in writ-
ing to the meinbers of the Com-

mittee aforesaid.”. (2)

Mr. Deputy-Speaker: These iwou
amendments are now before the House,
Amendment No. 3 is the same as Shri
Kamath's amendment ang is, therefore.
barred.

Shri Harl Vishnu Kamath: Beforc |
proceed to the substance of my amend-
ments, I would like to raise g point of
order arising out of what the hon.
Minister said yesterday. If I heard
him aright, the hon. Minister said that
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there wag going to be an advance in
one direction, by the constitution of &
parliamentary committee for consulta-
live purposes,

A parliamentary committee is defin~
ed in our Rules of Procedure. I would
invite your attention to rule 2(1)
which defines a parliamentary commit-.
tee as follows:—

“Parliamentary Committee
means a Committee which is ap-
pointed or elected by the House
or nominated by the Speaker...."”

so far, it is all right—

....and which works under the
direction of the Speaker and pra-
sent its report to the House or
to the Speaker and the Secretariat
for which is provided by the Lok
Sabha Secretariat.”.

would not like to use harsh words,
but if the hon. Minister still insists
that the committee that jg going to be
constituted is a parliamentary com-
mittee, then in all humility I would
like to tell the hon. Minister that he
is only trying to bamboozle the House,
because the committee is in no sense a
parliamentary committee,

—

If you turn fo the Chapter on Parlia-
mentary Committees, the functions,
duties, powers and procedure of the
parliamentary committees are well
defined and well detailed in so many
rules of procedure starting from rule
253 and ending with rule 286. Chupler
XXVI of the Rules of Procedure, on
Parliamentary Committees, sets forth
all the duties, functions and powers
and procedures of the committee.

An hon, Memher: There are cnly
three minutes to 2-30 p.M.

Shri Hari Vishnu Kamath: If neces-
sary. we shall continue this dis-ussion-
on Monday. Every hon. Member must
have his say, and even my hon. friend
should have a say. Kerala cannot be
disposed of like this. I ghall stand’
four square against any such sun-
mary disposal.
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[Shri Hari Vishnu Kamath] . .
S0, the first point that the hon. casion before he proceeds to legislate

Minister should clarify 1s whether this
committee that is going to be consti-
tuted is really a parliamentary com-
mittee. I would like {0 know whether
he stil] stands by what he said yester-
day, namcly that this would be a par-
liamentary ccmmittee, If he says it
is no! a parliamentary committee, then
it is well =n2 go=d, but if jt is a parlia-
mentary committee, then he is wholly
wrong and he is only bamboozling the
House.

Coming to the amendments which 1
have moved, I am anxious because the
Kerala State, which has been called
one of our problem states, a beautiful
State, highly literate State, a politi-
cally conscious State, has been in a
summary fashion, in a cavalier fashion,
deprived of the constitutional and
parliamentary privilege of having a
legislature for the conduct of its affairs
and this has been done in a manner
which wag described in various ways,
in various words, yesterday by Mem-
bers on that side and by Members of
the Opposition on this side of the
House. So, I need not go into that
matter again. I neced not reiterate
what was said yesterday. The manner
in which it has been done has been
whollv unconstitutional, wholly ille-
gitimate, wholly high-handed and 1
might say, even atrocious.

Therefore, to make amends,—or may
1 use the word prayaschitta—for the
sin or the crime or the major, if not
monumental, blunder which they have
committed with regard to Kerala, 1
apneal to Government and to the hon.
Minister to accept these amendments
of mine, because the duty of this
House is now more than twofold, and
in fac+ it is manifold, with regard to
Kerala. It is rather unhappy and un-
fortunate that we have given only one
day or a little more than a dav for the
discussion of the affair, of Kerala. It
should have been much more.

My amendment suggests or proposes
that the President shall, on every oc-

for Kerala, consult the committee
which will be constituted of Members
of both Houses of Parliament.

The idea underlying this amend-
ment is that the President, busy as he
is, a busy dignitary as he is, may
not

Mr. Deputy-Speaker: Will the hon.
Member take more time?

Shri Hari Vishnnp Kamath: 1 ‘hink
so, because there are two amend-
ments.

Mr. Deputy-Speaker: Then he will
continue on Monday. We have to
take up non-official business now.

14.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTY-SIXTH REPORT

Shri Hem Raj (Xangra):
move:

I beg to

“That this House agrees with the
Sixty-sixth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 5th May, 1965.”

Mr. Deputy-Speaker: The question

“That this *louse s¢rees with the
Sixty-sixth Report of the Commit-
tee on Privaté Members’ Bills and
Resolutions presented to the Hous-
on the 5th May 1965.”

The motion was adoupted.

14.32 hrs.

RESOLUTION RE: DEFENCE OF
INDIAN BORDERS—Contd.

Mr, Deputy-Speaker: The Hous. wlil

now proceed with the further discus-
sion of the foldwing Resolution mov-
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ed by Shri Krishnapal Singh on the
23rd April, 1965: —

“This House is of opinion that
the arrangements for defence of
Indian borders (with Pakistan,
China and Burma) should be fur-
ther improved and their protection
should be under the overall super-
vision of the Defence Forces.”

Shri Krishnapal Singh had just be-
gun his specch on that day. He may
continue.

An hour and a half has been allot-
‘ted for this.

Shri Krishnapal Singh (Jalesar):
It is not my object, Sir, to create an
impression in this House that I am
trying to indulge in war-mongering or
that 1 want unnecessarily to create
panic. My whole object in moving this
resolution is that I want the country
to become strong., so strong that no
aggressor or no would-be aggressor
would ever try to think of coming ac-
ross our borders.

I am glad, Sir, that a few amend-
men:s have been moved, or are going
10 be moved, and I would like to make
it clear that I would be prepared to
accept the amendment which stands
in the names of Shri Shivaji Rao S.
Deshmukh and Shri Deorao S. Patil
which makes the position still more
clear.

T am glad that the Prime Minister
has made it clear this morning that
in the talks or in the negotiations for
cease-fire he would only accept an
honourable settlemant. None of us on
this side would be opposed to any kind
of honourable settlement about any
dispute,

1 am glad that the Prime Minister’s
appeal for a guarantee from the nu-
clear powers has met with some res-
ponse.

Now. before I say something about
the relative strength of the different
forces, 1 would like briefly to draw
the attention of the House to the exist-
ing situation on our borders. Our
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border, as hon. Members know, our
land border strentches to about 10,000
miles, and we have g sea cost of about
3,000 «niles., We have three countries
with  whom we have our borders:
Burma, Pakistan and China. In order
io determine what should be our
strength, what should be our prepar-
cdness, we should see how strong they
are and what sort of equipment and
what sort of forces they possess.
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Ag regards Burma, with whom for-
tunately we have had no quarrel yet,
and I hope that we shall always live
peacefully with our Burmese neigh-
bour, but we have to take into ac-
count what is the size of their forces
and what type of forces they have got.
According’  to the information which
I have been able to collect, theyt have
an army strength of about one hund-
red thousand men. They have a small
air force, and quite a small navy con-
sisting of frigates and other small
boats,

Pakistan, as we know, is much
stronger. They have a standing army
of about two and a half lakhs. They
have a bigger air force about there to
four squadrons of aeroplanes. They
have a navy with destroyers and other
ships; not a very big navy, smaller
than ours, but one bigger than that of
Burma. What is important is that
they have trained a large force of
guerillas and irregular troops, and they
are making good use of them.

As regards China, we know that it
has made massive preparations for
war in the past few years. They have
a standing army of over two million
men. Their air force consists of over
tw0 thousand front-line airships, most
of which are jets. And they have a
navy fairly large compared to what all
the other nations in Asia have got at
present.

I would only restrict my remarks to
the army. There is not much time,
and we don't have fo worry about
the navy at present, as the Chjnese
navy is not likely to come and worry
us for some time.
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Shri Hari Vishau Kamath (Hoshan-
gabad): Don’t be so complacent.

Shri Krishnapal Singh: They have
some submarines with tarpedo hombs
which may be of a nuisance value,
which may interest our merchant ship-
ping. But we cannot expect, in the
face of the American and other navel
forces in the seas that lie between
China and India, they would think of
bringing their naval forces near our
coast. They are always preocupied
with the American naval forces which
are so near to them, apd so I do not
think that they will ever do that.
Besides, they have a very long border
too. And although they have a large
standing army, they have also many
commitments to meet, Therefore it is
not possible for them to bring a very
large portion of their army to the
Indian border.

According to the information given
by our Defence Minister, they have
already' massed twelve to sixteen divi-
sions on our border. Pakistan j5 said
to have eight or nine divisions, be-
sides its air force. They too have
other commitments than the Indian
border, and it is not possible for them
to concentrate their entire force
against us. But we should not forget
that the combined strength of Pakistan
and China is formiduble—China alone
is formidable—and therefore, what we
have tp preparc for is to meet the
threat, the combined threat of China
and Pakistan. And il 1 may be per-
mitted to say so, if we are anxious to
maintain peace and do not want to
precipitati a war with
must foget the old Roman saying
which says “If you want peace, pre-
pare for war’. That is the only way
to keep am aggressor or people who
want to be aggressors, in check—deter
them from taking the intiative.

In the last two or three years, we
have increased the strength of our
armed forces. We have certainly im-
proved the defence of our borders.
But what we have to see js whether we
have sufficient forces to deter any
sgegressor from intruding imto our
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territory. There is no room for com-
placency. As I said, we have made
some improvements. Possibly our pre-
sent forces are quite sufficient, as has
been announced by the Defence Minis-
ter severa] times, to take care of our
borders and to mect any eventuality.
But are we prepared to deter any
would-be aggressor, any aggressor whe
intends to crcate trouble in future?
There I may say that we are not pre-
pared to that extent. We have to
make greater preparations. I cannot
praise the wisdom of those who
brought about the cease-fire in Kash-
mir or the withdrawal from Tibet.
Those are the two great mistakes we
made in the past and they are res-
ponsible for creating the situation
which we have to face today.

I must make it clear that unless we
are strong enough to launch an offen-
sive against any coumtry which tries to
give us trouble, we shall not be able
to live in peace, us things are today.
I cannot say about the future, but as
things are today, we must be prepared
not only to defend ourselves but to
ensure that if any country tries tn
give us trouble we will be able to hit
back.

Lately, quite a number of our people
have published very good articles. I
would not refer to all of them, but I
would like to rcead out an extract from
one a least. There Rear-Admiral
Karmarkar, one of our retired soldiers,
says in one of the letters published ir
the Indian Express of 22 April:

“Why have we landeq ourselves
in the present state of border
strife? Have we not learnt our
Tesson from the debacle of 1962 as
a resutt of the Chinese aggression?
First of all, there¢ were Chinese
incursions into our territory. We
talked but took no action. Then
our leaders made statements that
‘only a few thousand square
miles’ of ‘useless’ land was oceu-
pied by the Chinese”.

Further on, he says:

“Now our sabre-rattling neigh-
bour ottupfes our territory and
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refuses to be dislodged, except by
fighting. Why were they allowed
to encroach, in the first instance?
Have we no border patrols? Have
we no military intelligence system
which could warn us? So now we
have suddenly decided to take ac-
tion. We have approachad the
UN naming the aggressor. What
is the use? Let us smack him
down and lct him go to the UN
and complain saying that he walk-
ed into our territory and was kick-
ed out bag and baggage and that
he feels very hurt and painful in
the hind quarters”.

This is soldier’s language. But the
purpose of my moving this Resolution
is to impress upon the Government
that we should bc strorfg enough to
take the offensive if uny country tries
to give us trouble.

As regards the strength of our armed
forces, I have already said there is a
good deal of improvement but g lot
more remains to be done. We have to
recall what happened in the beginning
of the last war. The Indian Army
was only 175,000 strong. Within three
years, its strength rose to over 2 mil-
lion men, it was equipped fully and
whenever and wherever it went into
battle, it fought and won laurels. What
is more, India was not a debtor; India
had, T think, Rs. 1,100 crores of sterl-
ing balances in London after the
Second World War.

So this kind of anxiety on our part
that we should be able to build a
strong army and build up our defen-
ces properly. One of the reasons why
we have not been able to do it and
why we are hesitating is that we are
trying {o do too ‘many things at a

time. It is time that Defence re-
ceived the highest priority at the
hands of our Government and this

Parliament.

There are two ways of calculating
the strength of our armed forces. One
is by measuring the strength of our
neighbours. Capt. Liddel Hart, an
authority on militery matters has es-
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timated that for defence alonc one
should have two-thirds of the strength
of one's enemy. The same authority
says that another way of calculating
the strength of our armed forces is
by measuring the ratio of the length
of the border with the men we re-
quire. If we want to defend, as
1 have said already, we need two-
thirds the strength of our neighbour,
but since we have to prepare for tak-
ing the offensive, we need an overall
strength of three times the strength
of our ncighbour. That alone can en-
able us to ensure a safe defence. The
other method by which we can cal-
culate the required strength of our
forces is by measuring the ratio of
men to mile. We have a land fron-
tier of 10,000 miles. There was a
time when they used to have 10,000 to
15,000 men to a mile in good old days
That has been gradually reduced. It
came down to 7,000 or 6,000 in the
Boer War and other wars. Then in
the last war, it was reduced, with im-
proved weapons and greater mobility,
to 700 or 600 men to one mile
Nowadays., provided they have good
weapons, cven 250 or 200 men to A
mile would be enough to defend the
borders safely, but if we have less
than that, we cannot ensure the secu-

rity of our borders. We need that
manpower on the border itself.
Then we need reserves, and the

strength of the reserve, which is more
important, should be at least 50 per
cent of the troops on the borders. In
addition to that, we have to have rec-
ruitz, for replacement of casualtics and
for relief to our troops on the fron-
tier. Therefore, when we calculate
the strength of our armed forces we
have to build a strength which would
enable us to protect our fronticrs
eflectively.

Another point which we have to re-
member is that we have to have mo-
bile reserves. I do not know what
the present arrangement is. but Russia,
which has a tremendous and huge
army, of over 300 divisions ha? ten
air-borne divisions in its armed forces.
I do not know what the present



13853
[Shri Krishnapal Singh)

strength of our air-borne forces js,
but I would like the Government to
increase it as much as they can. Rus-
“ia has over 7,000 transport planes.
We cannot afford to compete with her,
yet we should have a sufficiently
strong air-borne force. That is extre-
mely important.

Defence of

As regards our equipment, I think
we are still deficient in equipment for
night fighting. 1 do not think we
have yet been able to evolve or in-
vent very effective infra red equip-
ment which is used in nights. In ad-
dition to that, other countries have
artificial moonlight and other me-
thods of illuminating the battle field
at night.  Night, of course, is the
time when most of the important ope-
rations are conducted. Therefore, 1
would like to emphasize that Govern-
ment should have sufficient equip-
ment for fighting at night.

Another important matter is the me-
chanised and armoured carriers for
our patrols on the border, besides am-
phibious vehicles. In Kutch we were
told the other day that the weather
was so bad that no ordinary vehicle
could move there. I believe that
other countries possess not only amphi-
bious vehicles but also hopping vehi-
cles which can go to any type of ter-
rain.  So, when we are faced with
such unfriendly neighbours, we must
hav, sufficiently good equipment.

Another very important point is the
training of our guerilla forces. Pakis-
tan and China have very efficient gue-
rilla forces. Fortunately we have on
our borders a large number of ex-
servicemen living, people who can be
traired eusily in guerilla warfare.
Guerillag have limited liability, For
a poor country, a sufficiently large
ruerilla foree is the on'y solution. We
must start training centres for gueril-
lac and increase the strength of the
ruerilla forces. We all know what
the guerillas have been doing in Viet-
Nam, {n  Malaysia, what they have
dorio cven in our own country. The
Nugas have been using this hit and
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rup tactics. It is a very cheap force.
They get a small amount, and when-
ever there is need, they only operate
near their homes, but they can be
very effective both in offence and in
defence. I think I drew the attention
of the Defence Minister to this point
about a year back, but I do not think
much has been done so far. Therefore,
I would like to emphasize now that
we should have a strong guerilla force
at our command, and not only on our
borders. But we should train some
of our people in the interior also so
that they are available when they are
required.

The next important point is about
the police. ~When they are serving
on the borders., they should be plac-
ed under the cemmang of the local
military commander, Secondly, since
their duties entail a lot of risk, they
should be better equipped. In one of
the articles that has appeared in the
papers it is said that there are men
in the border police who are over
50 vears of age. They will be quite
useful here, but on the border pro-
bably they would not prove very use-
ful.  Therefore, we should improva
our police, have younger men, and
place them under the military com-
mander.

Mr. Deputy-Speaker: 1{e has taken
27 minutes. Two minutes more.

Shri Krishnapal Singh: All plan-
ning in the army is done on the basis
of intelligence which is acquired from
across the border about our unfriend-
ly neighbours. That is a very impor-
tant point. There can be no sound
military planning unless we have good
information about our unfriendly
neighbours. As against China our
army was placed at a disadvan-
tage because we failed to get timely
and accurate information. This I am
sorry to say, has again happened in
Kutch, as pointed out in a letter pub-
lished in a paper recently.

In the letter one of the command-
ing officers has given out that there
were only two companies fighting
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against two brigades of Pakistani for-
ces assisted by tanks. That was a
very unequal fight. No army in the
world would be able to fight with that
ratio, against such ovcrwhelming
numbers.

Since there is no time, I shall re-
serve my other remarks for another
occasion.

Mr. Deputy-Speaker: Resolution

moved:

“This House is of opinion that
the arrangements for defence ot
Indian horders (with Pakistan,
China and Burma) should be fur-
ther improved and their protection
should be under the overall super-
vision of thc Defence Forces.”

Shri Rananjai Singh: Musafir-
khana): 1 beg to move:

That in the resolution,—
(i) for ‘Burma’ substitute——

“wherever  disturbance or in-
trusion by enemies or rebels
is apprehended”.

(ii) after “further improved” in-
sert ‘vigorously”. (1)
Shri Yashpa! Singh (Kuironu): 1
beg to move:

That in the resolution,

for “under the overall supervi-
sion” substitute — “in the
hands”. (2).

Sh Deorao S. Patil (Yeotmal): I
beg to move:

That in the resolution,—
add at the end—

“This House is further of opinion
that detailed survey of all the
strategic border roads con-
necting border installations
with inland military centres
and bascg should immediately
be undertaken gnd its comp-
letion eatrusted ¢n the Border
Road Development Organisa-
tion with adequatc indepen-
dent Budget provision for a
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definite  positive target of
achievements by end of

Fourth Five Year Plan.” (4).
15 hrs.

Mr.  Deputy-Speaker: The amend-
ments and the Resolution are beo-
fore the House. The time allotted is
an hour and a half.

Shrl A. C. Buha (Barasat): It may
be increased; it is a very important
subject.

Mr. Deputy-Speaker: T will ex'end
it by half an hour.

Shri Prakash Vir Shastri (Bijnor):
One hour.

Mr. Deputy-Speaker: All right, one
hour. But just one minute should
be there for Mr. Chakraverti to move
his Resolution. Members should not
take more than 6-7 minutes.

Shri A. C. Guha: At
minutes,

least ten

Mr. Deputy-Speaker: We have not
got 100 minutes; there are more than
ten Members who want to speak.

Shri A. C. Guha: Sir, T congratu-
late the Mover of this Resolution on
bringing this motion before the House
so that the Government may becom::
alert to the seriousness of the prob-
lem and may also take the advice of
the different sections of this House.
It has been a sort of a misfortune for
India that ever from the emergence
of our Independence, we have got
unsettled boundaries with Pakistan. i
think the creators of Pakistan created
that State so that certain problems
may linger on with India and the
development  programmes of India
mav be hampered due to our pre-sccu-
pations with the border problem: It
was a deliberate move on the part
of the creators of Pakistan and Pak-
istan has been justly playing the role
for which it has been created,

China is another neighbour. I should
not say that our Government was wise
enough in dealing with China as a po-
tential source of danger. In spite of
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everything that we may say against
the British imperialism of the 18-19
centuries, we should realise one point
about the s‘rategic question of de-
fence. Simply for the sake of India
they had their posts from Aden up
to Singapore or even beyond Aden,
from Suez to Malta and Gibralter.
They knew the border of India on
the North also cannot be just on the
foot of the Himalayas. It should ex-
tend beyond Himalayas. Therefore,
they tried to extend the borders of
India beyond the Himalayas by creat-
ing a sort of a buffer State in Tibet.
But in our desire for getting the frien-
dship of China we allowed that
State to be liquidated and created pro-
blems for ourselves. We did not then
envisage that China might be a source
of potential danger for India. I
think that judgment should have been
exercised on that point, Now, our
frontiers with China are very diffi-
cult and also most of these areas are
uninhabited or uninhabitable. Inspite
of our claim that MacMahon line is
our border, that line has not been
properly demarcated. So, there were
some disputes as to where exactly
the line would lie. The Government
while at least allowing Chinese su-
zerainty over Tibet, should have been
~lert about the clear definition of the
MacMahon line and the defence of
the line according to our reading of
that line. We have not done that but
we have created serious problems on
the northern side of the country.

Even when the British ruled Burma,
certain territories in the north-west-
ern part of Burma were considered
unadministered areas. They were not
under the actual administration of the
Burma Government. Now, the difficul-
ty is that there is a constant exchange
of nopulation between certain types
of Nagag on this side of the border
and on that side of the border and the
Naga tribals are in a hostile condition.
Inspite of everything, our friendly re-
latian: with Burma and all that, we
shoulq realise that the northwestern
border of Burma is almost in an un-
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sctiled condittion and the writ of the
Burma Government may not very
much extend to certain parts of that
place and it is doubtful whether the
writ of the Burmese Government
would extenq upto the borders on
their side. They have also their
own problemg with the hostile and
rebel Chins and Kachins and other
tribes on the Burmese side and if the
Naga hostiles can have some combi-
nation with the hostile tribals on the
Burmese border, that will create fur-
ther troubles for us,

Due to all these things, the border
problem of India could not be left to
the different States as has been done
so long. A small State like Assam with
very little financial resources has to
face the borders with three countries:
the border of Burma, the Chinese
border and the Pakistan border. In
all these three places Assam js hav-
ing troubles. Similarly, Tripura, g tiny
territory, has to defend our borders
with Pakistan. West Bengal also is a
truncated and a small State and it has
to face the borders of two States. the
Chinese side near Kalimpong ang also
the Pakistan border. The Pakistan bor-
der on the West Bengal side is about
1350 miles and even now it is not
properly demarcated in many places.
Particularly in places where it is
not properly demarcated, Government
should have taken sufficient steps to
protect the borders so that any part
of the border may not be in an ad-
verse possession of a hostile Nagaland.
Our Government have failed in tak-
ing those precautions about the bor-
ders of West Bengal and Pakistan.
Assam and Pakistan. I should not say
much about the western side as there
will be other Members who mav
speak about that but I should mention
at least the present problem on the
Kutch border. Kutch border terrl-
tory is uninhabited and uninhabitable.
But knowing that Pakistan has been
making certain claims over the territory
or ovar certain portions of the terri-
tory, Government should have taken
sufficient precautions to prevent any
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incursion of the Pakistani forces into
the Rann of Kutch,

Having mentioneq the failures of the
Government, I shouwld also mention
the difficulties of guarding so wide
a2 border all the time. It is taxing
greatly the resources of the Govern-
ment.

Mr. Deputy-Speaker: You should
try to conclude now; you have taken
cight minutes. I hon. Members take
more time, I cannot accommodate
many Members who have expressed a
desire to speak.

Shri A. C. Guha: I will require two
or three minutes more. Apart from the
financial difficulties, the House will
huve a geneal feeling that there had
not been sufficient consciousness of
the problems of border defence.

On the East Pakistan side, the
Pakistan' Government had vacated the
border upto about 3-5 miles by the 'mi-
nority comrmunities population. We
cannot do that; we do not want to do
ihat.  There wuas the proposal in
Assam of evicting the population upto
two or three miles of the border. That
is a human problem and I do not think
it would be ever possible. But we
should take care of one point. We
should take care of one point and that
1s that these borders both in Assam
and in West Bengal are generally po-
pulated by minority populationg of
India. That would help inflltration of
saboteurs and fifth columnists from
the other side. That is a point of
which we have not been so much con-
scious and we have not taken precau-
tions. Apart from the question of the
Centre taking over the defence of
the entire border, I would also sug-
gest that there should be some local
rnilitia. On the Pakistan side, apart
from the army, they have got the An-
sars and the Mujahids and the East
Pakistan Rifles. We also should have
a Jocal militia so that the local people
~an he entrusteq to some extent to
defend  the borders. The entire
charge of defending the border should
be on the Centre and not be left to
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the States at all. If the border po-
lice is to be there, I support the view
that it should be a special cadre of
police to be under the supervision of
the Centre and under the guidance
and control of the Defence Ministry.
1t should not be left to the ordinary
State police to protect the border.

st oiwg fRE . ARATT FUnae
TP, RAATT 77w, AT Forare faz,
F 9 gve7 get 97 v fem R, @@
Tga amfaw R, sad { ARy W
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#§ wAAW Hxeydal WERA ¥
e Fa =rgar g 5 ag ¥R gwga
F1 TFT FL AT G A T9 {ATET
F 419 §F FeT F GIHT FL | AH
FEAEEAT T9 a9 #1 ¢ {5 arfeea
oix A 1 I s fgar o
wka # wfer & | W fawr R aw
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¥ foelt @ YO 7 & 1 ST wrEAwawar
T 91 31 § 5 o wud a9 Y gy
NI 37 2wt F qar & fFogw Woww
wfE & 1 R gw T T Sew 9ea]
¥ 3, ar fex faa ot 2w & 3g ferma
gt & % ag guTQ a7 "iw JBA &Y
TEATRH X |

T USRI & §19 § qOUA GOMF FY
TEA @ F |

AT T FRET  (HAGI)
JqTeqe WEIRG, U AWAE foa
Y ST AT &, 39 faw & IaFt qurd
ar g | & gwwar g fF oo @ gl
X F I F@E F1 TAFRC T
¥ e ww F1 F1% wnafa agf gy
aifge Fmifs ag at oF Hifs &1 ™
2 g@R W gg S & M7 ar
ez WY ag A 2 R g e
gfea 7E

AT ATHIT &Y W qF A A
Q@Y &, 999 UF 979 a1 gAr 3 & fag
g gA & WX A7 78 & f& caaan
a1 & are w5 AET oY g FmrHr 9T
TR & ATRHY AT AT ATT QT WY AT
ZEl 7 gt 9@ 9T HeAT Wi
AT, G W TH AT H A6 TG
f gw oY gxy T AT Sy AT
¥ §F | qg a9 FWAT F a7 7 gt
ST qE a9 F AR F gh

XX FT g™ T T FA AT AT
A A, W7 TR ag ae g
& H arfawarT 3T g9 9% AT ATER
guT W gATT 758 F1 AW F T €T
AT wY o A1 wfurgeg s famr &,
g9 99 F1 M &1 G 4, 95 W W
favara a8 gt &, WifE ad ax @
T T FI1E A FIW FH 61 7 97T
Té T 1 & ag W agA ¥ faw AW
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[#it 7 waw FAw]

g fo gy e & ag a fag g€ W
9T @ fF aF AT srwworEat
T AW § awd gt fw ag g
F QX FGF A THA 9T HAT
sfager Sw7 A, @ ag sfuge T &)
T A 30 T F1 799 I F dHAr
g H A gl

T gfszaior T G @A g gy
T, aftey ik IEh @w
gIf Taw FT INETE g7 W E
g g ommaT ¢ fF < & awT ew 2
R ww ¥ A w faeee fear g,
a7 ¥ @7 o favg & a2 3wl § @Y
§ 97 € A1 OF g q€t @S A amg
g e gu oiffeqa &1 1 wFvaar
T FTEh AT qrfaFam # oft gy GgE
g f& &t o7 ag /e, q@_E 97 nOAT
mfygeg FAT ¥, g & {54 qar 57
ag =1z, HTAT WS wRr A

gAgETE & & wuwar g AT AT
i1 usarag fE gwag @ e
g fF A oreA g1 2§ At ¥
AT E ) gmA T AT Fq
yrfeeame, 9 W7 FA) & TG FET
g N AN A € AR owmAl &7
SA FAIT F7 & FOIT 1T AT TFAT &

g1 o@ faf@ & g gwE@
Fqew mg gramar 2 fx g omen

srarst # gre F fom, agt a% gy
& fan  fwa @&t &) wawwar g,
FA%y sgErgr 3fsw I F W oW
AT FHIT AT &8 6T T [ GT |
A AT F G Y UT A H.
Z8 g T g1 f& ofsema &
yFRAE gardl wmagNw a9,
gifrandt qegidfaga qifgna & ¥
a0 J7E & o1 1 7« waAnr fear nar
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¢ AT AT HA F7 qF FET ASSHT WA
# WA AIEAT g O gAT 4v
ax A @@ @ FE nE A WY
oF QR WHAT F gHY 90T gAY
aTa T IEIAT A F A AR TR
qAFE gnNAET ¢ fwgAaywv *
wa i FT RGO & {FAY qEwv A g
3w &Y F5EA ALl agd! & | FEA!
WA T BYAT @RI F, ATHT G 3
X gt WY & wrFnEA T § T H
gag FAT AT 9T | WEP T
BEET  WERAT FIT FT  WF AT
gl gg 97 ;@A AWT AT
Ifed @ & [rer F1 gag F7 AT
Iifed 91 WIT T7 YFT & qTH 39
AT aF AF F1 G471 A7 wifgd
ST T qEgl H T omT
g, adf, awg, m afe ®
Fgy giamE & fam adr wE
aFdr 1 arfd 59 93%t g T Q@5
W # it w7 gfqare wife wod
SATAT FT OFATT IE )

@ @ gz 2 & wihaw ar
sgary[ FAE YA AT ET F M
stfufs &1 2 =maz -y 2 f7
FH A TAT YT FT A1 WA 9T
BE w@r g zad @t aw ifage
F YR F A1Z WA FW FTAT F WA A
Fedarfrafs § 2fF smias s 7%
WA FT gEET 2, g @@a A fag g
2 AT F FUT 97 WY TZ WT 2|
IR T AR (D B Al DA TR

gOET a%aar AgY faw sy g A%
oF aF g A ¥

AT AT § gra &Y nan-
FAT gNT IW A T  WIT AT 49T UF
g fA ar oE AT EM #FAEY @
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Iie® gg 9 Al J1 gRIL ATHIT GOV
o ¥ " weqd fear mm @, a@ga
frari®r  E o1 qI AT AT gAY
Nfzat F1 A% AA7 98T,  FAFAT
TawT nFgw famia g1 s wfed fe
gAY draAt F ger Fv A feA
9T Tg AT ITET g grm, AW
fea & =@ g fx fednm fafa,
T qATHT F TGl TT FHFT W
AT wifzd, IS g gEE AT
ST AnfEw,  IAFT HETEl #)ogear
T &Y F4T 91fEA | O OF I
sfea #iw & 1 w9 aF 3 T M
3 fr s farewogen @ &g Al
T drgar & A A awe A
OTHEA F FY @ AR @ S A
% ofrfegfy orfeem R gare amaq
Iufeqa T A E AT NAF 1T gATT
T FTAGAT  IAFT FH AFIEAT
FTAT § 1 WA grT fRy A7 wewT
F1 F&H oy g Y W wv fw oF
A0 oMYE gH AM g 1 %§ &
FATO XX F1 §OF AT w0 |

Fagrmar g f&  ag 1 g@m
gare faa & gga & ama g fean g,
TER] AIHIX FT ¢ AR § AT A0
aifgr 1+ w1 afg qar femm I A
sz F1 gg g7 grm fe Avww A
3E@ F AT HATHI & AT T
FqW T W qg WA Y
T & § gHA WL |

73 weRl & 719 ¥ 1 oy @
@ i awdd F7aT g |

Shri Liladhar Kotokli (Nowgong):
Sir, I welcome this resolution. It needs
no proof that the defence of our bor-
ders, whether western, northern or
eastern needs to be improved. It has
been admitted in this House that often
there have been intrusions into our
borders and more often than not, the
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intruders do occupy certain areas and
they do not go away from there. Our
defence arrangements are such that
we cannot throw them out. It is no
good denying this fact. So, the conclu-
sion one has to arrive at is that the
defence authorities should take steps
to ensure the security of our borders.

So far as the north-eastern region
it concerned, comprising NEFA, Naga-
land, Tripura, Manipur and Assam, all
iie three countries mentioned in this

resolution—China, Pakistan  and
Puurma—surround the borders of this
rugion. Although Burma is not

unfriendly as China or Pakistan are,
the hostile Nagas, as Arun Chandra
Guha has mentioned, have been going
to Pakistan and coming back with arms
and ammunition, after getting training
and they commit hostilities again.!
India. It is through the trritories of
Burma that the hostile Nagas are com-
ing to and fro Fukistan with impunity.
So, that border also has to be protect-
ed effectively.

The peculiar geographical position
of this region has to be kept in mind
and our defence preparation of that
entire region has to be examined from
that point of view. While I do not
undermine the equa] urgency of pro-
tecting the western and northern
borders, in this region, because of the
narrow corridor and the very meagre
transport system there, it is highly
essential that there should be enough
defence potential created within that
ragion with @ view to enable our
defence forces there to ctand against
the aggression till reinforcements
through this meagre transport gystem
can reach them. It is obvious that
reinforcements in this region will be
quite difficult. So, it is necessary that
supplies of men and material for

defence purposes should be built up
there.

I do not know the details of
the defence arrangements, but my

hunch is that this aspect has not been
given as much attention as it deserves.

To protect this border, there should
be quick mobility for our forces. So,
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[Shri Laladhar Gotoki])

I wil] urge the Ministry of Defence to
construct border roads along the
entire border. I am afraid nothing
has been done and no decision has
been taken that the border roads
along the Assam-East Pakistan border
would be taken wup immediately.

Therefore, these 'matters which are
vital for ensuring effective guarding
of our borders in this very vulnerable
area should receive the urgent and
serious attention of the Government.
I am sorry to say that we, who be-
long to these areas, do not see any
signs of such seriousness being attach-
ed to this matter.

Therefore, whether  Government
accept this resolution in this form or
not, it cannot be denied that this
resolution focusses the attention of
the Government on the urgency of
safcguarding our borders, which today
are not adequately guarded. That
has been proved in the Kutch border,
Lathitilla-Dumabari area in Cachar
district where firing is going on and so
also in Dawki in Khasi-Jaintia Hills.

That is happening in Jalpaiguri,
Cooch-Behar and other areas of
West Bengal border also. Wherever

there is a chance they strike us, they
commit incursions and intrusion, do
whatever mischief they like on our

territory and go back or stay with
impunity.
So, we should have our defence

arrangements so  effective and so
efficient that we can strike them back
‘mmediately when our enemies com-
mit any intrusion or aggression on
our Territory and teach them such a
lesson that they do not dare to trike
us again,

In concluding, Sir, I request the
Government to consider the sugges-
tions that at I have made.

sy T (feame) - SuTeR wEMew,
Tw R T ¥ AR ¥ A g Ay ww
STRAT g 1 ¥ Y o Y A ¥
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srar § ) & 3w § fr awi woeR e
T9 /A R Y | I F 7 0% ToAT Fgar
o1 5 TR AT §, I FT A= 7T
Fag wFm o@r

‘T @ T T AR,
TggR & T A G o

et § qx fagar g,
A g=§r w0

aa fad #T Fg3 9 ‘A qgrgz W )
Fagmagm g fr @ gw wr A am
T EN G T CF @ ATE AR A
I 997 9@ | 9ger WA, 1965
¥ T WG F AT THH IW AR
afee ¥ g9 AW Y gET AT R TWOAY
I { AEY TEAT, AT W A} AR
gAR 32 oY I ¥ &% av gArd gu-
feart W 1 ¥fE gge waq,
1965 & I FY TE gF THIA F AR
¥ gH 9 & w7 g3 fAug & 3 arfgd
o ST A€ W Y OF £ A QY
ool FUM, NEAE N &Y a1 qfea=
&, 9@ qF ag F@ ¥ W W AT a%
¢ wfyy a1 §a-wrae T2 grm ar fEar
frew &1 amatemy JE ST 1 AR w9
# a7 favag T A anfgd o

15.32 hrs.

[DRr. SAROJINYI MamsHr in the Chair]

zaQ ara & w F®W F0 A A
# 1 & A T FS g AR ATT 3Mo
T wAER Aifgdn § w9 wraeit § Fa7
a1 ff fergeam #Y 31 F @ 73 AHE
oS @R W AEAEAT F qE&ET T
F oy T g § | W W W & A=
fam fag, ffime fag ik I=m
F Afq N wEETR, T I IGE
AW FY BT FATT Y & Gy TZAT FOH
M ¥ o= @ feem & e gwedt
FY TF FAT FHAT AMET | T JY
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S F FEAT ERO | TEE S @Aq
& w Wi wifE AT o ¥
T 9 9 fadr gt 4t Y 3w F IR
& e mafaal #1 3 fear T
IH ¥ ST QT 9T |

e aT & Afa § are 7 w5
A A R AT 1 Ao T
= F #79 TW I A I FTIH WA,
afem S J IR F g T 9T /IA |
T TE awd o T 97 o T Qe
& Tregafy wg ¥ 7€ AT w4 o 5 gF
EE ®eR geTeRr AT wrfed,
g fewrm w0 & o Afew g
AN AR AT 7 I e
AR IA Y AN T IO FATE | A T
# mae few | gfeew gwR W3
g1  Afe wege &t W W gy Wrs
21 EW TH T AT FI §, A g7
T Frear g, N9 T faAl e
T W 99 g7 § AfRA qifeearT
T FAA AL T AFA | gAY AT
¢ g &Y AT ¥ WY &
fegmma # swar o ofeem #r
AT FT AW H A g9 A & 1 A7
A7 ¢ fr offmm a@r ¥ ofsaT
1 war & qg g 70% ¥ A
forar & ot atg & fegem A qTAe
F it fan € fegeam 1 ST & @y,
afew 3am WY g frar & 1 ST et
F T AT A H Ao A
qA Y

=T a7 & ag A T TR
frfeyddm i e amar &
| 7¢ & fF gar? A o T wERT
wrfeq AT JT Q17 § 478 qE ¥
¥ 74 ¢ fr zw qg T A § | e
THT A A & | W afsEE ¥ §7
9 g1 AFAT & | WEHY ¥ WU 99,
o gfmar & wify @ g 3 fave
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FETC F M & | 7R fava &
X @ g9 ¥ wifa & @y &, Afe
fegem R oiffm # s wify
=T @FAY § A1 IAF AGTEE d W 9T |

& oF AT qTT F@ FI G FWAT |
g fom Ja Rfew Dfr w1 af
W &Y A & W I 41 BT FT g
woag Rfew Aft g w7 W ™
T § 9 a9 a1 fergmma = Wi,
71 o 2w #7 e & @ew g s

it gFT &7 s Aufa TR,
T Wi T8 ¥ 75 & w9 ge@ w1 0w
3" 99 FIAT FEATE | TF FIT O
fag A fqaT mgeaqor weTE A A
gU ¥ grafug o= Sufeaa fear 2
wR TH g3 #) 3g Iufeafq, g T
# qeeR fadaww & 1 qR @ owA
w1 F7F gT T % § i A 97 7z
ST §aer #1 Iufedd g wifed ar
o g & FE AT 1 A7 Iafeqw
&1 Frfgl a1, weRe 2w ¥ | W
7 g1 F met O & g F wEe
# mfesai #7 7§ & 1 5F v A qeAE
AN A - A

0 ag A § fawg ®g § g
s iwm T TnaT e e
SEATA &1 OF 77 § W g 4 fr i a1
sfaer® gary @ i St v g
IW F &AF F Y §T TAEE Ry
og e € 5 2o Y S £ v Wy
W & # oA faan @m0 @er
gfe® gardt At 7Y 7err g FY 3
I8 | o wieargar wrg # 1 39 wharmi
o g7 Fa i g i Ay, o |
g1 741 a7 fF gaw 79 ¥ 0F 3T
F77 gfaw 7 f3a ¥ arow qfperd
STEi # FET T g § ar w67 ag
TR F1 G FIHT FATA AT )
a7t & whmizA & o a, W oy
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[ sTeEE W)

T HegedAT a9 w7 gAW ¥ frafy #1
fawrzar sEd 4, ¥T TIHT A fawor
2 FT 3T Mo Ao FT AT FAT |
=1 St F1 q9 g w1 @ OF
¥ safaq &1, S AWW F A€ 9747 >,
TR SR FEAqU HHrat 7oy § wi
WSt AT ? AR WA A g 53w
T YFE qGT WL § | W IA FT
¥ W=l g @Y g wAed 99 #1 fE
agT § PAWITT T4 F A9 F@1 A
TET & | TAT IHE AIWT AT AV A FN
It A #qHATTE F7H & a A A
a ar ol ¥ s e @ ogfew
F 1T DY gy favaw SzAT o1 T
2 o7 =T & Frt £ A9, ¥4 A Aw
widm 71 9, 3w F1 o wwfEA A
LA

¥ fawe sfagm & o o
Eaar wita F a7 Hwaw W
WA FA A S aizfa w7 R
g wmAdar sl sidzan 2
ar Fg Wi Aamwt  F agediwar &
FO, IAFT NAT AMAGT F FRwr |
affr & 3 w6 Y wEw oAy
gaam frnd @ oza gw a1 sfem
A & @ fam@Er | e
EM & YN AT § 129 FET H gma
Famit A oodew gwt 9
W W reAaAr A wiefeas @i
AT AT A AT WA F ¥ ap
qgA W AT & ofvEw v
® el K faar o afegwim &
N7 & AR A A I T
4 Fv AT AT A1 AT AT A g
o A Az gé § aw feafa 3 i
LAY T o Tear &1 qfag fian
aw ®fv wEE d ) AW H gfE
wH o AA Al Y af oft ==
faa we e @@, afer DA & a1
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v # wgreNt W Wiy {Ae A
IHFT AR E | mETET R A
g Az ¥ fE www A gt
T AT A FEw A TER
faar mar a7 wTd EAT & A
o sfagm A e wRE g Ty
ST AT H1T AT MWl 77 sy
T & A« @ggdy # afraw
frar 2

Haadioaz  wee %t & zard
AT A wgEEvEaT & Al &
=T STET FT@AT 931 1 qE@ weE0
A7E A€ ¢ & Anmas WS W
T § 3T q W fee wamEEay
Y ATEIAIT AGE KT AAT F UF q°
afyg 4 v% gg Gt a1 6 9fzA A
ar &1 g6 W Fg § ame 34T At
77 o gfe as a9y Fmr o®
arnEE ¥ 92 93 gAY f29 &1 Hiw
i J% gw wifg @ s&f|m & ax
TZ EW TT UF G0 AT AT VBT 3, |
g1 fer ZA1 1 99 W4 G5 #
Al [T WA K7 HMH FIA T AT
N IA AT 1 0F A7 FTT FATH FT
wify onfow Fvar =R # A
o omEw WA W@ & fF oaw fEr
97 g F IXF | WY JAT & T
e o @ E 0 AT wBA AT
e Azt ag ¢ fs e afvar
&1 o A I AN F AT A AT AT
IYAT ASAT R AT AAUHT AT A WG~
o % Fwa g BT H A
o @ #1 owwia A J@
/1 S AT W #ar my
oI ¥ ZREY AT [ oA o
&1 qfvsg fagr @@t Az 2wy far
W Fram @2 o ¥ FE
T R TF N gAE A qgi AT I
g ¥ WIBsFA T TIA )
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% 7 avq ag fF gATd T & ofy aq
29 g9 & A syfe Aav faae g
w9 A o dfw e E
o faegia 31 o qw T |19
w® FT I ) TAgEa F AR |
sa s fwan an, & g fFoeE
wTeaw ¥ T WAy A% ag faww W
fo 7@ garr  safw S gATR AT
¥ afrad ¥ar faga 23 & 3790 WY
T £ At & fAxwe ga@r ae A
St IaFY T faeret @ o wfafas
%7 wifew w1 qEdy gl W &
AT | TN HWET 97 A BTge g
ANE 37770 wTA FW KT q9T AFA

70 AT W R AN e -
T a1 1 7 FA JHY TR 9T AT-
wor FFar & stei gATY 2w & frarfeat
¥ g gawar &1 wa Ty ¥ A
qIfFEaTa FT WTFAOT F4T gAT ! FAT
o 2 ¥4 I9FT ATRAO T & TW W
faarr w7 wfgn | IR Y @
9T Ir GATE HT HAT 97 FTE ATFROT
i A8 g7 ™ v N gwey 107
FTAT qEAT |

F9% ¥ FAT TAHT A ATEAT ¥
™ N, AT ¥ Wi §, q &
TATT § A WY agIg 1 afesy faan
3 & a1 w7 A favamgds ww
%1 § fF st aw W A ) qen
&1 WV 3, a1 AT a% @S F s
T 9% ¢, IAN TfeeT A wemr
afas 2 afew w9 g A
7 ¥ 97 Wt 0w faafaange 8, vw
& &, 517 ag 7% & fr fdw 9 T
T 9THT GAIT AW & Fu Ha WYT Ty
T AE FA &AW F Fpr amy
% @ 2? @y d A g
FHA) FT AT A7 g0 1 F wgE
ATEN  OATETC AT FEAT ATEAT E
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f ofz feva fafaeer f&dY 2w &1
TS wIAT , Ay fw o Foor A=A I
FY oY, #Y IRFY qEAT AT HF¥AT B, W
fat 2w Y g TIAT FIAT B AT
I ATHT F W AT 979 AFAY
Ffe AT w7 AR FFAT W7 RFQAT )
AT FATHT FT FIEH AT JOAT A AT
F g A1 g2 F foy wFe H 9%
oA zgfAm, ¥[|T ¥ o AW T
firy 9@ @ fAu gy wEww
fe dfax favigi ¥ Torfas gradq
&t g afew

o A AT TW AW AT ANy P
IqFT UF T@GT q9T IO AX ? (F
faza i = ¥ g gua Afaw faomy
qT veafas favr & frar aw
1947 & T 7, 77 7 fagma @7
mfeem @ 239 #1 &= qErA
2t T I\EY 9% e a4 Y & fE
77 2 a7 I gwrE far A fay
s7 f6r T 2| FAEa A7 F @z
A 2w zfmmr & wa A A foeAn
T 7; 4, TfEEE wwAE § faaAr
FT @ 2 A7 W quA Azegar 71 Afy
a7 e 7 21 afeq feda miEaa
*F grew ' wT2 § qifeeae § A9
forgerm # oo a=e 67 A eafe
FET AFAT T ZWE! AT AMfEO
fis fordw & o9 a9%a & o1 AW &
ufafra watirdia e & o w7 3F-
AT ISATYS? T 77 WY Fir Ty
T famiw wvar sfgny

o ¥ "YA q9AST F1 qUIA BT
T ¥ Iz, FA Y oav e
T ¥ AT IO GAY A FFT @1 IHA
57 g g fr == avwT w1 fawa
17 arg #1 3fem s 97 w1 qae
¢ 5 3g gurdy dmrdt A o0 AR w7
AFAY | TW v gfaesr AWr # faldy
I AT IEY @ | THY FTIU TR FOT QI
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[ swrEicam)

fag &t 1 ag @A G W 9301
o Afawar AR wwEE @7 s
T e ¢ & T @R 8t
YA T H gE WM fgg AT Fw
¥ AwAd 14wz ¥ famiw g zA
=fga

Shri C. K. Bhattacharyya (Rai-
ganj): Madam Chairman, the fron-
tiers of India, particularly in  the
West, have always been vulnerable.
That has been proved in history, But
after partition and the creation of
Pakistan, it has become more and
more vulnerabl!e now. Therefore, we
ought to make arrangements for the
defence of this frontier much more
cffectively than the British Govern-
ment used to do to protect the western
ang north-western frontiers of India.
The eastern frontiers were known to
be <afe. but after the Chinese inva-
sion last time we came to realise that
the north-eastern frontier, which was
regarded ag non-vulnerable, was not
so. In fact, when China brought
heavy tanks 14,000 ft. in that winter,
it was something like a miracle or
something unexpected happening
and was regarded as such. So, that
makes the protection of our frontiers
all around much more necessary and
much more difficult than what it was
before.

Within last 17 years of our inde-
pendonce, it is our misfortune that in
spite of our standing for peace within
and outside India, we are faced with
four cease fires—cease-fire in Kash-
mir, ccase-fire in India-China border,
a so-called cease-fire in  Nagaland,
which goes on prolonging from month
to month, and God knows what is
coming in the Kutch border, for talks
of cease-fire is already there. We
shou'd pause and scrutinise what is
the reason for India, after getting her
independence, within the last 17
years in spite of our policy of non-
alignment and professions of peace
1 home and abroad, being surround-
ed f)y cease-fire all around the border.
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Why is this so? It is something diffi-
cult to explain, difficult even to com-
prehend. What is there in us, in our
policy and in our administraticn
which is inviting these things. This
requires to be considered, scrutinised,
analysed and judged.

What I feel is that the agency
which has dealt with our external
affairs has not done its work effecti-
vely and in the way which it should
have done it. Otherwise, the diffi-
culties with which we are now faced
would have been less than what they

are now. I will mention only two
instances. We gave recognition to
the occupation of Tibet by  China.

But, at the same time, we did not
demand that China should give a
corresponding recognition to the
MachMahon line. If we had done so
at that time, this difficulty about the
MacMahon line would not have becn
there. When Shri Chou-En-lai sec-
ured our recognition of Chinese
occupation of Tibet, we ought to have
secured Chinese recognition of the
MacMahon line. It was of vital
interest to us tp do so because Tibet
and India were divided by the Mac-
Mahon line. But we did not do so.

There is another instnace. We re-
cognized the Durand Line which
separates Pakistan from Afghanistan.
But we did not demand, at the same
time, that Pakistan should give re-
cognition to the MacMahon line,
which is the border between Tibet
and India. I do not understand why
this was not done. Any person with
commonsense would have done it.
I believe there is some element in
the management of external affairs,
who are people acting, not as diplo-
matic agents, people who are not
manipulating at the diplomatic and
political level, but some elements
who think of being Messiah in them-
selves. They did not do even small
things which are very urgent and
very necessary to protect the inter-
ests of India herself?
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The most difficult part would be
the protection of the eastern boun-
dary, to which Shri Guha also made
a reference. There also, while 1
concede that loca]l people might be
used to defend the border by supply-
ing them with arms, the difficulty is
that the local people on all the
borders are not as dependable as the
Jocal people in the borders of other
countries. Here in this House, Shri
Khuda Baksh, coming from Murshi-
dabad, the same constituency which
is represented by 'my hon  friend,
Shri Badrudduja, told the Prime
Minister, and it is on record, “my
constituency is being subverted by
Pakigtan; please save my constitu-
ency”. That constituency was not
preserved and he lost the elections.
That is the difficulty with the local
people.

There js another instance. On one
occasion, the late Shri H. C. Muker-
jee, who was the Governor of Bengal,
had to run to the borders and warn
the people there that he was getting
information that the border people
were harbouring people coming from
Pakistan. He warned them that it
this continued he will be forced to
take severe steps in the  border.
That is the difficulty on our border
with Pakistan, and that should be
taken into consideration.

=Y ama fa¥ : gfussE w@ear,
ft gergTe fag Wi @amt 8
FEHY WY GHeT W2 & qHA w1 §
ag w 3t feufy # ga & wmws 7
ageaqy wem § 1 X ot gonore fag
Y €@ AL AT WA AgAY ST
a4 & fau gigare 341 § AT a@
¥ ot 7g fadzw w31 g 5 qg weig
T I ¢ fv 9y faer fedt aoiy
& A A Tfgm

g M AT g A q wywIa g ¥
TgT #T g UF AT YA FAA Y
™ FA ¥ fAu F97 w7 T ww@T QY
612 (Ai) LSD—8.

Indian Borders

(Res.)
A | g9F & JET ¢ ue wra-
afedt F g@ay wAEfa qEAE
qifgu | 9@ W @3 T FE & f
o AT A 8, g geTd A E
@ @ T gfeew dar g amr #
T AR AW FY 38,000 FHI vfw
& FqgE A FAT Feon w7 fomr
oY 2w wawrfaa fear o T & A fow
B F TIAT F GIETST E) AE AR
forg 2w &7 17 a1 #1 gfagm  qO9g
#1 sfrgE @ 99 2w ® A7 g W fw
g AT Ay & geardy A E A T Ay
¥ W Y ar & W e T @Y awar
21 ¥ qQmaET F Aieft w7 §F o ofaw
A & FRY NG FAT 9gar g fw
W W AN ggaEr g & gw A
¥ FT A9 I Y E W & W W
wre T3 femiz 5@ § 9R & &1 @Aw
T A 2 § A I AT Ag &
f& gara wn fA7as & 91T Zw "o
9T &1 TEAT AE FT qHA |
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0w SR A ATETT A7 45 %93
LA F1 AT FT A THAT § faE
s fewifeow Y wEfEE 2 2w
AT FFAT ATZAT 2, BT W FqAT AT
g E wrAag A | LowTAY #
FfFA @vET FE TIwAr @ omv
qTT AZY @@ qAT & 1 wNT gy N
D a fr frdzd smoem TA Fm
1 & a1 fegam & 19 s A W
AT A FIFT TEAT | WA AT qI—
@ %1 forweT g€ & 7 gurd wwAr av-
w7 w1 FACT ¥ FToor g€ F A
FUTE AT A }E FWAT & W17 A
swaT &1 gt fr gor & maw Hida
feft &1 frr g 2 m Rwwfe
et 7 frdt 2§ & A1 ag wwm A
frft g£ 21 S wm Avaw Foew
X & IA®T TEA gu 7 g qean
AN | FF T2 97 TEART AT
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[ gwarer fag)
T {1 @ d aa ¥ ¥ 39 ) gErwT
T 47 9T A A AATEAY & oA
ag g9 gt fau wwdw #1 aw
afag g

T JATHT FT FF W HEET
faer R gwn Wev freemar
gAT WIS Wt | w &Y =\ wad
1 g3t 7 frar 1 gmTy FAT A A
T G U AR F1 ST A7 A
U T FT g § A1EwT g2 % faar
e wm & mfas 7 g =
T TR e & wrew fafaee & ag =
f& 91 1 g5 fear o, 90A A
g &Y i W IEET 1 qw9G AT A
T | T TAAAe & W wrew fafa-
& {79 A 1 A qfew F g
s w1 fagm fear | gfew sEET
from sE fF g R wr Ay ? z=
mﬁmzﬂﬁmwﬂmgo
UHo Mo # M § | WA TTFT 4gf
o UF0 Hlo ¥ TEHT haelT FUA TS o
s mrag s A ¥ A1 If@ @
AmETT fE/AT 2 gear 41 7 e
7 arfeeam #Y aAr w7 wre fEar
a1 I F T H ATHC T H1 W4T
¥ 7€ | 7® a1 FE g -

“agY g # 7@ o F e § 5T
AT AT F W G A 2w e w1

oa Q& AW § J wE T gy f—
qfew @ & w9t mfsmm A TR
T TN FH WY THIE AT AT
F q1 a7 AT WAwT 9T & gy |

TTHFT o UAo Hio ¥ f@ guw
SR E | ¥R X ag 9T d e fa
FT I 1 g7 § 9T 1 o TAo
Mo ¥ a7 9T § faad ekt wie
zz amat ¢ faawr fr dew fooe i
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AT ] | qE AEAT qFATT G g g,
fez AR Ez A gA G | oEE X AT
¥ gg #9AT gA EOU | QA FEIN ®
a9y 7% AT g faeam & qg foran
q7 —

“Not by parliamentary speech-
es or majority votes are the
mighty questions of State solved
but it is through a policy of
blood and iron.”

FIET F1 WA g7 FT (zdwa F4r
aem | sfre mE g fF fRER A
WA FAAQ @ frarg e fw
7g AR fear W g 1 qend { a9
FIT H qUA Fox F foran, fagae 1
Tt ¥ foar, gwA & oF @9 g
Foot ¥ F foram ag W1 ET A FH-
SR A A MA@ g 7 Fw Ay S|
T B 1 T TG fear mn frag s
S AR gEEES @ Ew A
A FT agT 7§ ) AW A
foq &1 a@ ar ? g A fafew
g fafes &1 g w57 G-
T FT ot | 99 fafew wmw fafa-
T A @ 7| o fomy fr gawmed
e fear o famge f& ofssam
1 T g f@r ) ww fafwes
g T ¥ 91g faware 77 @
& qot a7F § @A Age g fFoag
ITRT AT § A A AT FEAATIT &Y
frFe ST T T 1 Mg AW T AT
TS FEiET T A1 FA Y §
# sgan g f& aEw 37 A7 A
qTET & TH I9ET F1 WG ATHA TG F
TIET Ft —

“garfaaer =1 fifa gromefafeny

Tt T ¥ fagr & wqEw & g
g 5 g @ Fom W oAl am Aol
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qafg 7 *F WO aW aE @A
arfed | Mar wrar wA R fE fomwr
W gew g1 AT § 7@ 77§ Y q7aT
A AT | W gAT AT W AT
FY e woer grT & o o A1 §
e st aw Aoz A M@ & 1 gw-
7 Ay far @ w1 afiwe a @
@A | A g T W & O
fergT= AT FT AT FET AFY 1o

“gfga afaar anr T 43 Age’

g £2 &1 JA WAL § FAT qIM
s gW 41 avg foey W@ A moar
TATHT @ TA A gETY W4 qren
ff &7 &Y G TeT F g9 F @Y A )
ST T ASAT WIHF & T T AT |
AT A A F qoAT 31 @ F7 fAAT
WX GYEY UG W AL Y GFAT €
& 93 a8 FTW B ¥ W gH §9 9
&1 &7 & feasm & g7 gw gA w1
F1 T T qF 1 gH B AT ¥ IIT AfA—
M | gaT0 A aer & faq gfasme
¥ ST WA AT E | IET TH A
A @ f5 a9 g grAw W 9w
HTT T FIX IH 2T FTE W AT
Ffe Qa1 A FIT guRET TEE 9T
W R | TH I § Ogt O A Ty
ST 23 Y TG AL TAT FIAT &
TS FAM TTHA ¥, 757 AT G2/
9 ¥, gEIET AW K | HUH R A
7% § w9Ed F9F &1 g9 " I AT
TET T HIA | GIFT F gAH 9T AV
T R U Y ATRAOUFIGT FT ATAATHY
fam F7 & 47 AT 1 W TA@EA
& Al 71 g 2 Jfw § 9w fm
# W F1 AT I F @I ) -
TAR ¥ fart MY g ¥ Afvd aw
qi¥ 92 & #RT TR SN @
3 1 W@ & gu FAA
fs f 3% awg @F 37 *<A1 Tfgn

(Res.)

AT ot Foorarer fag 1 & 7w Wi
a1 F A qarwaTs 24 § 7 aw
I S T D wfiw FEE

Mr. Chairman: Dr. Aney.

Shri Basumatari (Goalpara): 1
come from the border areas; I may
be given a chance.

Dr. M. S. Aney: (Nagpur): Madam,
I will not take much time. The Reso-
lution before us is one on which 1
believe there cannot by any difference
of opinion in this House. The only
cause for tension is the serious posi-
tion that is created by the Pakistani
aggression on the Kutch-Sind border.
In my opinion, one of the main
reasons for this difficult situation
in which we find ourselves was the
absence of a sense of responsibility
in the minds of those who pursued
the reins of government in their
hands after partition and indepen-
dence was won. They did not un-
derstand what partition really meant.
They had no idea that  partition
created new borders and that the old
borders which existed there were no
longer our border lines. New bor-
ders were created but the creation of
new borders never appeared to them
as a serious matter. In fact, if any-
body insisted on or stressed this
point, there was g suspicion in their
minds that those persons were trying
to create a kind of a regional or com-
munal feeling, or something like that,
because they proceeded under an
idea for many years that India had
no enemies. This was the gospel
on which we fought the entire non-
cooperation  struggle. This was the
gospel which required us to accept
khilafat as a point for fight when the
Mohammedans outside India were
themselves giving it up. This was
the gospel on which we proceeded
a long time. Though we succeeded
in getting independence, no doubt,
the effect of some of these ideas yhich
we had accepted in those days re-
mained there. The effect was that
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some of the most important probtems
which ought to have been the subject
of greal considerations, very minute
decisions and careful revision were
altogether neglected by us. The
border question was one of those
questions.

How were our borders changed?
On account of this partition new
border lines were created. The old
border that was there, considerable
advantage of that was had by Pak-
istan. The Durand Line was there
and they knew their border. The
whole thing was done. The Mac-
Mahon Line was there but on
account of this thing China came
forward and occupied the whole of
Tibet. Yet, we refused to believe
that a change like this was coming in
and that we should be prepared for
it. The change has come in this
way.

Secondly, we have yet to learn as
to how the border territories are to
be administered and what kind of
arrangements are to be made there
with a view to see that our borders
are unchallenged and properly guard-
ed. 'We must keep them in proper order.
We must have proper boundry lines.

A large number of cases occur
because of the negligence of one’s
own border lines. They are bent

upon creating mischiefs. Under these
circumstances, we must see that our
borders are properly safeguarded.

16 hrs.

It is not only the Army that can do
it alone—the Army can fight all right
and can show its valour—but the
Army can do it only if there is the
whole nation standing behind the
Army, if they take pride in what
they do and give them all the help.
Therefore, we must fill the people
with the idea that our country is in
danger and that we must be on a
war-footing. If we are really seri-
ous about our position, we must be
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on a war-footing. We should also
fcel that we are on g  war-footing
and that the questions of default do
not loom large. As to how to add
to our military strength should be
the only problem before us.

Mr. Chairman: The hon. Member
should conclude now.

Dr. M. S. Aney: Just last sentence
and I conclude. How to make our
Army strong should be the one con-
sideration before us in  order to
make the Army sufficietnly strong to
defend our borders and drive out the
aggressors from our saered soil.

Shri S. Kandappan (Tiruchengode):
Madam Chairman, we are discussing
a Resolution of a very serious nature
and I hope that though this is a Pri-
vate Members' Resolution, the impact
of the suggestions made during the
discussion should not be lost on the
Government.

It is most unfortunate that our next-
deor neighbour, Pakistan, should have
fallen into the trap of China and
shoulq behave most inimically to-
wards us. It is rather the unanimous
opinion of all the Members in this
House and all the responsible people
in this country ang anywhere else in
the world that war is an evil—it is
not only an evil, it is a sin. But nor
is it g virtue to enter into negotiations
and order cease-fire when the enemy
is on our soil. This is a serious thing
and we should take note of it. We
reaq reports in the foreign press that
our talk of peace is not genuine and
that we are talking of it because we
are not prepared for war. It may be
that they are wrong but I honestly
feel how can we escape such a feel-
ing on the face of our achievements
that we have shown in the past. Dur-
ing 1962, when we were attacked by
China, there was a humiliating defeat
for us. In spite of our best efforts,
the territory that we have lost has not
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been recovered. Now we hear of
these Pakistani intrusions. It may be
true that they may have some built-in
advantage at some place where we are
not able to withstand the onslaught of
the Pakistani Army. But are we not
justified in making them realise the
danger of attacking India by demons-
trating, by selecting our own vantage
point ang attacking them? If the
Government does not do it, the in-
escapable feeling will be that we are
not strong enough to defend the terri-
torial integrity of our country. T am
sure the Government would not
expect war to be some kind of a
wedding where both parties can sit
aud fix the date. You will not be
given any advance notice of that. It
is expecteqd that the standing Army on
which one-third of our revenue is
being spent would do its duty well
and that whenever there is any intru-
sion or some kind of an attack, they
will retaliate and safeguard every
inch of our territory.

In this connection, I would like to
make one or two concrete suggestions.
It is not that our border is an isolated
thing. We cannot just post our men
like poles to defend the border. It is
only by our demonstrable strength of
defence power that we will be ab'e to
defend our land. In fact, I feel, if we
had taken any steps during 1962,
Pakistsan would not have ventured to
attack us. Now, I am afraid, this
humilisting set-back and reversal from
a small country like Pakistan will
tempt even other countries to attack
us. There is no guarantee that we
wil] always remain friendly with
other countries. For example, on the
southern tip of our land, there is
Ceylon. O course, the present
Prime Minister is quite friendly to us.
But about the previous Prime Minis-
ter there was no guarantee and she
had, I feel, some leanings towards
China and there is no surety that she
may not come back again to power.
Hence, I would urge upon the Govern-
ment to pay their attention to the
Navy also. We cannot ignore any one
a<pect of the defence. 1 feel strongly
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that we should make every effort to

strengthen our Navy.

Sir, so many suggestions were made
by the hon. Members who preceded
me. I would like to add one more
suggestion. We should see that, if
possible, even compulsory military
training is given in schools and col-
leges. It is rather high time that we
should do it. We cannot ignore that
any more. In this connection, I have
to say a little about language though
it is a delicate matter. In my State,
I receive complaints that though the
students are willing to attend to the
training of the N.C.C. anq all that,
they rather feel resentment over the
fact that they are compelled to learn
it in Hindi. What is important is that
we should know the modern techni-
ques and all the knowledge of the
modern warfare. It is not all that
important through which medium it
is being learnt. So, the Government
should not be very adamant on that
and every effort should be made to
avoid such a thing.

I woulq like to conclude by saying
that the time would not be far off
when we proclaim to the whole world
in the words of one Seventh century
Tamil poet: “We are slaves of no-
body, we fear not death”.

Shri Basumatari: Madam Chairman,
this Resolution is quite befltting to the
gravity of the present situation.
Although I could not support it but I
support the spirit of it. As to whe-
ther it should be accepted or not, it
is upto the Government,

Now, the question is how to
strengthen the border areas. We
should be careful about the borders
of the States which are surrounded by
the various foreign countries. My
hon. friend Mr. Kotoki just now
mentioned how Assam is surrounded
on all sides by various foreign coun-
tries. There have been a number of
instances in which the Chinese and
Pakistanis have attackeq our State on
the northern side. But we have done
nothing to strengthen our border
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security. I feel that Government
have not taken up this question in
regard to the security of the border
areas of Assam very seriously. For,
if we go to the details, we find that
whatever we wanted in order to
strengthen the border area has not
yet been done. For instance we have
been insisting that the number of
security posts or border posts should
be increased and the number of the
CRP also should be increased, but that
has not been done. We wanted the
construction of a road all along the
border to check infiltration. But that
also has not been done. Therefore, a
doubt arises in the minds of the peo-
ple whether Government have taken
it very seriously at all.

You might have been seeing in
The Assam Tribune and other local
papers over there how cvery day
there has been intermittent firing
going on in the Latitilla.Dumabari
area. You know also that firing has
been going on on the Cooch-Behar
side as well. You know very well
how Cooch-Behar and Assam are
linked. My hon. friend had given a
very beautiful simile when he said
that Assam, was just like the head
of a body, and the other parts of the
body were represented by the rest of
India; and the small strip of 40 miles
or so the corridor in between Pakistan
and Bhutan was just like the neck.
So, you can easily imagine in what a
vulnerable position Assam is. Its
position is such that Pakistan can do
it any harm at any time that she likes.
The collusion between the iwo neigh-
bouring countries, namely China and
Pakistan, is very dangerous to the
whole nation, ang more so to Assam.

Of course, it might be asked ‘Why
do you not stand on your own legs?
And why are you afraig of them? 1
may tell you that Assam when it was
ruled by native kings was able to
defeat the Moghals seventeen times
and they could not win even an inch
of our territory. History would tell
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you how Assam had been bold enough
in the past. So, it is not as if Assam
does not have the strength. But
there are elements today of whom we
are afraid, and we have suggested,
therefore, that Assam border should
be strengthened to defend itself.

The question of personnel has been
referred to already, but I would not
like to go into that matter in detail.
As a member of the ruling party, I
want our Government to be very care-
ful in regard to the appointment of
persons and also in regard to recruit-
ment of personnel. They should not
always be going in an one-track way
thinking that what policy we are fol-
lowing is always the correct policy.
The policy may be all right, but at
the same time we must be careful. In
the name of secularism, if they do all
sorts of things which are not at all
good for the security of the country,
then I do not think that that kind of
policy can save us. Therefore, 7
woulg request Government not to
depend always on the reports coming
from the State. There must be some
sort of vetoing by the Centre also at
their level to find out whether the
information coming from the State is
correct or not. Here, in the House
itself, on many occasions Wwe have
referreq to many points where there
has been difference, ang where the
reports coming from the State have
been quite different from the report
given by the Home Minister here. So,
I do not know which reports are quite
correct. 1 would submit that Govern-
ment should not rule the country
merely through paper-work in this
time of emergency. I would request
Government to be very careful, and
more so in the case of Assam which
is in a vulnerable position and which
is in a strategic position.

In conclusion, I would stress this
aspect about the personnel. My hon.
frieng Shri C. K. Bhattacharyya has
already said that the personnel every-
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where are not dependable. While
determining the meaning of the term
‘dependable’ and then deciding who is
dependable ang who is not depend-
able, Government must be very care-
ful in regard to the policy that they
are pursuing,

Shri Heda (Nizamabad): Since
there is g very short time at my dis-
posal, I would only refer to the Indo-
Pak border. 1 know that except the
Punjab border ang North-west-of-
Ganganagar border, the rest of our
border is not safe. Only those parts
are safe. I do not think Pakistan will
ever dare to enter our territory
through those borders,

If you look at the content of the
population near the border all over,
what do we see? They do not reflect
the entire community as such. There
are certain communities, minorities, in
greater numbers in these border
areas: may be they are our Indian
Muslim brethren, may be they are our
[ndian tribal brothers. Whoever they
may be, I do not want to doubt their
loyalty. If any such doubts are cast,
thcy become angry. At the same
time, we have to be vigilant and see
that they arc not used for sabotage or
fifth column activity.

The second point is this. There is
great need to raise the morale of these
areas. A practical way has been
shown by one of our friends, Shri
Manikyalal Varma. In a small area.
he has been doing very good work.
A team of 27 MPs recently toured the
Jaisalmer area and saw the good work
he has been doing. I have no doubt
that if a score of Members of Parlia-
ment who come from the border states
follow his example, the entire picture
would be changed.

The thirq point. The Rajasthan
Government has done a very good job
by appointing a Border Commissioner.
His job is more psychological than
administrative or defencive. From
that angle, he has done a good job.
For over 350 miles of area, one Border
Commissioner is there. 1 feel that the
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area per Border Commissioner should
not exceed 100 miles. In that case,
he will be more effective. 1 do not
mean that a lesser person should be
there as Border Commissioner. The
Border Commissioner should be a
high-calibre man who can control, and
can exercise his superiority over the
Collectors. Therefore, men of that
stature should be appointed for every
hundred miles. 1 am sure that if in
the Kutch Border, such a Commission-
er was there, probably what has hap-
pened now would not have happened.

The fourth point is that in these
border regions, we must give military
training, particularly to young boys.
This is a must; without that, morale
would not be raiseq as we want it to
be,

The fifth point is this. Roughly
speaking, the border area people can
be divided into two classes. One
is those who are very much suppres-
sed, the weaker sections of our peo-
ple. It is time that we create leader-
ship amongst themselves by a long-
range programme. I think a very
good job has been done in Jaisalmer
by helping them to cultivate leader-
ship among themselves and by giving
them lang and other facilities, by
uplifting them through education and
other beneficial activities. I think
this is very necessary. If we take all
these steps, the entire look of the
border regions woulq change.

Lastly, T would make the point that
recruitment to the army must reflect
the country. When I visited Assam
in 1962, I founq that the whole popu-
lation there was agitated; an area
which was peace-loving, which had
not seen a war for a number of
centurics wag so much agitated. I
could see the same glow in their eyes
as one could see in the eyes of the
Punjabis, Rajputs or Mahrattas,

Therefore, it is time we broadbased
our recruitment. Mere change of
rules is not enough, because we have
experience of that. Take the case of
the Madras Brigade or any such
brigade. You must make the réeruit-
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and see that people from different
arcas have a chance. 1f this is done,
1n course of time, the army wull really
be an integrated army and every
village, every house will fee] that it
has contributed something or other to
any fight that takes place in a border
of the country. If these steps are
taken, we can see a marked change
for the better in our border defence
set-up.

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): The subject matter of th-
Resolution is of topical interest, espe-
cially in the context of the recent de-
velopments on our borders. I am very
happy that Shri Krishnapal Singh has
been lucky in the ballot and this Reso-
lution of such great importance has
ceme up for duscussion.

We had a very useful debate, and
I am happy that so many valuable
suggestions have also been put forward
in the course of the debate. In, fact,
Members from States like Assam,
West Bengal, Punjab.

Shri D, C. Sharma (Gurdaspur):
Nobody spoke from Punjab.

Shri A. M. Thomas: . . . and
Gujarat have taken considerable inter-
est in the security of our borders and
in streamlining the arrangements that
have been made on the borders.

Shri Prakash  Vir Shastri stated
that he had his own doubts whether
the Government realised the import-
ance of the subject matter of this re-
solution. I may inform the hon. House
that the Government is quite conscious
of the great importance of this subject,
I shall presently indicate to this hon.
House the broaq aspects of these pro-
blems and how we have tried to
tackle the various aspects.

1 am also glad that the Members
who participated in this debate have
general faith ang confidence in the
army* and the way in which the army
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can deal with the situation. In fact,
the gallantry and bravery of our army
have never been in question, in spite
of some reverses because of the Chi-
nese invasion. The glory and pres-
tige of our armeq forces is a matter
of which we can certainly take legi-
timate pride.

At the same time, we should not
lose sight of the tremendous role that
has been played by the border police
which has made great sacrifices guard-
ing our frontiers. In fact, the whole
country has nothing but praise for the
police men who have fought so vali-
antly the Pakistani army units at
Sardar post on 9th April. It constitu-
tes a glorious chapter in the annals of
the history of the border police. The
way in which the border police has not
only been able to deal with the situa-
tion on the Gujarat border when they
were confronted by the Pakistan
armies at places like Sardar post, but
also the way in which the police men
have stood the firing and incursions
at places like Latitilla, Dahagram and
other areas on the eastern border,
deserve, according to me, the com-
mendation of this hon, House.

One main thing that we have to
bear in mind when we approach this
question is the nature of our defences
in recent years. Dr. Aney mentioned
that we were for sometime after at-
taining independence, under the honest
belief that we had no enemies. To a
great extent Dr. Aney is correct. In
fact, we were following a policy of
peace and friendship. In international
affairs our policy was of friendship and
amity towards all nations. We also took
things for granted to some extent, and
to start with, we treated every country
as our friend and not an enemy. But
the invasion of China in 1962 came as
a great, rude shock, and eversince we
have tried and we have taken several
stepg to improve the defences of the
country after the massive aggression
in October-November, 1862
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If our defence forces are strong, if
we have been able to strengthen our
defence forces, the hon. House would
agree that that will be in the direction
of safeguarding the integrity of our
borders. That is one primary factor.
Whether these forces are deployed all
along the frontier or not, if we have a
strong defence force, that is certainly
a guarantee for the integrity of our
borders. A number of new divisions,
as has been mentioned on previous oc-
casions, have been raised, equipped
and trained for fighting at high alti-
tudes under extreme climatic condi-
tions. The Army had been equipped
with modern equipment and generally
speaking our defence capability has
improved manifold during the last two
or three yecars. A well-thought out
plan for improving communications in
bordar areas is being rapidly imple-
mented. The House knows the won-
derful work that has been done on the
borders by the border roads organisa-
tion and it will certainly improve our
capabilities to guard our own fron-
tiers . . .

Shri Heda:
way to go.

We have still a long

Shri A. M. Thomas: Even then, the
steps that we have taken in recent
years, Mr. Heda would admit, had been
in the right direction and those who
had gone to the border and seen the
roads would certainly join with me
in saying that we have done a wonder-
ful job there in the matter of the
border roads.

Defence production also is steadily
increasing and in the course of the
debate on the defence grants, jt has
been made clear how our defence po-
tential has increased and how the
defence production has also increased
manifold and an increasing proportion
of our total requirements of armg and
equipment iS now being met from
indigenous sources and we are, if I may
say so, on the road to self-sufficiency
in the matter of arms and ammuni-
tions. The House is also aware of the
Five Year Defence Plan—it is not co-
terminug with the other Five Year

1887 (SAKA) Indian borders
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P.an—but there is a defence plan and
that covers the period 1964-69. All
this will certainly help us in defending
the borders of our country with our
neighbours. It may also be borne in
mind that in spite of all these, it would
not be possible to prevent hostile
neighbours from creating incidents in
our borders and even organise minor
incursion; on our territory which has a
frontier of several thousands of miles.
Of course a border incident or even
if it is a minor incursion into our
territory, it does not really threaten
the security of the country; it is irri-
tating no doubt; it is demoralising, as
the hon. Member here says. When we
consider the overall plan, we have to
take the realitieg into consideration.
While it would not be possible to
guard every inch on the thousands of
miles of our frontiers, there are cer-
tain points at which we must main-
tain the closest guard and naturally
the hon. Members would not expect
me to disclose the points which we
consider to be very jmportant from
the strategic point of view and in
those areas we are certainly having
the necessary precautions and we are
guarding those areas although I would
not be in a position to disclose to the
House which areas are they where we
have deployed our forces. If we re-
act tp every incident by sending large
forces to deal with it, we shall be
strong nowhere and, I would say, weak
everywhere. There is probably no
country which could guarantee the in-
tegrity of every inch of jts political
borders. Some countries even at the
risk of losing certain parts of their
borders would concentrate in certain
other areas which are more vital ac-
cordig to them. These strategic consi-
derations shoulq govern our policy
rather than an attempt to guard each
and every part of a long drawn out
frontier.

13896

Now, I will attempt to place before
this hon. House the various sections of
our frontiers and the problems which
we confront within these various sec-
tions, The frontiers of India lie dlong
those of four other countries we have
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Nepal as our neighbour, Burma, China
and Pakistan. I will take country by
country and then I will also deal with
each country sector-wise also. Our
relations with Nepal, as the hon.
House is aware, are quite cordial and
the border between that country and
ours poses no problem at all. What
about Burma? Some Members have
referred to our border with Burma?
In fact, our frontier with Burmga has
also always been peaceful in the sence
that as far as the relationship between
that country and our country is con-
cerned, it js extremely cordial and
peaceful and friendly. The relations
with the Government of Burma have
throughout been friendly. The only
problem that has arisen in regard to
that country is that hostile and dis-
gruntled elements have taken advan-
tage of the tarrain or both sides of the
border for access to Pakistan where
they can get arms, ammunition and
equipment and training in their use.
The case of the hostile Nagas is most
relevant in this connection. To pre-
vent such movements, army and police
units under the operational control of
the army are deployeq on this border.
So, that part of the objective of this
Resolution is already met so far as
that border is concerned. It has not,
however, been possible to completely
stop the movement to and fro of
hostile persons between India and
Pakistan via Burma. The reasons for
our inability to control such move-
ment have been disclosed at length
on previous occasions, too, on the floor
of this hon. House. All that I would
emphasise at this t is that there
is no border defence problem ag such
in this area, though the army is in
operational control of this sector of the
border for the specific purpose men-
tioned earlier, that is to say, the hos-
tile elements within our country
should not take advantage of the bor-
der as well as the hostile elements in
Burma also should not take advan-
tage of that border.

Having dealt with Nepal and Burma,
I shall now come to China. The res-
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ponsibility for the protection of our
border with Tibet and Sinkiang al-
ready vests in the army. All security
forces deployed for the protection of
these borders are under the army’s
operational control.

16.33 hrs.

[SHRI SONAVANE in the Chair]

But here again, a dispersion of the
armed forces to guard every point
would not only be unwise but would
be dangerous, Therefore, some points
are held more lightly than others.
When I say that some points are held
more lightly than others, hon. Mem-
bers should not be under the impres-
sion that we are not alive to the gra-
vity of the situation and that the Gov-
ernment is not anxious to guard our
borders.

Then I will come to Pakistan. In
fact, the entire House ig rather dis-
turbed about the positions vis g vis the
borders with Pakistan. Regarding our
borders” with Pakistan also, I will
divide the areas under three heads.
The first head is the international
border between Jammu and Kashmir
State and West Pakistan, and the
cease-fire line in the Jammu and Kash-
mir State. That is the first sector.
What is the position as far as this
border is concerned? This border and
the cease-fire line have, since 1949,
continually been the scene of repeated
violationg by our neighbour who evi-
dently believes it to be in her jnterest
that there should be a state of perpe-
tual small-scale warefare in this area.
In fact, the tactics of Pakistan
amounted to keeping the tension all
along these borders and now these
tactics have also been adapted to other
areas. Ag the hon. House js aware,
the army is responsible both for this
stretch of the border and the cease-fire
line. So, as far as this sector is con-
cerned, it is taken care of by the army
and what has been envisaged in this
Resolution ig also met. All possible
measures are taken to protect our
territories and our citizens from arm-
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armed irregulars. There have been
several cease-fire violations and be-
cause of the steps that we have taken,
the loss of life and property that we
have been able to inflict on Pakistan
is much more than what Pakistan has
been able to inflict on us.

I will come to the next sector, the
border with West Pakistan. This
bordar between the States of Punjab
and Rajasthan on the Indian side and
West Pakistan has, for some time, been
free of Incidents involving the armed
forces. It is noteworthy that this
border has been surveyed and demar-
cated on the ground. So, there had
not been any possibility of Pakistan
coming in under some pretext or
other on the basis that the border has
not been demarcated.

Some portions of the border bet-
ween Gujarat and West Pakistan have
yet to be demarcatad. The House is
aware of the recent occurrences on
the Kutch-Sind border. The border
with West Pakistan had so far been
normally looked aftar by the State
Governments concerned, with the
help of Special Armed Police units.
Now we have placed the responsibility
for the protection of the Kutch-Sind
border on the army. It is a very live
border and the army as in complete
control of it.

AN am ;. FATHE AT fearqes
;g
Shri A, M. Thomas: As far as we
are concerned, there is absolutely no
dispute about Kanjarkot. It is our

territory and it is within the bounda-
ries of our country.

The other sector jg the border with
East Pakistan. Generally speaking,
this border is also the responsibility of
the State Governmants, except the
Assam-East Pakistan border, which is
under the operational control of
the army, which provides the neces-
sary spport and supervision over the
special border police employed for
border protection duties. I may as-
sure the House that the army has
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been eminently successful in this task

and that the casualities inflicted upon

the intruders are far larger than any

we have suffered.

As the House is aware, there have
been a number of incidents on the
East Pakistan border, particularly in
the Lathitilla-Dumubari area  and
Gobindpur village in Assam, the Dah-
agram aréa in West Bengal and the
Karrangicherra area in Tripura.
While these incidents are deplorable
and have caused unnecessary suffering
to our people, the golution is not to
involve the army in the task of pro-
tection of this bordar. The Special
Police here have given a very good
account of themselves and Pakistan
has not been allowed to benefit by
her aggressive and violent tactics.

Some hon. members have referred
to the reorganisation of the border
police. I may inform the House that
the question whether the constitution
of a Central Police Force would be
better under the circumstances is
engaging the attantion of the Govern-
ment. At the same time, I may assure
the House that even in cases where
the borders are being manned by arm-
ed police units mainly under the con-
trol of State Governments, the Central
Government take a great deal of in-
terest in their organisation and equip-
ment and arrangements are in hand
for improving their training and super-
vision so that they can discharge their
duties with greater efficiency.

These facts pointed out by me make
it clear that whenever it is necessary
to do so, the responsibility for the
protection of a particular stretch of
the border ig assigned to the army.

The House will appreciate, however,
that it will be against the overall in-
terest of the security of the country to
string the Army out in small units all
along the frontiers. The army of any
country has to be conceived as a strik-
ing force and must, therefore, be in a
position to deploy itself in such a
manner that it can inflict substantial
damage on an aggressor at a point of
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its own choosing. If the army is sad-
dled with the rasponsibility of looking
after every inch of our extensive fron-
tiers, it would have to be of a very
large size. The maintenance of such
an army  would strain our resources
unnecessarily. In fact, this strategy
has to a certain extent been appreciat-
ed by hon. Membars of this House. In
the course of the short discussions that
have taken place off and on after this
Pakistan intrusion in the Kutch bor-
der, the question has been posed by
some hon. Mambers why, if that ter-
rain is unfavourable to us, we should
not take advantage of other areas.
That itself shows the consciousness
among the hon. Members themselves
that as far as the dafence of the bor-
der is concerned we will not be in &
position to stretch our army all along
these borders with Pakistan and China.

Even when a border is peaceful, it
has to be policed for the purpose of
enforcing customs and immigration
laws and to prevent the escape of
offenders. Such enforcement of the
laws is essentially the task of the
Police and cannot be performed by
the army which is raised and trained
with an entirely different objective.
When the country across the border
is hostile, unpleasant incidents are
bound to occur particularly when that
country feels that such incidents help
its national policy, as perhaps Pakis-
tan feels. Unlike many international
borders in other parts of the world,
our border with Pakistan has to be
policed by armed police units who can
meet force by force. As I have al-
ready indicated, at the very outset,
our armed police in the borders have
given a glorious account of themselves.

Mr. Chairman, some hon. Members
have raised the question of strengthen-
ing of our intelligence machinery. In
fact, 1 may inform the hon. House
that our intelligence machinery has
been expanded considerably especially
in the recent years. In fact, the
method of collation and assessment of
the information that we receive from
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several sources has been improved.
We have also a joint intelligence
machinery, a committee which consist
of representatives of the External
Affairs Ministry, of the Defence Minis-
try and the Ministry of Home AfTairs.
There are also representatives of the
army intelligence, naval intelligence
and air force intelligence. This joint
intelligence machinery is to collate
and assess the information that they
get from various sources, so tha{ the
improvement and strengthening of the
intelligence machinery is ever in the
attention of the Central Government.

Apart from these economic and
tactical arguments, it would be neces-
sary to invite the attention of the
House to the possible undesirable con-
sequences of opposing armies facing
each other across the border, for it
must be remembereq that if in any
sector we substitute the police by the
army, the other side wil] follow suit
and when two opposing armies face
each other across the border, there is
always a danger that minor incidents
may escalate into a major battic.
This is a matter of general policy and
1 hope the House would appreciate it.
There appears, therefore, no reason,
as envisaged in the Resolution, to
hand over the protection of the entire
frontier of India at one stroke to the
army. As has already been stated by
me, wherever we find that our neigh-
bour is employing the army in the
borders, we will call upon the army
to support the police. In this manner
the army can devote its attention on
training so as to improve progressive-
ly its potential as a striking force
against an enemy who casts covetous
eyes on any part of our territory.

Although I am in sympathy, and
certainly the House is also in sympa-
thy, with the spirit of what the reso-
lution eludicates—in fact, it is a reso-
lution of a genera] character and the
amendments are also of that nature—
it would not be possible far the Gov-
ernment to accept this Resolution.
But, at the same time, as [ have -
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ready assured this hon, House, the
various suggestions that have been
made in the course of the debate
would certainly engage the attention
of the Government. As I have stated
already, wherever it has become
necessary, the army has taken control
of the situation.

In the light of what | have stated
and the assurance that I have given,
I trust that the hon, Member, Shri
Krishnapal Singh would find his way
to withdraw the Resolution, becausc
the Resolution that he has tabled and

moved has certainly served a very
useful purpose.
Shri Krishnapal Singh: I had cer-

tainly thought that the Government
would gladly accept the innocent iype
of a Resolution that I had moved,
especially the Defence Ministry, whom
it would have helped in building up
their strength. The reply of the
Defence Minister is in effect a confes-
sion of weakness. He says that we
cannnt station our troobs in every inch
of the borders. That is quite true. I
said the same thing. Wherever we
cannot have the army, we must have
the police. But if we have a suffi-
ciently strong army on the border and
reserve, the enemy or the aggressor
will think twice before he comes and
occupies our territory,

Now, according to the Defence Min-
ister, everything seems to be all right.
1 ask him: if everything is all right, if
other people come and occupy part of
our territory, why are we not in a
position to go and occupy part of
their territory? The very fact that
we have failed to do so, we have not
been able effectively to retaliate
proves that we have not got sufficient
strength.

I am prepared to concede that we
are better off than we were two or
three years back. But I must say that
we are not sufficiently strong to meet
the combined strength of the two allies
opposing us, and that is why I say
that if we want to defend our borders
effectively. we must be serious, we
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must give the top-most priority to the

Defence, which the Government has

not given it.

I shoulq have thought that the
Defence Minister would come here and
blame his colleagues who are not help-
ing him, by saying that his Ministry is
not getting top-most priority. We
must give it top-most priority. We
must concentrate on a few things like
defence, fooq etc. instead of trying to
run after everything. Once our bor-
ders are secure, we cap devote our
attention to other matters also. What
is the use of having big factories, oil
refineries and multi-storey buildings
if our borders are not safe? When
our borders are not secure, what is the
use of doing this, that and the otner?

We seem to have too many fingers
in the pie and my sole object is to ask
the Government to give defence of
the borders the top-most priocity.

1 was hoping that Government
would accept this Resolution which
was couched in very modest language
and which, I am glad to say, has been
supported by every section of the
House. I would again like to empha-
size that the Government should
accept the suggestions which have
been placeq before them by cvery
section of the House and accept this
very innocent Resolution. We only
want that our borders should be
secure. They should build up
strength. You cannot possibly place
men at every inch of the soil; every-
body knows it, even a child knows it.
But if you are strong, the aggressor
will think twice before he ‘ries to
cross the border. We are not suffi-
ciently strong. I ask: Where is the
need to stop recruiting? What was
the need? Had our opponents reced-
ed?

Shri A. M. Thomas: Who said that
recruitment has been stopped?

Shri Krishnapal Singh: The pace
had been slowed down. It has prac-
tically been stopped.

Another point that [ would like to
emphasize and which is just‘ as
important as any other is the tighten-
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ing up of security. For want of time
I could not lay stress on it. I think,
the Government documents them-
selves are responsible for breach of
security. Everywhere when we start
a new factory, we tell the world where
our ordnance factory is going to be
located. These days it is a very dan-
gerous proposition.

Other secret information somehow
leaks from our offices. We must
tighten up security. During the last
war there were instances which led to
serious losses. Careless words of a
mother at a grocer’s shop ied to one
of the troopships being torpedoed in
the Indian Ocean by the Japanese.
That is a very dangerous thing. There
was a lime when the families of Gene-
rals used to live in Simla and they
used to write to their wives on mili-
tary matters and two or three Gene-
rals were taken to task during the
last war. Therefore we must prevent
leakage of information. If intelli-
gence Is important in securing infor-
mation about military matters of our
cnemies, security is important in deny-
ing the leakage of information to the
cnemy. So, sufficient stress should be
laid on that subject,

I would like to emphasize once
again that I hope the Government
will accept this suggestion that now
onwards they are going to give the
topmost priority to defence and will
concentrate only on a few of the
things and not try to do too many
things. At this time we cannot suc-
cessfully do it. Defence, which has
been neglected for so many years, can-
not be built up in a day.

I woulq also like to suggest that
before we are strong enough, we bet-
ter be in search of a really good ally,
a good friend, who will stand by us in
time of need. Whoever that are, that
is for the Government to decide; but
we must have it. That is the only
way to put our defence right so long
as we have not been able to build up
our defences satisfactorily.
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Before I close 1 would like to pay
my tribute, as also on behalf of the
House, to our jawans who laid their
lives on our borders and to those who
are serving the country under very
difficult conditions. I hope, the House
will support me and that we should
be able to carry this Resolution. I
press this Resolution to a division.

Mr. Chairman: There are three
amendments to this Resolution.
Amendment No. 1 is by Shri Rananjai
Singh. Is he pressing for it? He is
not here. So [ will take another one.

Shri Surendranath Dwivedy (Ken-
drapara): The amendment is before
the House. If it is not withdrawn, it
is to be put to the vote of the House.

Mr. Chairman: All right. I now
put the amendment of Shri Rananjai
Singh to the vote of the House.

Amendment No. 1 was put and
negatived

Mr. Chairman: I shall now put
Amendment No. 2 by Shri Yashpal
Singh,

Amendment No. 2 was put and negu-
tived

Mr. Chairman: Then, Amendment
No. 4 is by Shri Shivaji Rao S. Desh-
mukh Shri D. S. Patil and others. Are
they pressing for it?

Shri D. S. Patil:

Amendment No. 4 was, by leave with-
drawn

1 withdraw it.

Mr. Chairman: The question is:

“This House is of ovinion that
the arrangements for defence of
Indian borders (With Pakistan,
China and Burma) shouid be fur-
ther improved and their protec-
tion should be under the overall
supervision of the Defence
Forces.”

Let the lobbies be cleared.
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17.00 hrs,
IMRr. DEPUTY SPEAKER in the Chair] Lok Sabha divided:
Division No. 23] AYES [16.57 hrs,

Aney, Dr. M.S.
Badrudduja, Shri

Dwivedy, Shri Surendransth
Kakkar, Shri Gauri Shankar

Rangas, Shri

Krishnapal Singh, Shri
Minimata, Shrimatif

Shinkre, Shri
Swamy, Shri Sivamurthi
Yashpal Singh, Shri

NOES

Alva, Shri A.S.

Bhagat, Shri B.R.
Bhattacharyya, Shri C.K.
Roroosh, Shri P.C.
Brajeshwar Prasad, Shri
Chakraverti, Shri P.R.
Chandrasekhar. Shrimati M
Chaudhry, Shri Chandramani Lal
Chavan, Shri D.R.

Mahtab, Shri

Krishnamachari, Shri T.T.
Kureel, Shri B.N.

Lahtan Chaudhry, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N.R.

Laxmi Bai, Shrimati

Prasad, Dr.

Mallick, Shri Rama Chandra

Rane, Shri

Rao, Shri Rampathi
Rao, Shri Thirumala
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadnu Kam, San

Sahu, Shri Rumeshwar
Samantas, Shri §.C.
Saraf, Shri Sham Lsl

Dafle, Shri Maniyangadan, Shri Shah, Shrimati Jaysben
Daljit Singh, Shri Mehrotra, Shri Braj Bihari Shakuntala D#%ii, Shrimati
Das, Shri N.T. Morarkas, Shri Sharma, Shri A.P.

Dighe, Shri More, Shri K.L. Sharma, Shri D.C.

Dorsi, Shri Kasinatha Mukane, Shri Shastri, Shri Ramansnd

Dwivedi, Shri M.L.
Ganga Devi, Shrimati
Gowdh, Shri
Hansda, Shri Subodh
Hazarika, Shri J.N.
Himatsingka, Shri
Jadhav, Shri M.L.
[oshi, Shrimati Subhadra
Kamble, Shri
Kandappan,Shri S.
Kedaria, Shri C.M.
Khadilkar, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M.R.
The Minister of Communications and
Parliamentary Affalrs (Shri Satya
Narayan Sinha): My vote has not
been recorded even thoueh 1 hal
pressed the button.

Mr. Deputy-Speaker: The resuit of
the division is ag follows:
Ayes: 10; Noes: 87.
The Resolution was negatived.

Muthish, Shri

Oza, Shri

Pant, Shri K.C.

Patil, Shri D.S.
Patil, Shri T.A.

Raju, Shri D.B.
Raju, Dr. D.S.

17-02 hrs.

RESOLUTION RE: CEILING
URBAN PROPERTY

Shri P. R. Chakravertl (Dhanbad):
I beg to move:
This House is of opinion that
suitable measures should be taken

*Half-an-hour discussion.

ON

Musafir, Shri G.S.
Niranjan Lal, Shri
Pande, Shri K. N.

Patel, Shri Rajeshwar

Prabhakar, Shri Navai

Ram Sewak, Shri
Ramshekhar Prasad Singh, Shri
Rananjai Singh, Shri

Sheo Narain, Shri

Sinhs, Shrimati Ramdulzri
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Subbaraman, Shri
Subramanyam, Shri T.
Thomas, Shri’A.M.
Tiwary, Shri D.N.

Tiwary, Shri K.N.

Tiwary, Shri R.S.

Tula Rum, Shri

Uikey, Shri

Upadhaya, Shri Shiva Duu
Vaishys, Shrl M.B.

Yadab, Shri N.P.

to introduce ceiling on urban pro-
perty, commensurate with the
policy adopted with regard to
rural areas.”.

Mr. Deputy-Speaker: The hon Mem-
ber can commence hig speech on the
next day.

Shri D. S. Patil (Yeotmal): I
move my amendment.

also

Mr. Deputy-Speaker: Not now . He
can move it on the next day.

17.03 hrs.
*SUPPLY OF SHOES TO

Mr. Deputy-Speaker: Now, we shall

MINERS

take up the half-an-hour discussicn to
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be raised by Shri Kishen Pattnayak.
There are a number of Members who
want to put questions. Obviously,
such a large number cannot be ac-
commodated, but I would request Shri
Kishen Pattnayak to confine himself
to about ten minutes.

ot fimm qzATaw  (wrEEqT)
zq faaz & & smar @i w@ifE aw
WLl a7 e g afer & af
&xi g fame R @aq a7 7 )

¥ of aAl aIEw sH wRA A1
g AR i TE @A @ A
way #1 & Iz @ g ) fegmm &
fagrand amfewi & sfta & 7ar aar
Tt wr v g, g UG A I F
vigT qaraMy R AT A ¢ fF gw
feaY W fowm & amigeAw w7 ¥ gaf
A & qr 3% § ? wodr qw w1 A
AN T YIMAGEFNTANT
KA AR E AT F & mArT
gozre # 2fg Far R &1 wwamEn
1 a1 fggram # ww aga Sy @
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F 10 W & T & fAa g
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“Nanda makes money for Sadachors”
ag AT waI g § W T & 19 vE-
[T T EAGE g 1 Afew w@ o
qy¥ o7 AT § W g ) fgewa @
LA

MAY 7, 1965

Shoes to 13910
Miners (H.A.H.Dis)
Nt foa momw  (aid) - fEw

T gEgaT g !

ot ferm qzamw - w7d W QA
A

9 TAT GI1 QY AAT § W WFE
&t ferag A6t ozt & T8 fawme F1E-
qTE FTX &Y A1 gET g9 § e I
AT maifa® ¢ 1 9w B F I
O {1aT & @ o fea g@ 8w e
AT, TEET Al HANMA W A RFT
& | T 7g fagar @av & 2R 5AT
AT AEE T TEdT & faws w7
% FvAT 9gT A1 & @A swEEs
IR 2 gwar g fF o 9y g
fararT W7 faqar @& ¢ &1 & 99
WMEF YT AR fF F wEr oA
e & ¥ fody o g ¥

@ ardr@ #1 oWy GEaT Mg
w1 o1 fF 9w Wl § 3@ wwEw F1
fewe #7AT1 92 97 | g WA AT
& So1 w1 g @ ag g9RY g Sof 7R
g & a8 o= gum ar 9ia s w=T AW qAv
O | mofam ddar qige ¥ wfa AR
a7 ¥ §& qur WX gwedt @ 5 saw aw
WEIHT. & qTHA F1 Y F fehe F7av
IR AR ITRN AT FAT T RIE
d7 qrim #1 giA ot Rege & fFar
Q1 29 9T I 22HT § F1% §4.944F
IA7 A 91 | IW W OWEE &1 Gy
o 78 @ WY A &) nY g% I AN
3 qmg fawEmar @ giAifs ET agg
wr WY 7z garg a1 | wfager F oA
iz § o gEE ot B s R
faimHag g

97 § AT N avE wan
g 1 99 faq #AvRA wax # shi'veam
& gor a1 f5 fFa-fsq n@ari § @7
fasrow g AT, ST F AT A ) TEET
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daE A W@ o4 | gAEa
|ET { FT AT ¢
“I am not in a position to say

what was the mode of advertise-
ment”

d ardlg #1 @ ¥ T W4T
at wrar anfgd ar afew smar @
T4t a8t s 7 zafag f& oeaT-
feadz W 7 g 4v, A W wzAT—
feadz #Y am@ a1 g @y

] AR g § & sawe
AT FHEN A1 q@ET & @R AT
g AT # ow ghwfEdr e o sE—
T qCAT FHET F 1L AT FoOT 1956
¥ feomm mae § A ) @R #
g & fF 1958 & Y w9 ¥ F9 qAEATE
I AT AAgA FY gX AT ;g I
9T FAVHE OF ST AT HOATE HOW
- ixd fwz Tz quality and

specifications of footwcar to be
decided by the managemenrt in

consultation with the Chief I[n-
spector of Mines.

A% $e3q2T ATE WET AT OF -
& STHY 1T &, 3AF AT Az fon-
T &R o€ @) | e gedaET o
g 7 A A9 §6 A A e o
M B frm & doow ogm feR
form | o aqreT 9w @ oA ar faw
%1 fF am aga awar av | A A q_
g AMmEz a1 | FET FFGET FT 12 Fo
zodaT T AR ® FIEAT T qgd
ST 91, A g &IAT 97 |
g 91 AW W9 ANE AT AR
YT F 79T 19 faar 9 1 59 3-
fom oz 7 ITAW gIR J41 § ArS
FEIaw fFmm ar 1 owE S
samEE qvAT FEEr @ wE A wid
nwa? g g mar 1 9 aw e
1958 & 1965 T gL AIAFL 1 F7 &
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Miners (H.A.H. Dis,)
@ a1 A1 I faw s afgd
a7 @fFw Igi aF A IEera E g
A% ITHI 0F & gEI1 AE fAew @ Al
UF Wl gTOF AY, g A1, AG faem @)
Taa aifaq gan & % a7 aigg 7 Wi
sarge qrafam sREr qrg, A Qe
wifree frgee 44, a8 @9 a9 &
fea & fA2 48 @1 | 77 @« wo B
& FA A AR F @A A&
FMI g G¥ 7 @l wE &
AAE BT 9T | R IR 9%
AT A ©: W & §v ag7 f5 7
oF IqH 9 To FT WY @y, qET AA FT
12.20 %o &T 9T 1T &) FI9AT &7
TG wgm AT | & fad T4 g | SgrEr
TTET &G FFAT F qIH G GF a7
T T WA I AH ¥ A A
forw ag 1 for Frd gardy sromeft g et
{1 FFET F1 AT AT A | gwE
ferdt azm Fwdt amd af, frx ae ® 9w
I Az A aad ami Ay
e AT FATFE g A7 qArg g
A1 IHET AgvEA 1 7T W ARy
qr AfFA FF % FIFTT HIAAT AFY 9T,
T AT A FHE G AT TF TAT FIGAT
1 ST ATET AR o | gafn afeT
# AT A q Az qvafe wwd ¥
FFQ J9THA F49 anfag a1 @
fear | w9 avwT wEHT SWIAA &=
At feT gE g fe wEr e Bt
wee fgar g
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IR a9 ¥ g% Y fet e
27-3-61 B difewr 7 fedmam gy man
& &t weaT @1 @1 MET T fay Qg
o7 fqw g o7 % faa 9d, .
F A1 FACTAT AT IEF qfq A &
A T AW U T AFATE
Sigrfegag @ IR E g W qr
fr 2@ aA & foy fav <t aew
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[ fama qeAmas)
7Y &L EET & IF FI TR FA FT
AREY §dT FHIGA A7 9T 2 gAfey
IHT AT AT & | FAEE DB A7 gfw
& g 777 &1 wemy ) fefa g
t w afgr = fF wd TN § oA
TIIE FIA FT ATGAG § | W 52 AGHY
&3 fier qg o 3|y

17°12 hrs,

[MR. SPEAKER in the Chair]

®AT FIIAT FT 0IT THAT T F
agd faa 987 18~ 4- 60 1 T FIEAT
F TeefrdoE Y 9T IE ArgEe faer
30-4-60F1 | fHT TFE FTREE frer
Srfzy aifrsy wrarag F T RO
FRWT § | 99T fafaedy w1 398 v
Y 9T | 9 ATgEE F franve faan
a3 fafaedy & o7 wey fr Agda faar
I | 30-4-60 F1 fexmez gar &
AT 24 7€, 1960 @ vAfamfEE
gfefwadz famar & | aY et FJa7 Tl
fedt w1 agdq faar & 1 a7 AEda
faar @ax fafaedy it frsma @
T S F ATREE T & A

for7 et 3R AN ow & wn
g 1 TTHE grar & | T OdiHT Y AT
area & fzdY @y mgA A Wifgw
argg 1 faq w7 3z fFar | ag e Y
smat & f Wifie aee & &9 § e
frray s & fa w1 S F amw
# o g &1 e Y Tw H o afe
&1 AT | T g §Y AT & | THY qT
gg af) frr s 2 f& wmoT
FAfoaca & qw gz 77 A IzA W F
21 ST | 93 ¥ g0 a9 & ey -
e # O% S g1 Jrar @, 9\ feT o
@iz @ IaT @ A1 W 1 wEM F
ag g aea fam § e s agr &t
7 I fagd) ox a7 wgE A @
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g fr afefedom & aw aom & fag
T fay mdfader o T ¥ W@ E
& agm & fay sfefRmm g e ®
sfagex frgw fm 71 3@ &0
A9 WEET & SqEE The) A oTHo
¥gar &1 | wga A faay § fr afe-
frwra & 7 o7 T3 3T AT wrefa-
T q9 AT & A IqHT H4T G g
oifa? | @ gE | TF aET At
SAEE TATHT FHE ;I AR
AT FEAT TTEHY ATfade AR Al
T F7 Arefagee, Wifaw awa )
w@F F aaren fagw awar @ ag
faege Tz § 1

R WERE : T AT AT FHf
azg fame

ft femar qevaE @ 77 agT R
HHAT &, A WEIRW | W ¥ &
F7 A T 7T 9O 3T § W wew
T E | AU AT ag € 5 wmrag wd -
&Y & f foraw snfemd o s oam &
amd g, 91 5§ sz mEd we
o EAT, A1 AR F WATAT BT
F qgar Y IHET IHIWA g1 @ & AR
Téma THeQ #Y um dmA qRE
fmz 71 7 & 3 far ) gy ey
= fro areAl | fedt ke %t Nw
AgT Ffyr F0 F@ FE@n am,
FfFA a7eT MTT F TG GITA F AR
FAT AT A9 HKFET FA7 fa@y W@

R # # a7 A quAr |weAr
i & Trafd ot oo & @
TG A WA TEAEE F O TNEE
FIAIAAR WRIEARATEFAE |
O FH AZY &, T IR 07§ AT
oY 371 F1 W FAF § TR FA ¥ A
oF fewa oeErrd o avay § fas-
qEFTIER A s
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T oA ag ¢ 5 oz w0 aw
afi g. . ®*

AW AP - ag e Jg fwm
ST

ot Twforore Wi (wgwr)
HEQET WEI, AL WM IAG w9
TN @ A g AW LT G E
ot for gw o gt & 1 ag faege Tw
qra9 g |

Mr. Speaker: Some Member; have
given notice that they want to put
questions. Would he like them to put
questions so that he may, answer later
on?

The Minister of Lalour and Employ-

ment (Sh-i D, Sanjivayya): All to-
gether.
Shri N. Dandekar (Gonda): Must

preface my questions by saying that I

am greately troubled both about  the
allegations that have been made as
we'l as the excessive freedom  with
which allegations are being flung
about the Minister. I have endeav-
oured to formulate four simple and

precise questions . . .

Mr, Speaker: My difficulty is that
ordinarily only one question is allow-
ed for every hon. Member.

Shri N. Dandeker: My questions
would cover most of the doubts of the
hon. Members who want to put ques-
tions. My first question is this: Is it
a fact that under the instructions of
the then Labour Minister, the Officials
of the Labour Ministry actively assist-
ecd Ruby Industries to obtain Import
Licen~e for the special type of steel
toe caps required for these boots and
shoes, long before tenders for these
boots and shoes were invited and if
so, is it also a fact that the tender
notice stated that preference would be

**Not recorded.

VAISAKHA 17, 1887 (SAKA)

Shes to
Miners (. A, Dis,)
given to that tenderer who was in a
position readily to import and utilise
stee] toc caps of the prescribed speci-
fications?  Perhaps this explains how
Ruby Industries were able to produce

13916

a satisfactory sample conforming to
specifications.
My second question is: Was it a

condition of the tender or was it other-
wise made known to all those to whom
tender forms were sent, that in  the
agreement to be  entered into with
the su.cessful tenderer, there would
bo an “esealator clause” to cover sub-
sequeny increases in the cost of raw
mafcrials cte. and if not, why was such
a clause included in the  agreement
of Ruby Industries without calling for
fresh tenders?

I would just add one comment; It is
possible that Ruby Industries alone
had prior knowledge that such an es-
calator clause would be accepted;
whercas the other tenderers in the
absence of such  knowledge had to
cover ghemselves by tendering high
rates, Ruby Industrics were able to get
away with quoting low rates, know-
ing full well that as against the mere
cstimates of other people as regards
subsequent rise in the cost of raw
materials, they (that is Ruby Indus-
tries) could ignore that uncertain
factor completely.

I will be satisfied if I have adequate
answers to these questions.

Shrimati Ramdulari Sinha (Patna):
May I know whether it js a fact that
the quotations submitted by the con-
cern under discussion were the lowest
for the bulk supply and part supply?
May I also know whether it is correct
that the increase in prices was made
as a result of an agrcement arrived at
between the seller and the purchaset
themselves and the Government has
nothing to do with it.

Shri Dinen Bhattacharya (Scram-
pore): May I know whether if is a
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[Shri Dinen Bhattacharya]

fact that the then Labour Minister,
Shri Nanda, by a telegram sent to
this purchasing committee, dissuaded
the authority there to cancel the order
to other companies because he had
the prior intention of giving the order
to this particular Ruby Company
which is his most favourite one?
Several hon. Members rose—
Mr, Speaker:
ever names I
them.
are .

Order, order. What-
have got, I will call
I do not know how many there

oft wrrlt (femme) : 1956 F re-
AT wATE F qifeaw AW o ard ATE
¥ SoTET qOgE) WY FX AT 6 A 7 R
¥ faery anfen &, & @ fd ar =Y,
e 7Y fas, &) T A g ?

st oo fag (Fa7) c own &
I AT g fF q@ aF @ e F A
T 7€ A A1 a7 e sew &
N off o T T T A Sy
o oY 4t ?

Shri Gauri Shankar Kakkar (Fatch-
pur): In view of the scrious charges
against the Minister, as was suggested
by you also, Sir, is it not proper for
the Labour Minister to place on the
Table of the House the original agree-
ment and the arbitration award
which were ¢ntered into in this con-
nection, and then, is it not against the
cardinal] principles of justice that fresh
tenders were not invited when there
was cnhancement in the price of the
raw material and enhancement in the
charges given to Ruby Industries?

Shri Sheo Narain: Is it a fact that
the case of Ruby Industries for  the
import of toe-caps was recommended
by the Indian Mining Association after
the samples given by the Ruby Indus-
tries vere accepted?

Shri A. P, Sharma (Buxar): Is it a
fact that the Board of conciliatiun

7, 1965 Shoes ta

1391.
Miners (H.AH. Dis))

made a recommendation for the supp-
ly of shoes to the mine workers in
1947 and no supply was made till 1961
and this was because of the fact that
the mine-owners had to pay 50 per
cent of the cost of shoes, and may I
also know what was the amount that
the mone-owners were gaving every
year as a result of the non-supply of
the boots?

Shri K N, Tiwary (Bagaha): Is it
a fact that therc was a clause in the
agreement providing for arbitration in
the case of demand for price increase
to be made by the supplier, and if the
answer is in the affirmative, whether
this increase was made in pursuance
of that?

st glo Ao faamy (Murerisr) -
& ag saem = g fF oaw e a=
97 971 }T 7Y fan w9 gAATess
T, TTHTT FT BIAT 97 T Y 7

oft femm qeATs : AogT F1 RO
ar |

R gTe ATe fAm : w7 FaTw T
a1 Fg & 7

Shri D. C. Sharma (Gurdaspun:
May I know that what were the re-
sults that accrued to the ‘mine-owners
so far as this deal was concerned, and
whether those results resulted in the
loss of money to them or whether they
gained because for a long time the
shoes were not supplied to them?

Shri Shinkre (Marmagoa):
also got one question.

I have

this
T will allow him.

Mr. Speaker: I have not got
name. All right:

Shri Shinkre: After all the protec-
tive treatment that was given to the
Ruby Industries the management and
the mineowners were still reluctant
to purchase shoes from Ruby Indus-
tries and therefore, the officials of the
Labour Ministry were actively canvas-
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sing with the mine-owners and mena-
gement to order from Ruby Industries;
I want to know whether this fact is
within the knowledge of the Ministry,
and that the officials had even lodged
a protest with the Minister for having
entered into such an undignifieq work
of private salesman.

Shri D. Sanjivayya: Sir, 1 will
first deal with the points raised by
Shri Kishen Pattnayak. He referred
to the efforts being made by Govern-

ment for eradicating corruption and
quoted this instance as being not
in conformity with the thinking of

the Government and the people who
are interested in eradicating corrup-
tion. I wou'd like at once to dispel
from hig mind any misunderstanding
with regard to this. Whatever appear-
cd in that paper which he mentioncd
is not true and it ig for Nandaji to
sroceed against the paper if he wishes
11; that is a different matter. I have a
copy of the agreement. In fact, the
esscniia] portion of it has been in-
corporaled in my statement which I
placed on the Table on 3rd of this
month. If however, a copy of the
statement is necessary, if you permit
me, Sir, I will lay it on the Table.

The mode of advertisement was not
known to me really then. I went into
the whole question and found there

was no advertisement made in
any newspaper. But requests were
made, rather letters were written to

certain suppliers by the Indian Mining
Association and quotations were called
for from them. Later on, a joint pur-
chase committee was set up. Here
again, I would say that Government
did not set up that committee. The
employers and workerg set up that
committee in pursuance of the recom-
mendations of the miners’ boots com-
mittee. That committee again re-
quested 11 suppliers for  quotations

and these 11 suppliers are on the
approved list of the DGS&D.
They were not satisfled with the

speed with which the work was being
done. So, both the workers and em-

VAISAKHA 17,

1887 (SAKA) Shoes to

Miners (!.A.H. Dis,)
p'overs wanted that an officia] should
be appointed as chairman of the joint
purchases advisory committee. So, on
account of requests from the represen-
tatives of both workers and emplo-
yers, an official—the = Commissioner
for Coal Mine; Welfare Fund--was
appoint2d as Chairman,

13920

Mr. Pattnayak a'so referred to the
appointment of a special officer in this
connection. A special officer was ap-
pointed to look into the question of
hostels run for Gorakhpur labour in
ths coal-mine areas. When he wus’
there on that job, the Ministry asked
him to coordinate the work that was
being done by the industrial relations
machinery, i.e. conciliation officer, etc,
and the officers under the Chief Ins-
pector of Mines who were doing this
work. I have made it very clear in
my statement that it is the duty and
responsibility of the industria] rela-
tions machinery and also the officers
working under the Chief Inspector of
Mines to see that awards and agrec-
ments are implemented, when such
implementation is going to benefit the
workers to a great extent.

With regard to the steel toes—the
question has been raised both by Shri
Pattnayak as well as other hon. Mem-
bers—the fact is this. The Miners
Boo's Committee made it very clear
as to what the specification of boots
would be. The recommendation nf
the Miners Boots Committee was that
a gteel toe will have to be used in
order to protect the feet of the miners.
Having known this and being an en-
terprising industrialist or contractor, it
is a fact that he approached the Iron
and Steel ControNer, Calcutta with an
application for securing a licence to
import about three lakh pairs of these
steel toes. A copy of that letter was
forwarded to the Labour Ministry to

» sirengthen his case, in the sense that
we were to say whether such material
was required for the purpose of pro-
ducing special boots and shoes for the
miners. So the Labour Ministry gaid
that it is very essential that these steel
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toes  should be imported, and we Shri Kishen Pattnayak: Shri Nanda

recommended not only this application
but we said we are prepared to recom.
mend any application from anybody
if one is interested in importing steel
toes for the purpose of manufacturing
these shoes and boo's. Of course, he
was able to securc a licence and he
imported.

Shri Kishen Pattnayak: He alone!

Shri D. Sanjivayya: He alone be-
cause others in spite of our request did
not come forward. What could we do?

Shrl Surendranath Dwivedy (Kon
drapaim): The point is whether it was
known 1o others that if they apply
they will also get it?

Shri D. Sanjivayya: We hag written
to them. We had made it very clear
even before the request was made for
quotations. We had written to them
that these were required and if they
were interested they could also apply
and we were prepared to recommend
to the concerned Ministry (Interrup-
tion).

Then, with regard to the appoint-
ment of arbitrators, according to the
clause in the agrecment both the par-
ties could agree on one name and the
arbitrator could be appointed. In the
absence of any such agreement bei-
ween the two parties it was, according
to the agreement, left to the Govern-
+nent, the Labour Ministry, to appoint
an arbitrator whose award would be
final. Luckily here—I do not want
to go into the merits of the case—in
fact all the persons who were ap-
proached to act as arbitrators declined
and ultimately we had to send our own
officer. Here again the one imporiant
point which is to be borne in mind is
that the arbitrator’s award is not as
though it is his own award; in fact, he
gave the award in the light of a com-
promise agreement filed before him.
Thercfore, it is not a question of the
arbitrator exercising his own discre-
tion and doing things.

‘Industrics, the

approved of it beforchand, of the
price rise before appointing the arbi-
trator,

Shri D. Sanjivayya: No, no; that is
not correct.

Let me now come to the points rais-
ed by Shri Dandeker. I think I have
answered the point with regard lo
stee] toes. The other point is whether
a condition was there in the tender
itsclf that there would be a possibility
of incorporating an escalator clause in
‘the agreement. It was not there
in the tender. As a matter of fact, as I
said carlier, there was no tender. It
was a circular letler issued to certain
suppliers in which, of course, they
were asked for quotations. There was
no mention in that. But after the
lowest quotation was accepted of Ruby
agreement could not
be signed immediately. In fact, it
took a lot of time ang the arbitrator
felt that this delay was due to the
Joint Purchase Advisory Committee.
Anyway, in the end when the agree-
ment wag being signed, this clause was
introduced, namely, that an arbitrator
would be appointed in regard to the
rise in price asked for. In fact. Sir,
with your permission, I would like to
make one submission to the House.
When I answered the questions on the
19th of April a definite question was
asked whether the Ruby Industries
asked for an increasc in price hefore
or after the agreement was signed.
At that time I did not have fuller
information and 1 said that it was
after. The correct position I have
given in a statemen: which I placed
on the Table of the Housc on the 3rd

‘of this month. The correct position is

that they asked for an increase in price
a month before the agreement was
signed, and before the agreement was
signed this escalator clause was decid-
ed upon and incorporated. Therefore,
the other tenderers who sent in thelr
quotations did not have any prior
knowledge that there was golng to be
an escalator clause,
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Proceedings

Shrimati Ramulari Sinha put a ques-
tion whether the award given was in
the light of the agreement. 1 have al-
ready answered that question. It was
in the light of the compromise agree-
ment between the parties. Some hon.
Members enquired whether the em-
ployers, mine-owners, gained by not
supplying the footware. They gained
roughly at the rate of Rs, 25 lakhs per
vear when they did not supply foot-
ware.

Shri A, P. Sharma:
lost to that extent.

The workers

Shri D. Sanjivayya: Yes. With re-
gard to the role of the officers, I have
already said that we have asked them
to help the workers so that they may
be benefited by the supply of footware.

ot I . mEd AEEg, AR
qaA 1 @ AG wmn fe feea
S gl ®1 faw @k ? SR
TR A waf Jaw T owAr &

Shri D. Sanjivayya: I can give that
information. So far thcy have sup-
plied 1,78,524 pairs. They have still
to supply 58,000.

Mr. Speaker: This discussion is over.

17.38 hrs.

EXPUNCTION OF CERTAIN RE-
MARKS BY A MEMBER

Mr. Speaker: I have to bring to the
notice of the House two things. This
morning, during the dcbate, Shri 11. N.
Mukerjee had referring to Dr. Lohia,
said:

“The leader of the party to
which Shri Limaye belongs. that
gentleman over there....".

Shri Surendranath Dwivedy (Kend-

Writ Petiteon
by « Member
Mr, Speaker: I am rcading from the
debate. He said:
“....in my absence, to make
allegations againsy me which were
dirty and completely falsc.”
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Dr. Lohia, while referring to that,
said; **

It is very wrong on the part of a
Member to have said like that. At
that time I really could not catch it.
Otherwise, I would have cxpunged
it then and there. Now, with the
permission of the House, I am going
to expunge these words.

Shri Bagri (Hissar):

Mr., Speaker: Ordcer, order. What
Shri Bagri has said will not go on
record.

17.40 hrs.

RE. WRIT PETITION BY A MEMBER

Mr. Speaker: The second question
that I have to put to the House is
that this morning the House directed
me that I should not represent my-
sell or the House before the High
Court. After that I have received
the summons frem the Court at §
o'clock, they have been delivered to
me angd the petition as well.  There
the allegation is that the action of
the Speaker in naming the petitioner
and of Shri Satys Narayan Sinha in
moving the aforesaid notice for his
suspension. the petitioner’s suspen-
sion, was not only against the rules
but mala fides, as he was—as he
says—punished for raising the ques-
tion of discussing the Secretariat
Demands and for his having moved
cut motions in that connection.

From the records 1 find that it was
only the “Call aftention” notice about
Mr. Phizo that was being discussed and
Shri Limaye had said: —

IEA & & 71 a7 mEEET f= &

rapara): He is not the leader of the qree 7 A R ﬁﬁ"! i
party. 9T ¥ @ F7w oAt A faenw
**For expunction please see p;geréol, 13_810. °

***Not recorded.
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[ :ner - grza]
agaF Afa o 790l | A 97 97 AW
T AT @1g § I A@es fear
@ 39 7Ed NF qar ¥ qRifrae
Y feqizd ar F-Awed FTF1E qq17T
afl a1 WA IAT FAfees
FE g gEgFama K

ot feme qzamas  (7Fa9T) ¢
99 & gy 91 |
<t %o wo At (TFR)

wqeaer wged, g aram @ 7
e IR WA qAANT 93 /A
grara
5P 31 gré 1 & A wAn
K gadag N g fs vaw

MAY 7, 1965

by a Mewber 13926

gafan  oftw fear @ f& IR
s gt # fewizg o FT A
FT AT 3T 491, FAfAw &K grsw
F1 Towq Wgar § fooww q A4
ag saifeed @ faar & fFo&w
Tgl o< w A g,  wfew wme
gfr TR @@t Aw g, At
g afaq @ & fag fF ag w@ede
facqa 7w &, g fwe @ dw
faar am 4

®Q WA waEm  Argio |
17.43 hrs.
The Lok Sabha then adjourned till

Eltven of the Clock on Monday, May
10, 1965!Vaisakha 20, 1887 (Saka)

dMGIPND-—LS 11—612 (Ai) LS—9-6-65—970.
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